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29. AA Work Order given to Vrutika 3050-
Enterprises CNT/ETHOS/7/2024 dated | 3059
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE
APPLICATION NO. 74/2019 OF 2019

I.A. No. 120/2019 (WZ), LA. No. 58/2020 (WZ)
I.A. No. 43/2021 (WZ)

IN THE MATTER OF

Mr. Tanaji Balasaheb Gambhire ...Applicant
Vs.
The Principal Secretary- Dol & Ors. ...Respondents

ADDITIONAL AFFIDAVIT ON BEHLAF OF THE
RESPONDENT NO. 11

[, Srinivas K. lyer, aged 49 years, the Authorised Signatory of the
Respondent No. 11, having office address at “Nyati Unitree”, Last
Wing, 7" Floor, CTS No. 1995 (B+C)+1996B, Yerwada, Pune Nagar
Road, Pune 411006, do hereby solemnly affirm and state as under:

1. I am the authorized signatory of the Respondent No. 11, having
my address as mentioned above and I am competent, authorized,
and able to depose the present Affidavit. I have perused and made
myself conversant with the contents and records pertaining to the
present application and I am otherwise well aware of the facts

and circumstances of the present case from personal knowledge

ANT A
W B A A s asalso office records and am competent to depose the same.
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2. [ say that I am filing the present Additional affidavit for the
limited purpose of bringing the subsequent facts and
developments on the record and to the attention of this Hon’ble
Tribunal. T crave leave to file a further affidavit/additional
affidavit along with supporting documents if circumstances so

warrant.

3. Isay that true and correct subsequent facts and developments are

as follows:

a) On 14.12.2023, the SEIAA after due dcliberation resolved
to grant the EC to the subject project, subject to conditions
mentioned in the.Minutes of Meeting dated 14" December
2023. Hereto marked and annexed as Exhibit A 1s the

copy of Minutes of meeting dated 14.12.2023.

b) On 17.05.2024, the Respondent No. 11, after due payment
ol the penalty, obtained Consent To Establish with respect
to the said project. Hereto marked and annexed as Exhibit
A-1 is the copy of the Consent to Establish obtained with i

/f'

respect to the said project. 47
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c) On 04.07.2024, the Respondent No. 1l made a
representation to the SEIAA, thereby stating that the
Respondent No. 11 has complied with the directions of the
SEIAA and has paid the penalty and submitted the Bank
Guarantee in respect of the said project and requested to
grant the EC. Hereto marked and annexed as Exhibit B is

the copy of representation dated 04.07.2024.

d) On 10.09.2024, the SEIAA after verifying the Compliance
has granted EC to the Respondent No. 11 in respect of the
sald project, vide EC Identification No. Ec24B038
MH169795. Hereto marked and annexed as Exhibit C is

the copy of Environment Clearance.

e) On 12.09.2024, the Respondent No. 11 issued public
notices pertaining to issuance of the said EC Certificatc.
Hereto marked and annexed as Exhibit D is the copy of
public notice/s issued by the Respondent no. 11 dated

12.09.2024.
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f) On 25.09.2024, the MPCB, after due payment of the

penalty, issued Consent to Operate (CTO) to the

Respondent No. 11 in respect of the said project for a

period upto 31.08.2025. Hereto marked and annexed as

Exhibit E is the copy of Consent to Operate (CTO) issued

by MPCB dated 25.09.2024.

4. Tt is respectfully submitted that the remedial actions undertaken

in furtherance of the grant of Environmental Clearance (EC) and

the payment of penalties, as directed, have been diligently

initiated. The progress of these actions is systematically outlined

in the table herein below;

Sr. | MOM NBPL/PMC Letter Particulars Ehibit %
No. | dt.14.12.2023 Reference/Date - _l
I Afforestation (Can 2025,25.07.2024 | Letter lo Garden Dept for Afforestation | Ex-F i
i include Plantation, |_(Plantation, Garden Development) - |
‘ garden development | 2261, 14.08.2024 | Reply From PMC Garden Dept. — Proposing | E-G
61.66 Lakhs (25%) work place at Chhatrapati Sambhaji Raje Udyan, |
| Sainath Nagar, Vadgaon Sheri, Pune and S No. |
, 30(Part) Kharadi, Old Mundhwa Kharadi Road |
i and asked us to submit our proposal for this |
| work. I D
| 2630, 19.08.2024 Letter to Garden Dept. — Proposal/Quotation | Ex-H
[ Submitted for Afforestation work at aforesaid
J location upto Rs.61.66 Lac as per condition in
EE:
CNT/ETHOS/9/2024, | Work Order given to Vrutika Enterprises Ex-1
30.08.2024 |
23.09.2024 [ Advance Payment of Rs. 26,00.000/- Paid to | Ex-J
Vrutika Enterprises |
3535,10.10.2024 Letter from Garden Dept. — Approval of | Ex-K
Proposal for Afforestation work at aforesaid
location. |
2 2024, 25.07.2024 Letter to Garden Dept for Water Conservation | Ex-L y =

Program Work




2 739

| Lakhs (10%)

AR

work place at Swami Vivekanand Udyan.
Vimannagar. Lohegaon and asked us 1o submit
our proposal for this work.

Water Conservation | 2260. 14.08.2024 Reply from PMC Garden Dept. - Proposed work | [x-M 1
Program (Jalyukt place at Rajiv Gandhi Zoological Park. Katraj
Shivar. cte and asked usus to submit our proposal for this
| 61.66 Lakhs (25%) work. g
| 2631, 19.08.2024 Letter to Garden Dept. —Proposal/Quotation | Ex-N
i Submitted for Water Conservation  work at
' aforesaid location upto  Rs.61.66 Lac as per
condition in EC.
CNT/ETHOS/5/2024. Work Order given to Vrutika Enterprises Ex-O
‘ 30.08.2024 _
3536, 10.10.2024 | Letter from Garden Dept. — Approval of | Ex-P
| Proposal for Water Conservation work at
aforesaid Jocation.
07.11.2024 Advance Payment of Rs. 26.00.000/- Paid to | Ex-Q
Vrutika Enterprises
3 Urban environment | 2023, 25.07.2024 Letter to Garden Dept for Play Ground | Ex-R
and sanitation (can Development Work
include Swatccha 2263. 14.08.2024 Reply From PMC Garden Dept. — Proposed | Ex-S
Bharat, playground work place at Maharashtra Housing Board.
development, urban Yerwada and asked us to submit our proposal for
ground-water this work.
recharge schemes 2632. 19.08.2024 Letter to Garden Dept. — Proposal/Quotation | Ex-T
ete) Submitted for Paly Ground Development work
49.32 Lakhs | at aforesaid location upto Rs.49.32 Lac as per
(20%) o condition in EC. o
CNT/ETHOS/6/2024, Waork Order given to Vrutika | nlg.rprm,s Ex-L
©30.08.2024
| 3534,10.10.2024 Letter from Garden Dept. - Approval of | Ex-V
| Proposal for Paly Ground Development work at |
|_aforesaid location. | -
23.10.2024 Advance Payment of Rs. 21,00.000/- Paid to | Ex-W
Vrutika Enterprises
4 Sewerage lines and | 2022, 25.07.2024 Letter to Garden Dept for Sewerage Line and | Ex-X
STP, solid waste STP, Solid Waste Management Work
management 49.32 2264, 14.08.2024 Reply From PMC Garden Dept. — Proposed | Ex-Y
Lakhs (20%) work place at Katraj and asked us to submit our
{ proposal for this work.
| | 2633, 19.08.2024 Letter to Garden Dept. - Proposal/Quotation | Ex-Z
| 1 Submitted for Sewerage Lines and STP. solid
[ waste management at aforesaid location upto
Rs.49.32 Lac as per condition in EC.
CNT/ETHOS/7/2024, Work Order given to Vrutika Enterprises Ex-AA
| | 30.08.2024
| 3533, 10.10.2024 Letter from Garden Dept. - Approval of | Ex-BB
Proposal for Sewerage Lines and STP. solid
waste management work at_aforesaid location.
07.11.2024 Advance Payment of Rs. 21,00,000/- Paid to | Ex-CC
| Vrutika Enterprises
5 Urban air/noise 2021, 25.07.2024 Letter to Garden Dept for Urban Air/ Noise | Ex-DD
pollution control Pollution Control Initiatives Work
{ | initiatives 24.66 2262, 14.08.2024 Reply From PMC Garden Dept. - Proposed | Ex-EE
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I 2634, 19.08.2024 Letter to Garden Dept. - Proposal/Quotation | Ex-FF
Submitted for Urban Air/ Noise Pollution
Control Initiatives at aforesard location upto
- | Rs24.66 Lac as per conditioninEC.
CNT/ETHOS/8/2024. Work Order given to Vrutika Enterprises Ex-GG
30.08.2024
3532.10.10.2024 Letter from Garden Dept. — Approval of | Ex-HH
Proposal for Urban Air/ Noise Pollution Lonlml |
[nitiatives work at aforesaid location.
23.10.2024 Advance Payment of Rs. 10.00.000/- Paid to | Ex-l

J Vrutika Enterpriscs

STP with respect to the Project;

5.1

a2,

It is respectfully submitted that Ethos II is an independent
project, distinct from Ethos I, and falls well below the
threshold limit of 20,000 sq. m. as stipulated under the
extant environmental laws. Ethos II is a completed project
and does not necessitate a separate Sewage Treatment

Plant (STP).

Due to the natural land gradient, wherein Ethos II is
situated at a significantly lower elevation compared to
Ethos [, the STP for Ethos I has been placed within the
premises of Ethos II to ensure efficient sewage flow.

Furthermoré, as a reciprocal arrangement benefiting the

'/
F o,
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sewage treatment needs of Ethos II units. This setup is an
environmentally efficient and practical solution that aligns
with sustainable development principles.
6. | say that, the contents stated in above paragraphs are true and
correct to best of my belief and knowledge.
Solemnly affirmed at Pune ) /,
Dated this 9" day of January 2025 )
Respondent No. 11
Advocate for Respondent No. 11
AMOLB.D IMUKH
NOTARY
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Exhibiy A

Minutes of 272" Day 2 (Part A) meeting of SEIAA held on 14 December, 2023

Item no. 12

Proposal No.:- SIA/MH/INFRA2/442271/2023
Subject- Environmental Clearance for Expansion in Residential development “Nyati Ethos-1”
at S. No. 21/TA/1B/3A/1/3A/2/3A/3/3A/4, Mouje 1Indri, Taluka Haveli, District Pune By M/s

Nyati Builders Private Limited
Project Details-

Typeof Project: EC

It is noted that, the PP has submitted the application for prior environment clearance under
violation category for proposed project with total plot arca of 16,150.00 m2, FSI area of
17.234.48 m2, Nan FST area of 13,461.29 m2 and total BUA of 30,695.77 m2.

Briet information of the proposal is as below:

. |Proposal Number

SIA/MH/INFRA2/442271/2023

2. |Name of Project

! Expansion in Residential development “Nyati Ethos-1”
‘at S. No. 21/1A/1B/3A/1/3A/2/3A/3/3A/4, Mouje Undri,
| Taluka aveli, District Pune By M/s Nvyati Builders Private

S USSR

N | Limited
3. |Project category 8a(B1) 7 :
4. | Type of Institution | Private Limited - ]
Name M. Piyush Nitin Nyalj ]
Regd. Office Nyati Unitree, Nagar Road, Yerawada, |
5. |Project Proponent address Pune.411006. |
| Contact number | 9623445233/ 020 29805333 ]
e-mail | dsdey(@nyatigroup.com B

Name of E’;)?l;lit'ant

| EMP Consultant: Sncha- Hitech Products, Bangalore,

Applied for

'Expansion (Violation Project)

6
7.
8. | Details of previous EC
9

Location of the project

Taluka Haveli, District Pune

|
At S. No. 21/1A/1B/3A/1/3A/2/3A/3/3A/4, Mouje Undri, l

Latitude: 18°27'33.29"N. Longitude: 73°55'08.83"E

10. {Latitude and Longitude
Ll. {Total Plot Area(m®)  [16,150.00 o -
12. | Deductions (m%) 2422.5 S
13. |Net Plot area (m?) 13727.50 S
14. | Proposed FSI area (m?) 17.234.48
15, | Proposed non-FSI area (m?) 13,461.29
16. | Proposed TBUA (m?) 30,695.77
17. | TBUA (m") approved by Planning Authority till date 130,695.77
18. | Ground coverage (m?) & % 1988.8, 13%
19. | Total Project Cost (Rs.) 99.36 Cr. ‘
e i ; Duratio
- CER as per MoEF & CC Activity Location Cost (Rs.) :
sizcular dared QLSS We will follow the conditions mentioned in OM ;
Details of Building Configuration: Fausan Eor ‘
21. : i - S Modificatio
Previous EC / Existing Building | Proposed Configuration n/ Change
I‘_"I ) !" e YOSH "5“{}{ \1‘!3;" \'}l‘:‘
- I L | Vi
Member Secretary \! -"‘“'3 + < C\mmn{n
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Minutes of 272" Day 2 (Part A) meeting of SEIAA held on 14" December, 2023

[ ] .
! Building |Configuratio |Height B1ui1ding Configuration f{elgh Existing- P+6
ENamc n (m) Name ) and Proposed
Al P+6 999 | Al P11 e 2
34.50 Rl
A2 P2 37.40 A2 P+12 3740 | No change
Bl P+12 37.40 Bl P+12 37.40 | No change
B2 P+12 37.40 B2 P+12 37.40 | No change
B3 p 2.59 B3 P+ 11 Existing- P and
Proposed
34501 additional 11
; Floors
Clibhouse 745  |Club house G+1 7.45 | No change
Total Tenements - 227 nos.
5
i o numl?er ofteﬁcfrt_i_e?t_s (Existing-165 nos. + Proposed - 62 nos.) 7 _
Dry Season (CMD) Wet Scason {(‘\iD} o
Fre';h Wdtt.r 103 Fresh Water 10}__
Rccycled 8 Recycled 0
(Gardening) (Gardening)
S | Water Budget Rccyc'lcd 51.00 l}ecyqlcd 51.00
Flushing Flushing
Swimmitig Pool 2.00 Swimming 2.00
Pool
Total 164.00 | Total 154.00 |
. o Excess water 66.00 | Excess water 74.00
ovater S1OT38C | Jyomestic UG tank- 113.8 CMD
2. |pob ﬁgh’iing / Fire UG tank — 375 CMD
uGT Flushing Water Tank- 51 CMD
25. |Source of water | Local Body — Pun¢ Municipal Corporation/ tanker
Level of the Ground water table: 9 m BGL
|Rainwater Size and no of RWH tank(s) and
, A 5 No
26. |Harvesting Quantity:
(RWID) | Quantity and size of recharge pits:  |12mx 1.2 mx25m
Details of UGT tanks if any: NA
Sewage generation in CMD: 140.00
27 Sewage and STP technology: MBBR
T | Wastewater Existing - 210 KL.D,
L b
I R o Capagymof‘?"ﬂ LMD)ﬁ____ J Proposed - 30 KLD
Solid Waste Type Quantity (kg/d_) Treatment fd:sposal
Management Steel. Til Will be handed over to
28. |during —— . E e ' : e«; » authorized recycler
Constrastion onstruction wasle xn:,‘av'alc materigl o0 il will be used
Phase i for landscaping.

Member Secretary

r\‘ﬂh = {
Chairman
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Minu'es of 272" Day 2 (Part A) meeting of SEIAA held on 14" December, 2023

| Type Quantity (kg/d) | Treatment / disposal o
Will be handed over to
Dty waste: 227 kglay authorized recycler _
Wet waste: 341 kg/day | Will be treated in OWC
2glid Waste Hazardous waste: Negligible Hlanded cvertomshorieed
29, Mar"l:: gement _ ’ ' 8lg recyclers B
g:lz;:g Operation Biomedical waste NA NA
Will be handed over to
B s-tgidny authorized recycler
Will be used as manure for
STP Slut_:lic (dry) 14 kg/da‘}i_ gardening purpose
Total RG area (m”): 1615.00
Existing trees onplot: 147 .
30. g;‘:;oBan i Number of trees to be planted: 0
P Number of trees to be cut: 0
Number of trees to be transplanted: 0
Source of power supply: ] MSEDCL
During Construction Phase (Demand Load): [30KW
During Operation phase (Connected load): 1520 KW N
31. | Power requirement | During Operation phase (Demand load): 686 KW
Transformer ) 630 KVA x2 Nos. |
DG set: - 200 KVA x2 No. __j
Fuel used: HSD o
« Solar lights will be provided for common amenities like Street
lighting & Garden lighting.
¢ LED based lighting will be done in the common areas, landscape
areas, signage’s, Entry gates and boundary compound walls cte.
Details of s Auto Timer: Switchcg will bel provided for Street lights, Garc.ien
32. Energy saving lights, Parking & staircase Lights & Other Common Arca Lights,
g for saving electrical energy.
» Water Level Controllers with Timers will be used for Water
Pumps.
¢ To create awareness to end consumer or flat owner, for using
energy efficient light fittings like LED Lights.
Environmental Type | Details Cost
Mgt. plan budget | Capital | Air, water, land, biological environment 15.0 Lakh
33. |duringConstructio
n O&M | Air, water and Noise Monitoring 3.0 Lakb/Annum
phase
T Component Details Capital (Lacs) (L(Zf;fh;i']
Management | Storm water - o
34 plan Budget Sewage treatment STP 23.16 13.37
" |during Water treatment | . I A
Operation B - Rai.h Water 9.00 0.27
phase harvesting -
Swimming Pool -
‘E%&‘ e
Member Secretary Chairman

79
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Minutes of 272" Day 2 (Part A) meeting of SEIAA held on 14" December, 2023

Solid Waste owcC 13.02 3.42
Hazardous Waste - - -
r— Handed over to )
| v Authorized Vendor h
: Green Belt Development -— 13.65 201 |
| Renewable energy 50.70 1.85
'Energy saving Solar PV panel &
| i - | solar hot water
‘ ' | Environmental ' From MoEF & CC
- | P ‘ - 4.0
;  Monitoring | approved lab ]
’ ' Disaster Management ERIFing gperation i 90 10
! | ! phase l
Required as | Actual _ . 5
Ey_pfa_ ~|perDCR Picvided Area per parking (m®)
g5, | THAIIC 4-Wheeler 184 192
Mandgement 2-Wheeler 362 362 | As per Standard DCR
Bicycles 362 362
Details of Court cases / NGT Case details Application No.74 of 201, Mr. Tanaji
36. |litigations w.r.t. the project |Balasaheb Gambhire Vs Principal Secretary,

and project location if any.

Environment department Government of Maharashtra.

SEAC Deliberation —

PP stated that, the application is under violation category for Expansion in Residential
development “Nyati Ethos-I" at S. No. 21/1A/1B/3A/1/3A/2/3A/3/3A/4, Mouje Undri, Taluka

Haveli, District Pune.

The Chronology of the proposal as briefed by PP is as bélow:

[S1. No. ! Chrouol;g} N ‘ Date B Remark : 7:’
1 _ m.—\ppli_carion for Expansion | 4 June 2019 For expansion of :xisﬁ:iz_l.)—tfti_clix]g ;
Environment clearance |
- (under Viclation) | o
2 Considered by SEAC in 95® I 4 0c1 2019 Noted violation of construetion BUA
Meeting { 23316.19 sqm carried out without EC and
5 referred ro SEIAA
3 Considered and defemred by 12 Dec 2019 | Remained Absent and deferred proposal
SEIAA in 108% Meeting (Violation window closed)
4 Letter submitted for 8 Feb 2022 Application submirted for consideration on
Consideration atter openng opening of violation window
of violation window
B Application through | 2March 2022 | Application under violation window
Panvesh Portal Panivesh
6 Grant of Auto TOR 3March 2022 | Received Auto TOR [

Member Sceretary

]
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Minutes of 2727 Day 2 (Part A) meeting of SEIAA held on 14" December, 2023

The comparative statement for the project is as below:

E—|
SRNO.| DETAILS Existing Proposed RENMARKS i
S. No. 2171A 21/1B(P). » ; i
e | 3RO SLIACVABIR) o G h1AB A .
l Survey No. JL3A 213402, 3A2IA/3 1A No Changa
) 23A3 21344 Thoohe
x Project Rasidential  development | Expansion Residential
:’ ~ [1ame “Nyati Ethos-T” development “Nyati Ethos-I” o
2 Plot area 16.150 sqmt. 16.150 sq.mt. No Change
31 |Fsl 12.734.62 Sqm 17.234.48 sq.it. Icreased by 4.499.86 Sq.ny
‘ o et m Increased by 2.879.32
| 1 [NonFSI 10.551.97 Sq.m 13.461.29 HiRdsel %
Built v Increased by 7.379 1§
s P 2331659 sq.t 30.695.77 sq.mt AR '
Ared 5q.amt
Build. -A1. Build. -A2, Buld. -Al. Build. -AZ, .
2 4 ~h . &
s lsuilding | Build Bl Build B2 | Build.Bi. Build. B2. Build. i‘;:f’ﬁ? par gl B
- Build. B3 & Club house B3 & Club house o L T
(P-11) Added
Build. -Al - P-6 Build. -Al - P=11
p o AY_ Do g DAY _Paio |
- Build. - A2 -P-12 Build. - A2 -P-12 Build. &1 (7® floor to 11%
5 lieus £, i Build. - Bl - P~1. Build. - B1 - P-12 Floors) Addzd. Build. B3
onfigurati
ot Build. - B - pP-12 Build. - B2 - P~12 {P-11) Added
Buld - B3 - P Build - Bi—P -1 LR pausan,
Club house - G -1 Club house - G ~{
gl b
2 No. of Tenements 165 nos T i 62 No. of Tenements
(nos.) HICTEASeS
9 Project Cost—-Cr 690 Cr 99.36 Cr. Increased by 30.6 Cr
T i
Fresh warter: 75 kld Fresh water : 104 klId
Total Water Flushing - 37 kid Flushing : 51 kld Increased by
10 —— Gardenung : 8 kld Gardening : § kid Fresh water : 28 kid
q Total water requiremient: 170 | Total water requirenient. Flushing - 14 k!d
kid 163 kld
11 Sewage generation 101 kid 140 kid Increased by 39 kid
1 STP Capacity 20kd 210 k1d & 30 Kid 30 KLD for proposed
= - E.‘(p:\ﬂ?[@iu N
SO vaia Wet garbage — 248 kgday b ga{§f:iie‘_,— e Increased by
13 Dry Garbage — 165 kp:day i Saom Wet garbage 93 Ke/D
manageient STP Studge — 10 Karday Dry Garbage 227 Kg‘day Drv ape-62 Ko
2 e slucge ¥4I STP Sludge - 10 Kerday i Sarboge:62 K
14 OWC Capacity | Venmicomposting - 250 Kg'd | OWC proposed 400 Kg'd|  OWC 0f 400 Kg dav |
. 534 69 Sq.m 53169 Sqm Existing ess on site 158
b Kireei DEirares 138 nes. of reas 158 no. of trees nes B

».

ember Secretary
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The details of damage assessment as presented by PP are as below:

A. PROJECT DETAILS

| I ] Name and address of Project

|
a

Residential Development “Nyati Ethos-I” at S. No. |
2I/1A/1B/3A/1/3A/2/3A/3/3A/4,  Mouje  Undri,
Taluka Haveli, District. Pune.

ves, give details including approved

| built up area

2 | Name of Directors Mr Piyush Nitin Nyati
3| Total construction compl&éd (built- | Total Built-up arca —23,316.59 sq.m
’ up area as per EC notification): (FSI area 12,734.62 sq.m + Non FSI area 10,581.97
1l sq.m) B
4 | Total construction proposed, Total construction area proposed (Existing+ Proposed)
built-up area as per EC FSI-17,234.48 sq.m
‘ notification Non FSI - 13,461.29 sq.m
L | TBUA - 30,695.77 sq.m .
5 | Whether the project has any EC; if | No

Total cost of the project and total cost
of the project already executed?
! Also, give total cost of the project
constructed without EC,

Date of commencement of project

Total cost of the project- 99.79 Cr

Total cost of the project already executed — 69.36 Cr
Total cost of the project constructed without EC —
69.36 Cr

| 25/07/2010 (As per sanction plan dated 25/07/2010)

Date  of violation of EC regulation
(please justify with documentary
evidence)

25/07/2010

| Date  of first submission of
| information of such violation to the
SEIAA or SEAC, if self- notified,
along with stoppage of construction
work

02/03/2022

. No. of days of violation (5-8)

4238 days

10 | Name and address of Environmental
consultant, with date of engagement
of such consultant

Sneha Hi- Tech Products

I1 | Any other case of EC violation is
reported or pending or decided
earlier for projects where any of the
directors are involved? If yes, give
| details

Yes

' Any court case related to EC
violation pending or decided against
any of the directors including High
Court, NGT and sessions court?

Member Secretary

Yes

AT
Chairma/ﬁ
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B. THE ATTRIBUTES FOR ENVIRONMENTAL DAMAGES: THE PP AND
CONSULTANT NEEDS TO DESCRIBE THE DETAILS OF EACH ATTRIBUTES
IN QUALITATIVE AND QUANTITATIVE MANNER; FOR EXAMPLE.

demolition dust

sprinkling.

L |Air pollution: construction dust, noise, [The dust was effectively controlled by

water]

2

Water: incremental sewage increase, extra
water purr ped from toundations

No water pumping involved from foundation

rround foot print

Soil: excess foundation excavation, excess

print.

There is no extra cxcavation or extra ground fool

Noise:  extra for

construction,

time  required

print.

There is no extra excavation or extra ground foof

TLoss of vegetation: additional trees cut (
ype, age and number of trees with its
significance)

Total tree cut-00 nos.

6 ]T_ransport and material handling

Yes, delails are given below.

C.DESCRIPTION OF ACTIVITIES CONTRIBUTING TO THE ENVIRONMENTAIL

DAMAGE AND DEGRADATION;

TDcmolition, site preparation

!

of completion of demolition?

Whether any demolition work was carried out prior to EC? If
yes what is date of commencement of demolition and also datelout by PP

No demolition work was carried

_waste have been segregated and disposed?

2 iWheIhcr such demolition or site had some asbestos, industrial waste or
contaminated soil or hazardous waste etc. and if yes, how these types of

Not applicable

Member ecrcl‘_a;ry

83

3 [If the project is located on any industrial site, whether any due diligenceor No
i environmental status of site was assessed? If yes, give details
4 | State the qaantity of demolition waste disposed from the site, including No
quantity and disposal location along with location map and photographs )
5 | Any air quality (including noise) monitoring done during demolition work? [No
If yes, results
6 Whether building plan and layout approved and permission from local No *1
authorities is taken to commence the work prior to demolition work
B. |Construction stage
I Date  of cornmencement of 25/07/2010 (As per sanction plan dated 25/07/2010)
construction  and  completion  of
construction, if any ]
2 Whether the construction carried out is strictly as per the sanction plan |Yes
i given by concerned local authority? If yes, please provide such certification B *
3 In the additional construction, how much -
construction material including, sand, Material Unit | Quantity
bricks, cement etc was required to be Material Unit | Quantity
transported? No, of trucks and its average [ Fly ash (RCC) kg 4565 |
haulage? ' Fly ash (Block) kg | 73884
Fly ash (Plaster) kg | 105459
Steel kg | 590000
Flooring (Vitrified tile) kg | 308471
- Flooring (Ceramic tile) kg | 97719.6
N

Chairm

|
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I ~ Glass (4 mm thick) kg | 34657 |
~ Cement kg | 2037900 |
. Crushed sand m3 | 11561.8
. 4 How many labours were engaged in construction, average per day? (60 labors /day. T
5 Whether, the additional construction work, over and above valid EC, [Not applicable T
if so available, has any additional ground foot print? If yes please
state, ground foot print in sqm as per EC approved layout and
. current proposed layout? ) |
6 Whether the expansion was carried out simultaneously with EC [No {
approved work? If not give details of time frame? |
[t yes, please give incremental additional time required for construction |
| of additional area _ B o _
) Is there any change in foundation design, i.e. depth of foundation, No change ini
basement ctc. that were done due to additional arca? foundation design ‘
If yes, what is the additional soil quantity excavated for such
incremental foundation depth? Where it is disposed?
b What is the quantity of top soil removed| Top soil excavated during the construction phase i
and how it is managed? utilized on site.
9 Also, if water is cncountered at such |Ground water was not encountered at the depth
foundation depth, what is the volume of
water pumped for such additional depth
) of excavation? -
10 | How much additional water was required |Additional water was required for curing and
' for curing and construction purpose? fconstruction purpose for the violation part : 1309 cum,
Source of water? Source of Water is bought out from outside by means
- of tankers. |
1 | Rain Water harvesting details Provided 5 nos. of Recharge pits i
| o ~ |Recharge pit size - 1.2m X 1.2mX 2.5m |
12 | Solar light, water heating details Provided solar energy for street lighting and Solar Hot
P (F— - Water
I3 | Use of fly ash bricks ensured? Details  [Not applicable
| thereof -
14 | Whether any noise  or air | = Barricades along the periphery of the site.
pollution control measures taken, if so |* Water sprinkling
what are they? * Cover trucks
_ « Ear plugs for workers
15 | Whether  any air quality and  |No
noise level monitoring done  during]
construction stage, if yes attach results
16 | Whether any third-party rights are Not on proposed construction ‘
created on the construction without EC? o i B

Mémber Secretary
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[7 | Whether any of the construction without
EC has alrcady been occupied?

If yes, number of families given such
occupation.

Also give total commercial area being
used presently. Also state type of
commercial activity i.e. offices, shops,
hotels, restaurants etc.

Yes
165 Flats have been occupied.

Occupancy certificate is attached

Fully residential project

18 | How many flats sold which are in the area
of EC vio ation and total sale value of
such flats

165 Flats

19 | How much commercial area sold which
is in area of EC violation and lotal sale
value of such commerci ' rea.

Nol applicable

C [Commissioning of proje.

I | Date of when the project was made
operational either by giving possession of
residential or commercial areas of the
project?

5.04.2013

B1,B2 Full completion - 5 Apr 2013
A2 J‘ull Completion - 3 Apr 2014
Al Part Completion - 31 Aug 2015

2 | How many families are staying in
project?

165 Familics

3 | What is total water supply to project,
source and quality

The total water requirement during operation phasc of
the project will be 164 kld
Source: PMC

4 | Total sewa e generation m3/day

The total sewage generated during operatién phase of
the project is 110 kld ]

5 | STP details

I no of STP of capacity 210 kid is installed.
STP Technology: MBBR

6 | Treated wastewater disposal

]

purpose within the project premises.

7 | Any DG sets, are they '"i‘:mpiying the

(The treated water is used for flushing and gardcninj

2 DG set of capacity 200 KVA each is installed altllc’

- norms - site. -
FORMAT OF ASSESSMENT OF ENVIRONMENTAL DAMAGES
(As per GOV'T, OF MAHARASHTRA, PUBLIC WORKS DEPARTMENT,
NEW STATE SCHEDULE OF RATES KOR THE YEAR 2022-23
Attributes B Scope of saving on account of EMP cost
environmental protection Recurring cost per day | Non-Recurring Cost
- measures (Rs.) (Rs.)
Air Pollution Water required for sprinkling Nil
purpose during construction
phase. Per day — 8.5 KL / day
Cost of 1KL water ( Rs.) :75 Rs. Rs.637.50 / day
Recurring cost per day =
Rs.637.5
Reference — SSR Govt. of L L |
M""’" AW
Chairman

Member Secretary
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Water Pollution

| Maharashtra, PWD 2021, page

]

| mo. 476.

A. Cost of water requirement
). Construction Phase
Construction phase: The water
required {or construction has
been considered from a Research
paper titled “Assessment of water
resource consumption in building
construction in India” - Rs. 2KL /
m2

Total Water — 23,306.59 x 2 Kl
=46,613.18 KL

—46,613.18 ¥ 1. x Rs. 75 per KL
Reference .82 Govt. of
Maharashtra, PWD 2021, page
no. 476

1

|

Nil

" Rs.34,95988

b) Operation phase: Water from
PMC Per day Water required —

No of flats in Al - 24, ( OC -
31.08.2015 & Declaration on
02.03.2022 no of Operational
days — 2375 days — Total water —
24 Flats x 5 persons x 90 Itr x
2375 days in Itr ) = 25,650.00 KI

No of flats in A2 - 47, ( OC -
(3.04.2014 & Declaration on
02.03.2022 no of Operational
days — 2890 days — Total water —
47 Fiats x 5 persons x 90 Itr x
2890 days in ltr ) = 61,123.00 K{

No of flar- i BI — 47, ( OC -
05.04.2015 & Declaration on
02.03.2022 no of Operational
days — 3253 days — Total water —
47 Flats x 5 persons x 90 ltr x
3253 days in ltr) = 68,800.95 Ki

Nu of flats in B2 - 47, ( OC -
05.04.2013 & Declaration on
02.03.2022 no of Operational
days — 3253 days - Total water
47 Fiats x 5 persons x 90 Itr x
3253 days in ltr ) = 68,800.95 Ki

64,123.00 + 68,800.95
68,800.95 ) x 7 Rs ‘

Total Cost = (25,650.00 +,

Rs.15,70,628.00

MembBer Secretary
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( ref water bill by PMC —7 Rs per
KLD)

B. Cost of sewage treatment,
reuse and disposal
a). Construction Phase

B. Cost of sewage treatment,
reuse & disposal:a). Construction
phase: Cost of Mabile toilets { On
site — 6 Nos )Rs.3500 per month
per toilet Total Cost = 6 x 3500 x
95 Months = Rs /-Reference —
FenQor Proposal

| 985 days f.. - Cunstruction of BI
' & B2 and 1816 for AT & A2, 50

total days — 2848 and in Months
it comes to 95 Monihs

Nil

Rs.19,95,000.00

b). Operation phase

Considering the additional STP
cost for 825 People of violation -
111.38 Kid
Capital  Cost
Rs.29,50,000/-
O & M Cost - Rs, 1313.34

as  per —

(Ref Model tender document
prepared by MPCB )

Rs. 1313.34

Rs.29,50,000.00

C. Quantity of water pumped
out during excavation and a
lump sum cost of Rs. 50 per cum
for such unauthorized water
extractior ;i disposal,

Pumping not done.
Excavation was done for

foundation purposes only.

waste like asbestos or the site is generation
located on industrial arca where
hazardous chemical or waste was .
1
E oy
' CHairman

Member Secretary
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Cost  of construction and Nil 5 nos. of Recharge Pits ‘

maintenance of recharge well. of size2x 2 m
Total Cost: Rs.

Ref — Rain water Harvesting 3,00,000/-

and  comservation  manual

CPWD page no. 23

rS(}il Environment | In case of demolition has carried Nil Nil

out, the cost of demolition waste

management plan nceds to be

discussed and finalized as non-

recurting cost. o -

In case there is some hazardous Nil No hazardous waste
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Ihandled, the cost based on due
diligence of the project site, as
given by consultants. (The report
must include soil analysis, water
analysis, MPCB consent copies,
manifest of HW if any). This
requires  critical examination
from SPCB.

Noise and
Vibration

For damage due to noise pollution
& vibration, the cost of barricades
around the project site should be
considered. The cost incurred on
barrier is considered

Nil

Rs. 1,85,000

 Green Belt

Incase of an tree cutting without
EC cost v. .'s. 10000/~ per tree
apart from any statutory action for
such tree cutting if any,

No tree cutting was carried out.

Nil

Nil

~ RIJOHS

Cost of workers benefit to be

considered in view of Building

| and Other Construction Workers'

Welfare Cess Act, 1996

AL Cost of health checkup of
workers:

B.Costof safety measures
including PPEs:

Nil

S

Rs: 5,57,300
Rs: 4,84,700

Total Recurring Cost & Non
Recurring during Construction
phase —

Recurring  during Operation
phase — Rs.1313.34 x 3253.00
Days ( O date of Bl & B2 -
05.04.2013 &  Violation
declared — 02.03.2022)

Rs.637.50 / day

Rs. 67,47,988.00

Total Rccu-rring Cost & Non|

Rs.42,72,295.00

Rs.45,20,628.00

Total

CALCULATION

OF COST OF REMEDIATION PLAN AND NATURAL &

COMMUNITY RESOURCE AUGMENTATION PLAN

{ Sr. Desé;'i:b_tion

Details

Amount

!7 No.
A | Assessment of

Environment Damages

1 | Total of recurring cost

Total Recurring Cost':_fcj\-'bﬁ-

Recurring during Construction 3

“Rs. 11,87,662.50

Member Secretary

Phase —Rs.637.50 /da'_.)' X TBQS‘ . .\'J

{ A
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-
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days

Total Recurring Cost & Nor
Recurring during Operation phasg
—Rs.1313.34 x 3253 Days during
Operation phase

Rs. Rs. 42,72,295.00

Construction + Operation Phase |

Rs. 1,12,68,616.00

2 | Non-recurring cost
Tota! (recurring cost + Rs 1,67,28,573.50
Non-recurring cost) -
Sub  Total (142 (Subject to minimum Rs. 1 Rs 1,67,28,573.50
abovz) ~ Crores)
_B. [Econc mic benuhts accrued duc to wohtmn B
1. | Economic 1% of Total Project cost including [T'otal Project Cost incurred
beneits land, as declared by PP before [during violation - 69.36 Crores |
SEAC, subject to maximum Rs. |1 % of Total project cost -
10 Cr._ 69.36 Lakhs
2. | Track Record of Project | Incremental cost of Rs. 10 lakhs Rs. 10,00,000
proponent for each EC violation by PP
observed at any other
) projects in last 3 years
C. | Cost of Sum of A and B above or amount Sum of A & B = Rs.
remediation plan and equivalent to the CER amount as 2,46,64,573.50
natural & per the MOEF & CC’s office

community resource
augmentation plan

Memorandum No: F NO 22-
65/2017-IA-111, dated 01/05/2018,
whichever is higher.

Rs. 99,79,000/-

THE COST OF THE REMEDIATION PLAN IS Rs. 2,46,64,573.50 /-

Damage Costing a< 3

Total project cost is 99.79 Cr,
So CER Cost 1%(@99.79 Cr [

er MoEF OM — SOP on Handling Violation Cases dated 07.07.2021 (

F No.22-21/2020-1A.111)

5 . Amount in Lakhs in |
Sr Details INR |
o |
1 1% of total project cost incurred upto the date of filing |
of application along with EIA/EMP report o
1.1 Total Project cost incurred in Cr against Violation 69.36 Cr
1.2 "% of cost incurred in Lakhs (A ) 69.36 Lakhs
2
0.25% of total turnover during the period of violation
2.1 Cost of Turnover in Cr 83.836 Cr
| 22 0.25% of turnover during violation period Lakhs (B ) | 20,96 Lakhs
]
N f'\ t
C}{a\i}ﬁr n

Member Secretary

89

Cost — Rs. 2,46,64,573.50
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‘ 3 lTptaiCost(A+B)

99.84 Lakhs

Total Cost as per OM = 99.84 Lakhs
Total Cost = ( COST OF REMEDIATION PLAN AND NATURAL & COMMUNITY

RESOURCE AUGMENTATION PLAN ) + ( Damage Costing as per MoEF OM - SOP on

Handline Violation Cases dated 07.07.2021 ( F No.22-21/2020-1A.111)

ALLOCATION OF DAMAGE EMP COSTING

‘ Sr Description of % Impleme Remarks | Probable Activities to be carried
| No Activity Allocation | nting ng out
| ‘ agency ]
| | Afforestation (can 23% Social The These locations will be identified
include plantation, forestry | afforestation and recommended by the local
garden and Local | can be either body.
devclopment) body | through social | Mass plantation in fallow land or
forestry or the |barren area suggested by the Local
Local body. body for social forestry
L Preferably
[ i within 50 km
f g from project
I R B st o
2 Water 25% Preferably Provision of water efficient
conservation within 50 km | faucets in nearby schools, public
program (Jalyukt radius of hospitals. Construction of
| shivar, etc) project site percolation tanks in area
suggested by the local body
QT_W Urban environment 20% Local body Provision of RWH in public
and sanitation (can schools, hospitals, Road side
include swaccha beautification, public park
Bharat, playground recreation
development, urban
| ground-water
| recharge schemes
1 etc) o
4 |Sewerage lines and 20% [.ocal body Provisicn of community dustbins,
STP, solid waste conducting health camps at public
management, schools suggested by Local body
5 | Urban air/noise 10% [Local body Tree plantation, provision of
pollution control sound barriers if required at any
initiatives location identified by the local
body, provision of solar
heating/lighting system in public
= | spaces or public infrastructures.
_ AR S BB EIRN
e b
PP informed that the mandatory RG is provided on,gfgijpﬂ,;- LN A\
e / BUAE-T°0 N <\

r’%ﬁ?ﬂ
Nember Secretary
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The case was discussed on the basis of the documents submitted and presentation made by the
proponent. All 1ssues relating to environment, including air, water, land, soil, ecology,
biodiversity and social aspects were examined. The proposal is appraised as category 8(a) b2,
During discussion following points emerged:
L. The Committee noted that:
(¢) As per the Office Memorandum issued by Ministry of Environment Forest and
Climate Change vide orders no F.N0.22-21/2020-IA.III Dated 7th Tuly 2021, The
penalty cost is arrived at Rs. 99,84,000/-.
(t) As per formal given in SEIAA Circular, the Damage Asscssment value is arrived al
Rs. 2,46,64,573.50 /-

2. PP to enhance provision of solar PVs.
3. PP to provide electric charging facility by providing charging points at suitable places as

per Maharashtra Electric Vehicle Policy, 2021. Also, PP to ensure that, the water preposed
to be used for construction phase should not be drinking water. They can use recycled
water or tanker watcr for proposcd construction.
Recommendations of SEAC-
After deliberation, Committee decided to recommend the proposal for Environmental Clearance
to SEIAA, subject to compliance of above points.
Deliberation in SETAA-
Proposal a new construction project under violation category. PP has applicd under MoLF&CC
OM dated 07.07.2021. Proposal is recommended by SEAC-3 in its 183" meeting for grant of
Environment Clearance for total plot arca of 16,150.00 m2, FSI area of 17.234.48 m2. Non SI
area of 13,461.29 m2 and total BUA of 30,695.77 m2.
SEAC recommended the proposal for grant of Environment Clearance under violation category
as per MoEF&CC OM dated 07.07.2021 with damage assessment value of Rs. 2,46,64.573.50 /-
and Penally ol Rs.99,84,000/-.
The authority noted the ecological damage asscssment and the economic benefits accruing as a
result of the violation and also the penalty amount as appraised by SEAC. Authority alsc noted
the corresponding Environment Management Plan stipulated by the SEAC costing Rs.
2,46,64,573.50 /- taking into consideration the remediation plan and Natural and Community
Resource augmentation Plan. The Authority accepted the recommendations of the SEAC and
decided to grant Environment Clearance subject to submission of Bank Guarantee of Rs.
2,46,64,573.50 /-towards eftective implementation of remediation plan and Natural and
Community Resource augmentation Plan and submission of penalty of Rs. 99.84,000/-.
Further, SEIAA also directed SEIAA cell to confirm with Maharashtra Pollution Control Board
whether action has been initiated against the PP under the Section 15 (read with Section 19) of

Environment (Protection) Act, 1986.
During th: meeting, SEIAA asked PP regarding the provision of RG. PP submitted that, they
have provided 1615.00 m2 of mandatory RG on mother earth without any construction. SETAA

,_éﬁ‘:ﬂ— , ci\\ {“{

Member Secrelary

airman
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noted the same and asked PP to submit area undertaking to that eftect. PP submitted the same
dated 12.12.2023.

SEIAA also asked PP to submit undertaking regarding the complying the SEAC conditions. PP
submitted the same dated 13.12.2023.

SEIAA after deliberation decided to grant EC for-ISI1-17,234.48 m2, Non FSI-13,461.29 m2,
total BUA- 30,695.77 m2. (Plan approval No-PRH/NASR/713/2014, dated-24.09.2014)

SEIAA alter deliberation decided to grant Environment Clearance subject to compliance of

following conditions-

1. PP to submit Bank Guarantee of Rs. 2,46,64,573.50 /- towards effective implementation
of remediation plan and Natural and Community Resource augmentation Plan. PP to
implement remediation plan and Natural and Community Resource augmentation Plan
within 6 months from grant of this Environment Clearance. PP also to submit penalty of
Rs. 99,84.000/-.

Maharashtra Pollution Contro! Board to ensure that, action has been initiated against the

PP under the Section 15 (read with Section 19) of Environment (Protection) Act. 1986

(o]

for violation provisions of EIA notification, 2006.
3. PP submitted that, they have provided 1615.00 m2 of mandatory R(r on mother earth
without any construction. Local planning authority to ensure the compliance of the same.
4. PP to keep open space unpaved so as to ensure permeability of water. HHowever, whenever
paving is decmed necessary, PP to provide grass pavers of suitable types & strength to
increase the water permeable area as well as to allow effective fire tender movement.
PP to achicve at least 5% of total energy requirement from solar/other renewable sources.
PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF& CC vide F.No0.22-34/2018-1A 1II dt.04.01.2019.

7. SEIAA after deliberation decided to grant EC for-FSI-17,234.48 m2, Non FSI-13,461.29
m?2, lotal BUA- 30,695.77 m2. (Plan approval No-PRI/NASR/713/2014, dated-
24.09.2014)

SEIAA Decision-
SEIAA after deliberation decided to grant Environment Clearance.

N W

__i"f"-/ ALY
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MAHARASHTRA POLLUT!ON CONTROL BOARD

Tel: 24010706/24010437 __v______h Kalpataru Point, 2nd, 3rd

Fax: 24044532/4024068/4023516 and 4th floor, Opp. Cine

Website: http://mpcb.gov.in S Planet Cinema, Near Sion

Email: jdwater®mpch.gov.in wiueln Circle, Sion (E),

N | Mumbai-400022

Infrastructure/RED/L.S.1 .

No:- Format1.0/JD (WPC)/UAN No.0000191895/CE/2405001644 Gates LEitaicHag

To, Jy, I.FE Wp

Nyati Ethos | by Nyati Builders Pvt. Ltd; I @5”

5. No. 21/1A/1B/3A/1/3A/2/3A/3/3A/4, M’II T

Village Undri, Tal. Haveli, Dist. Pune. I o e

our Service is Qur Duly
Sub: Consent to Establish for Residential Building Construction Project
under Red category.
Ref: Application for Consent to Establish vide UAN. MPCB-CONSENT-0000191895
dtd. 06/01/2024.

Your application NO. MPCB-CONSENT-0000191895

For: Grant of Consent to Establish under Section 25 of the Water (Prevention & Control of

Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,

1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other

Wastes (Management & Transboundry Movement) Rules 2016 is considered and the

consent is hereby granted subject to the following terms and conditions and as detailed in

the schedule LILII & IV annexad to this order:

1. The Consent to Establish is granted for a period upto commissioning of
project or up to 5 year whichever is earlier.,

2. The capital investment of the project is Rs.99.79 Cr. (As per C.A Certificate
submitted by industry).

3. The Consent to Establish is valid for Residential Building Construction Project
named as Nyati Ethos | by Nyati Builders Pvt. Ltd. ,S. No.
21/1A/1B/3A/1/3A/2/3A/3/3A/4, Village Undri, Tal. Haveli, Dist. Pune on Total
Plot Area of 16150.00 Sq Mtrs for construction BUA of 30695.77 Sq Mtrs as
per approved sanction plan dtd. 24/09/2014 & Architect Certificate for area
statement (FSI + Non-FSI) including utilities and services.

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr- | A Permitted -
cnptton ~ ' (in CMD) Standan_is to Disposal
1. [Trade effluent Nil NA NA ) ]
2. [Domestic 140 As per The treated effluent shall be 60%
effluent Schedule - I |recycled for secondary purposes
such as toilet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the|
sewerage system provided by
local body
|
Nyati Ethos T by Nyati Bu Iders Pvt. [td. /CE'UAN No.MPCE-CONSENT-0000191835 Indus-10. 123785~ =7

(17-05-2024 04:25:44 pm) /QMS.PO6 _F01/00
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N

10.

11.

12.

13:

14,

15.

Nyati Ethos | by Nyati mmmlnmmmgssundus-m 123780

Conditions under Air (P& CP) Act, 1981 for air emissions:

Descripﬂoﬁ of stack/ - Number of Standards to be
_source .. Stack achieved

As per Schedule -Il

SF|"  pypeOfWaste  Quantity & UoM Treatment  Disposal
341 Kg/Day |OWC

Use as Manure
2 |Non Biodegradable waste | 227 Kg/Day |segregation anE GREDCH
ol Authorized Vendor

3 |STP Sludge 14 Kg/Day NA Use as Manure

oegradable waste

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

liSrNo = Category No. Quantity ' UoM . Treatment Disposal

The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary
NOC/permission fram any other Government authorities.

Project Proponent shall provide Organic waste digester with composting facility or
biodigestor with composting facility.

Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.

The project proponent shall make provision of charging of electric vehicles in at least
30 % of total available parking area.

The project proponent shall take adequate measures to control dust emission and
noise level during construction phase.

PP shall obtain Environmental Clearance from competent authority for the proposed
activity. PP shall not take effective steps towards construction without obtaining
Environmental Clearance.

PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to E & Environmental Clearance/CRZ Clearance.

This consent is issued without prejudice to order passed or may be passed by Hon'ble
NGT in O. A. 74/2019(W2Z), I.A. No. 120/2019 (WZ), I. A. No. 58/2020 (WZ) & I.A. No.
43/2021 (WZ) titled Tanaji Balasaheb Gambhire V/s The Principal Secretary,
Environment Deptt. & Ors.

12277b%7  Signed by: Dr). B. Sangewar

cc385f£11 : sy
. I'Ci-:l ;ebz Joint Director (WPC)

: NG s - 12038524 Forand on behalf of,
g . e — Pt bt 4 |
K_ szl Maharashtra Pollution Control Board

t;l :d\ul;rumpd:.ﬂwjh
70| 2024-05-17 16:25- 5K IST

= L \
\ - i Gl e I

(17-05-2024 04:25:44 pm) /QMS.PO6_F01/00 . B
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Received Consent fee of -

Sr.No Anjount(Rs.) Transaction/DR.No. _Date '’ - Transaction Type . ¥
1 125000.00 |TXN2401001204 06/01/2024/0Online Payment ]
2 623314.00 [TXN2404004814 29/04/2024|0Online Payment "l
3 250000.00 [TXN2404004813 03/05/2024|Cnline Payment \

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |
They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

(17-05-2024 04:25:44 pm) /QMS5.PO6_F01/00

- T
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‘Nyati Ethos I by Nyati Boilders Pvt. Ltd. /CE/UAN No . MPCB-CONSENT-0000191895/Tndus-1d. 123789 Page 3 of 8
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A) As per your application, you have proposed to provide MBBR based Sewage
Treatment Plants (STPs) of combined capacity 140 CMD for treatment of
domestic effluent of 140 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

1 pH . 5.5 9.0 B
| 2 BOD 10
3 cop 50
| 4 TSS 20
‘ 5 NH4 N 5
: 6 N-total 10
I 7 [Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto,

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

Water consumption

Purpose for water consumed quantity (CMD)

; qtrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 164.00
Processing whereby water gets polluted & pollutants

| | s are easily biodegradable 6,00
r | 4 Processing whereby water gets polluted & pollutants 0.00
} are not easily biodegradable and are toxic '
5. |Grandening/Other consumption Not Applicable

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

]

‘Nyati Ethos | by Nyati Builders Pvt. Ltd. 7CE/UAN No.| Mb’mmr 000101895 /Indus-1d. 123789 P L;"r——
(17-05-2024 04:25:44 pm) /QMS.PO6_FO01/00 agesala
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1)

2)

Nyati Ethos

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

As per your application, you have proposed to provide the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the followmg fuel pattern-

' ‘Type ' Sulphur™ """ g
Height(in of . Content(in Pollutant Standard
-mtr) . Fuel %) : A e

250
Ltr/Hr
250
Ltr/Hr

APC System

.~ provided/proposed "

DG Set
200
KVA

DG Set
200
KVA

The applicant shall operate and maintain above mentioned air pollution control

system, so as to achieve the level of pollutants to the following standards.

]

[ Total Particular matter | Nottoexceed [ 150 mg/Nm3

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

19.2

Acoustic Enclosure 1.50 502

Kg/Day

19.2 |
202 Kg/Day l

Acoustic Enclosure 1.50

y Nyati Builders PviT L TCE/URN No MPC8-CONSENT-060019 1805 Tndus-Id. 123789 '

(17-05-2024 04:25:44 pm) /QMS.POS F01/00
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SCHEDULE-HI
| Details of Bank Guarantees:

Submission Purpose | - Compllance
Period . .of BG Period

Validity Date
_ Imposed i :
Compliance Upto Up to
of Consent | Commissioning of | Commissioning of
Conditions the Project the Project

#* The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent,
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History
e Amount of
sro.

s

Amount of Reason of
BG BG
Forfeiture  Forfeiture

-Consent

Submission | Purpose
Period of BG

NA
BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG . Amount of BG Returned

1 NA ) )
|
|
,--‘- A'"“’:‘—,_
% rat f" » ,
el A A
/- o
,"" Nz abMilL ~
[a / BHATRATHAG
iy '«\. . 1 \
H ! I | 1
{ i i
[ | pomgt famiee, ity o
]\:"- \ ST T 4 -~ I
i\(""‘) . Eagi it ; ;/ ‘:.%
NN o el S =y
Neb e il
P4
N MEN 7
e
|
|
!
Nyati EthosT by Nyali Builders Pﬁfﬁmﬂmgﬁﬁf 0000191895/ Indus-1d. T23789

(17-05-2024 04:25:44 pm) /QMS.PO6_FO1/00 Page 6 of 8
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SCHEDULE-IV

Conditions during construction phase

Curing construction phase, applicant shall provide temporary sewage and]
MSW treatment and disposal facility for the staff and worker quarters. |
Curing construction phase, the ambient air and noise quality shall be
B |maintained and should be closely monitored through MoEF approved
laboratory.

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

A

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Contrel) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5  Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 d8 (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient ncise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer,

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use,

f) D.G. Set shall be operated only in case of power failure,

g) The applicant should not cause any nuisance in the surrounding area dueto operatmn of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17. 35 2002 and its
amendments regarding noise limit for generator sets run wuLh diesel. .

Nyati Ethos | by Nyatl Builders Pvt. [fd.7CEIUAN No msrmmmmmw 708

(17-05-2024 04:25:44 pm) /QMS.PO6_F01/00




[
|

[Wﬁﬂﬁﬁomylﬁa\?”ﬁmiaers Pyt LEd. JCE/UAN No . MPCB-CONSENT-0000191895 Indus-1d. 123789

9

2415

Solid Waste - The applicant shall provide onsite municipal solid waste processing
system & shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H)
Rule 2011.

Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official
web site of the MPCB.

Applicant shall submit official e-mail address and any change will be duly informed to
the MPCB.

The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the

11

environment statement report for the financial year ending 31st march in the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992,

The applicant shall obtain Consent to Operate from Maharashtra Pollution Control
Board before commissioning of the project.

This certificate is digitally & electronically signed

(17-05-2024 04:25:44 pm) /QMS.PO6_F01/00

Page B of 8




2916

8 +91-20-6686 3333

(i@ +91-20-6686-3332

% epc@nyatigroup.com O 1 (-
= info@nyatigroup.com

_—
W— -

NYATI @ www.nyatigroup.com

To, Date: 04.07.2024

1. THE PRINCIPAL SECRETARY,
ENVIRONMENT DEPT.

Government of Maharashtra,

Room No. 217, 2™ Floor, Annex Building,
Mantralaya, Mumbai-400032

2. STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY --MAHARASHTRA (SEIAA)

15" Floor, New Administrative Building,

Mantralaya, Mumbai-400032

Subject 3 Payment of Penalty and Submission of Bank Guarantee in respect of
"Nyati Ethos-1" at S.No.21/1A/1B/3A/1/3A/2/3A/3/3A/4, Village Undri,
Taluka Haveli, District Pune, bearing Proposal No.SIA/MH/ INFRA2/
442271/2023.

Reference : Minutes of Meeting of SEIAA held on 14.12.2023.

Respected Sir,

With reference to above referred Minutes of Meeting of SEIAA held on 14.12.2023 (Annexed
herewith as Annexure “A"), SEIAA has directed Nyati Builders Private Limited to submit Bank
Guarantee of Rs. 2,46,64,573.50 and also to make payment of Penalty of Rs. 99,84,000/- as
stipulated in Condition No.1 therein.

In compiiance of the above direction of SIEAA, we have

1) We have paid the penalty amount of Rs. 99,84,000/- (Rupees Ninety Nine Lakhs Eighty
Four Thousand Only) in the account of the SEIAA/SEAC Secretariat with State Bank Of
India vide RTGS bearing UTR NO. BKIDA24179141810 dated 27.06.2024. A copy of our
bank account statement with Bank of India is attached herewith as Annexure "“B”,
confirming the said transfer.

SSRERSY
A
NYATI BUILDERS PRIVATE LIMITED 1 /é’ pUNE |°
CIN - U45202MH1996PTC102620 &L _{;‘
Head Office : Nyati Unitree, Survey No. 103/129, Plot B+C of CTS No. 1995 and 19968, ) = O

Yerwada, Pune-Nagar Road, Pune- 411006, Maharashtra, India-

Real Estate | EPC | Hospitality | Hedit,ﬁfare | Foundation




LA1F |

2) -We'have also submitted the original Bank Guarantee of Rs. 2,46,64,574/- (Rupées Two
Crores Fourty Six Lakhs Sixty Four Thousand Five Hundred Seventy Four Only) bearing
No. 16360100019663 dated 02.07.2024 of Axis Bank Limited, CBB Pune in favour of
Maharashtra Pollution Control Board on 03.07.2024. Duly acknowledged covering letter
with its Annexures including Bank Guarantee copy is annexed herewith as Annexure
ki St

In light of above, we humbly request you to grant us the Environmental Clearance for the said
Project at the earliest.

Thanking you,

For Nyati Builders Private Limited.

Director- Legal and Land
Encl. : 1. Annexure "A” - Minutes of Meeting of SEIAA held on 14.12.2023
2. Annexure “B"” ~ Our Bank account statement with Bank of India

3. Annexure “C" — Acknowledged covering letter with its Annexures including Bank
Guarantee copy.
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Annexure  C'
8 +91-20-6686 3333

W +91-20-6686-3332
2 epc@nyatigroup.com
X in‘o@nyatigroup.com
2 wwaw.nyatigroup.cam

~r

To, Date : 03.0724

Maharashtra Pollution Control Board,

Jog Centre, 3" floor, S.No.21/5, F.P. No.28,
Shivajinagar, Wakadewadi, Old Pune Mumbal Road,
Pune 411003.

Subject - Submissions of Inland Bank Guarantee in favour of Maharashtra
Pollution Control Board.

Reference : Minutes of Meeting of SEIAA held on 14.12.2023.

Project ~ “Nyati Ethos-1" at 5.No.21/1A/1B/3A/1/3A/2/3A/3/3A/4, Village Undri,
Taluka Haveli, District Pune.

Respected Sir,

With reference to above referred Minutes of Meeting of SEIAA held on 14.12.2023 (Annexed
herewith as Annexure “A"), the SEIAA has diracted Nyati Builders Private Limited to submit Banrk
Guarantee of Rs. 2,46,64,573.50 in favour of Maharashtra Pollution Control Board as stipulated in

Condition No.l therein.

In compliance of the above direction of SIEAA, we are submitting herewith in original the
Bank Guarantee of Rs. 2,46,64,574/- (Rupees Two Crores Fourty Six Lakhs Sixty Four Thousand
Five Hundred Seventy Four Only) bearing No. 16360100019663 dated 02.07.2024 of Axis Bank
Limited, CBB Pune in favour of Maharashtra Pollution Control Board. The said Bank Guarantee is
Annexed herewith as Annexure “B” comprised of sald Bank Guarantee together with the Letter of
Axis Bank on a Non-Judicial Stamp Paper ( dated 28.06.2024) of Rs.500, dated 02.07.2024 issued

in favour of Maharashtra Pollution Control Board.

Kindly sign a copy of this letter as an acknowledgement of your receipt of the above said
Bank Guarantee bearing 16360100019663 dated 02.07.2024 (total 4 pages). ] 2lo ] ne's
Received on pt.T - _’ /;/

Thanking you, 3
\ A
& A
Clark
Builders Private Limited. R.O.m. P.C.B. Pune

(Sfinivas Iyer) Director - LAND & LEGAL

Encl. : 1. Annexure “A” - Minutes of Meeting of SEIAA held on 14.12.2023
2. Annexure “B” - Bank Guarantee bearing bearing No. 16360100019663/ dated 02.07.2024
NYAT!I BUILDERS PRIVATE LIMITED :

CIN - U45202MH1996PTC102620
Head Office : Nyati Unitree, Survey No. 103/129, Plot 8+C of CTS No. 1995 and 19968,

Yerwada, Pune-Nagar Road, Pune- 411006, Maharashtra, India -

4
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AXIS36653121
Bank Guarantee No 16360100019663 Dated 02-07-2024/1636

AXIS BANK LIMITED
CBB PUNE
214- 215 CITY MALL, ND FLOOR PLOT NO 1, S.NO 112 PUNE-411007

RelNo: 16360100019643
Date: 02-07-2024

To,

MAHARASHTRA POLLUTION CONTROL
BOARD

JOG CENTRE WAKDEWADI

SEHIVAII NAGAR PUNE - 411005

Dear Madam/Sirs.
BG No. : 16360100019663

Date of 1ssue 1 02-07-2024
: [NR 2,46,64,574.00 (INDIAN RUPEES TWO CRORE FORTY S1X LAKH SIXTY FOUR THOUSAND FIVE

Amount of BG

HUNDRED AND SEVENTY FOUR ONLY)
Expiry Date :31-12-2026

Clatin Expiry Date = 33-12-2027

MName and Address of the Applicant @ MS. NYATI BUILDERS PRIVATE LIMITED NYATI COMMERCE, HOUSE, ROAD NO 6,

KALYANI NAGAR, PUNE-PUNE 411006
We fnrward herewdth the above [nland Bank Guarancec in ociginal issucd by us la your favour.

. The abave Guaraniee is issucd subject 1o the condition that the Bank’s ligbility is restricted 1o the amount mentioned above and in the said
Guarantee, Ous Guarantee shall remain in force till the expiry date. Unless a demand or claim under the gnamntee is mude on the Bank in writing
and delivered ta the bank on ar before the Expiry date/Claim Expiry Date, the Bank shall be discharged from all liability under the said guaiantee

thercalter,
Please Note:

4 Thobepeticiary 1n their own interest should,
- Vurify the BG text is printed on the Bank Serial numbered sunionery and duly signed by two bunk officials on cach page

- Venily the genuineness of this guaraniee from following office of thie Bank in writing.

AXIS BANK LIMITED
BG Coafirmation Desk, Wholésale Banking Operativus 5th Noor,Glgaplex, Building No 1,

Plot Mo LT.5,MIDC, Airali Knowledge Park,Alroli,Navl Mumbai 400708

3. BG contirmation can also be sought by sending email w ibg.confirmatien@axisbank.com,
4. The Claim demand in Original /SFMS/ SWIFT uneer this Bank Guarantee is to be submitted at the address menfiongd in this Bank Guarantee

and additianally an emxil be sent on wishy invacalions@mzisbank com

FOR .\ X[§ BANK LLILITED iy - 44'{9 FOR AXIS BANRLQMITED
i 2 E N7
.\.l"l X NATORY % ﬂ -‘Jé? AUTHORTSEFSIGNATORY
s XY s S
"7 Amit Tembhurne * Q) Chur;nkl Ba:ragn,
< anage
Encl: Bank ouasr.:.g.!.ii%ﬂi%j&wwmw 3.8. No. g 8164
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RETTS MAHARASHTRA ¢ J023 ¢ - CN 557183

AXIS6653121 &
[urers tga:af-. 1%d!i}:
This Non-Judicial Stamp paper forms part and parcel of this eI ‘-'{U} e -
Bank Guarartee no. 16360100019663 dt 02-07-2024 issued o favour of e - -

MAHARASHTRA POLLUTION CONTROL BOARD JOG CENTRE WAKDEWADI SHIVAJI NAGAR PUNE

For AXIS BANK LTD

For Axs BANK LTD
& @
Authoris@’d/smnezrvv

ﬂhumki Bairagi

Manager
8.5. No. 28164
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sr. No. 1_35_)1{)'9_9

A AXIS BANK LIMITED 5

AXIS6653121
Bank Guarantee No 16360100019663 Dated 02-07-2024/1636

BG No.: 16360100019663

BG Amount: R5.2,46,64,574/- (Rupees Two Crores Fourty Six Lakhs Sixty Four Thousand Five
Hundred Seventy Four Only)

BG Expiry Date:31.12.2026

BG Claim Expiry Date: 31.12.2027

L. In Consideration of the Notification issued by MoEF & CC for Environmental clearance project
falling under violation category under S.No.804(E) dated 14th March 2017 and as per provision made in the
notification, the nower vested to state Pollution control board for accepting the bank guarantee, Maharashtra
Pollution Contro! Board, Regional OfTicer, Pune having office at Jog Centre, Wakdewadi, Shivajinagar, Pune
411005 having agreed to grant M/s Nyati Builders Pvt. Ltd. (thereinafter referred ro as the company/unit) time
for the due effective compliance of the Remediation Plan and Natural & Community Resource Plan as per the
recommendation by regional office of the Ministry, Fxpert Appriaisol Committee aad approval of the
Regulatory Authority for issuance of environmental clearance, as per the EIA Notification dated 14th
September 2006 under Environment (Protection) Act 1986, the bank guarantee shall be deposited prior to the
grant of environmental clearance and will be released after successful implementation of the Remediation Plan
and Natural and Community Resource Plan, and after—on production of a Bank Guarantee for Rs.2,46,64,574
/- (Rupees Two Crores Fourty Six Lakhs Sixty Four Thousand Five Hundred Seventy Four Only) we
Axis Bank Limited (hersinafter refecred to as the Bank ) at the request of said M/s Nyati Builders Pvt. Ltd.
do hereby undertzke to pay to the Board an amount not exceeding Rs.2,46,64,574/- (Rupees Two Crores
Fourty Six Lakhs Sixty Four Thousand Five Hundred Seventy Four Only) against any noncompliance of
dircetions as incorporated in the  remediation plan and Natural and Community Resource Augineutation Plan
or dimages etc. caused to the Environment by reason of any breach of provisions of said Acts, Notices, tetrer,

instructions ¢t¢ by the said company/unitlocal body.

2 We Axis Bank Limited,a Company incorporated under the Companics Act,1956 and carrying on
the business of banking under the banking regulation act, 1949 and having its registered office at Axis Bank
Limited. Trshul.Opposite Samartheshwar Temple,Law Garden,Ellis Bridge Ahmedbad-380006,Gujrat and
branch office at Axis Bank Limited,214-215,City Mall,2nd Floor,Plot No 1,8.No.132,Ganesh Khind Road
(University Road),Pune4! 1007 do hereby undertake to pay the amount due and payable under this guarantee
without any demur merely or a demand from the Board that the amount claimed is due for the reason of non-
wlfillment of uncertaking.Noncompliance  of directions/notices/letters/instructions/issued by the Board
‘vielution of provis.ons of any of the provistons of Law mentioned hereinabove. Any such demand made on the
Baak shall be conclusive as regacds the amount due and payable by the Bank uader this Guarantce. However
our liability under this Guarantee shall be restricted to an amount not exceeding Rs.2,46,64,574/-

3 We undertake to pay to the Board any meney so demanded notwithstanding any dispute or disputes
fised by the said company’unit in any suit or proceedings pending before any court or Tribunal or Board
againstthe Board relating thereto, our liability under this present being absolute and in equivocal.

4. The payrient so made by us under this agreement shall be valid discharge of our liability and
company/unit shall have no claim against us in making such payment,

5. We Axis Bank Limited further agree that the guarantee hersin contained shall ramain in full force
and effect during thz period that would be taken for the performance of the undertaking/notice/letter etc and
that it shall continuc to be enforceable till all the dues of Government/ Board under or by virtue of said
undertaking/notice/letter etc. have been fully paid and it has claimed satisfied or discharged or till

Government Hﬁﬁf%@ﬁﬁﬁk‘hﬁ' rms conditions of the Directions Undertaking Nonee letier/any
o For Axs BANK LTD
A
Aulhoriged Signatory

Chumki Bairagi
Manager

AMit Tembhyrng

L]
Manage _
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Fo AXIS BANK LIMITED 88

AXIS6653121
Bank Guarantee No 16360100019663 Dated 02-07-2024/1636

provisions of relevant law have been fully and properly carried out and complied by the said company funjt
and accordingly discharges this guarantee. Unless the demand or a claim under thl.? guarantecs 1s made gn
us i writing on or befors 31.12.2026. We shall be discharged from all liability under this guarantee thereafter,

6. We Axis Bank Limited further agree with the Board that the Board shall have the fullest liberty
without our consent and potice/letter etc or to extend time of compliance by the said company/unit from time to
time or to postpone for any time or from time to time any of the powers exercisable by the Board against the
s2id company/unit and to forbear or enforce any of the terms and conditions relating to the said undertaking
‘noticelertzr etc and we shall oot be relieved from our liability by reason of any such variation, or extension
being granted to the said company/unit or for any forbearance, action commission on the part of the
Board or any indulgence by the Board to the company/unit or by any of such matter or thing whatsoever which
under the law celaling W surelies would but for this provisions have effect of so relieving us.

This Guarantee will not be discharged due to the change in the constitution of the Bank or the

7.
company/Unit.
8. We Axis Bank Limited under take not to revoke this guarantee during its currency except with

the previous consent of the Board in writing.

9. Notwithstanding what has been stated above our lability under this guarantee is restricted to Rs.2,
46,64,574/- owr guarantee shall remain in force until 31.12.2026 unless a demand or claim under this guarantee
is made on in writing on or before the 31.12.2027 all your rights under the guarantee shall be forfeited and we
shall be released and discharged from all liabilities under this guarantee thercafter,

I. Our liability under the Bank Guarantee shall not exceed for Rs.2,46,64,574/- (Rupees Two Crores

Fourty Six Lakhs Sixty Four Thousand Five Hundred Seventy Four Only)

2 This Bank Guarantee shall be valid up to 31/12/2026 and
3 Our hiability to maks payment shall arise and we are liable to pay the guaranteed amount in any part

thereof under this Guarantee only, and only if you serve upon us a written claim or demand terms of the
Guarantee on or before 31/12/2027

DATE: 01.07.2024
PLACE: PUNE

For AXIS BANK LTD

NE

Authoriseq Sugnatory

Chumei Bairagi

Amit Tembhurne I
Manager S Smmag;‘:} )
sls- NO. 3191' s . 'L LR+
Page 3 of 3 ‘.
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HETY Hel \ | S
Bank Guarantee
BG UAN MPCB-8G-0000073330
NUMBER:
Industry Nyat! Ethos | Industry fyati Industry yati Unitree, East
Unit: Name: Builders Address: Wing, 5th Floor,
Private Nagar Road, CTS
Limited No.
1995(8+C}+19968.
Yerwada, Pune
411006.
RO Region:  RO-Pune SRO SRO-Pune|  BG DIRECTION BG for:  Conditional
Reglon: Obtalned Direction
for:
ztrecﬁnn SIA/MH/INFRAZ/442271/2023  Direction: 18-10-2023
o:
Condltions:  as per fornat given in SEIAA  Compfiance  31.12.2026 = 86 No: 16360100019663 Amount: 24564574
Circular the Damage period:
Assessment value is arrived
at Rs. 2,43,64,573.50/-
Bank: Axis Bank BG 03-07-2024  BG 31-12-2026
submission expiry
Date: Date:

TETE You have been cirected to submit original bank guarantee along with this acknowledge letter to concerned
regional office.
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Exmibi vy
( 2 ‘ _ Government of India
- w | T Ministry of Environment, Forest and Climate Change
& = ‘ __ (Issued by the State Environment Impact Assessment
=g | = Authority(SEIAA), MAHARASHTRA)
23 |-
g 4 0
; o The Director
w NYAT| BUILDERS PRIVATE LIMITED
"Nyati Unitree”, East wing, 5th Floor, Nagar road, CTS No.
1995(B+C)+1996B, Yerwada, Pune -411006
Subject: Grant of Environmental Clearance (EC) to the proposed Project Aclivity
q}j‘ under the provision of EIA Notitication 2006-regarding
oSO
'% -g Sir/Madam,
b % o This is in reference o your application for Environmental Glearance (EC)
43 in respect of project submitted to the SEIAA vide proposal number
=
.S o SIA/MH/INFRA2/442271/2023 dated 29 Aug 2023. The particulars of the
S AN environmental clearance granted to the project are as below.
Ss
g - 1. EC Identification No. EC24B038MH169795
- Lr; i) 2. File No. SIAMH/INFRA2/442271/2023
m s E’ 3. Project Type Expansion
wl T W 4. Category B
LE ™ 5. Project/Activity including 8(a) Building and Construction projects
- v © Schedule No.
b= % “E’, 6. Name of Project “Nyati Ethos-1”
m % c 7. Name of Company/Organization NYATI BUILDERS PRIVATE LIMITED
<L 2 S | 8 Location of Project MAHARASHTRA
Q. ¢ S | 9 ToRDate N/A
® g
Ty
% 8 The project details along with terms and conditions are appended herewith from page
o 3 no 2 onwards.
> U
c >
< (e-signed)
c') C Pravin C. Darade , |.A.S.
L w Date: 10/09/2024 Member Secretary
2 SEIAA - (MAHARASHTRA)
Note: A valid environmental clearance shall be one that has EC identification

number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC24B038MH169795  File No. - SIA/MH/INFRA2/442271/2023  Date of Issue FC 10/09/2024 Page 1 of 11



STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/INFRA2/442271/2023
Environment & Climate
Change Department
Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 400032,

To

M/s Nyati Builders Private Limited,

S. No. 21/1A/1B/3A/1/3A/2/13A/3/3A/4,

Mouje Undri, Taluka Haveli, District Punc,

Subject  : Environmental Clearance for Expansion in Residential development
“Nyati Ethos-I” at S. No. 2I/IA/IB/3A/1/3A/2/3A/3/3A/4, Mouje
Undri, Taluka Haveli, District Pune By M/s Nyati Builders Private
Limited (Violation Category)

Reference  : Application no. SIA/MH/INFRA2/442271/2023

This has reference to your communication on the above-mentioned subject. The
proposal was considered by the SEAC-3 in its 183" meeting under screening category 8 (a) B2 as
per EIA Notification, 2006 under MoEF&CC OM dated 07.07.2021 and recommend to SEIAA.
Proposal then considered in 272" (Day-2) meeting of State Level Environment Impact Assessment
Authority (SEIAA) held on 14.12.2023.

2. Brief Information of the project submitted by you is as below:-
L 1N’roposa[I\‘umber SIA/MH/INFRA2/442271/2023 ;
Expansion in Residential development “Nyati Ethos-1” |
O Y — Project at S. No. Zl/I‘A/i B/3A//3AI2I3A/3/3A/4, Mqu_ie Undlri,
) Taluka Haveli, District Pune By M/s Nyati Builders Private
_ o Limited - B
{ 3. |Project category 8a (BI) _J
1_1_1. | Type of Institution ~ |Private Limited - o
Name Mr. Piyvush Nitin Nyau_
l Regd. Office Nyati Unitree, Nagar Road, Yerawada,
| 5. |Project Proponent laddress Pune. 411006.
- Contact number | 9623445233/ 020 29805333
’ - c-mail dsdey@nyatigroup.com
6. |Name of Consultant EMP Consultant: Sneha- Hitech Products, Bangalore,
7. |Applied for Expansion (Violation Projcct)
8 | Details of previous EC -
5. Maear - ALS. No. 21/1A/1B/3A/1/3A/2/3A/3/3A/4, Mouje Undri,
. |Location of the project s ; s
L laluka Haveli, District Punc
10. |Latitude and Longitude Latitude: 18°27'33.29"N, Lonaitude: 73°55'08.83"E
"11. | Total PlotArea(m?) _ [16.150.00 2N .q_f,_-‘.a._ Iy PN
| 12. |Deductions (m?) 2422.5 O Ay e -
| 13. |Net Plot area (m?%) 1372750 ../ Bl "5 ¢ ]
[ 14 [Proposed FSI arca (m?) [17.23448 ;" S

N
T
(i

-\

\L'. ' ’
EC ldentification No. - EC24B038MH169795  File No. - SIA/MH/tNFRAQ.f4422?1_!é1;23 Qate of Issue EC - 10/09/2024 Page 2 of 11
.-\\_:. i - % .://'
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|
|

15. | Proposed non-FSlarea (m*)  [13,461.29 e
16. | Proposed TBUA (m?) 130,695.77 ]
17. [TBUA (m*) approved by Planning Authority till date 130,695.77 -
18. | Ground coverage (m*) & % | 1988.8, 13% S
19. [Total Project Cost (Rs.) . [99.36 Cr. B B
f = T T IDuras |
| CER as per MoEF & CC iActivity 'Location ;Cost (Rs) | :Durdl
20| circular dated 01/05/2018 e . s e
circular date We will follow the conditions mentioned in OM
| Details of Building Configuration: [Reason
‘ | for
i Modificati
Previous FC / Existing Building | Preoposed Configuration on/
I _|Change
| 91 | . b =
| Building |Configuratio |Height | Building |Configuration  |Height Existing- |
Name n (m) Name (m) P+6and
' ‘ | | Proposed |
Al P+6 19.99 Al P+11 -Additional
34.50 | 5 Floors
I A2 P+12 37.40 A2 P+12 3740 | No ehange |
Bl p+12 3740 | Bl p+12 37.40 | No change
B2 P+12 37.40 B2 P+12 37.40 | No change |
B3 P 2.59 B3 P+ 11 Existing- P
and |
34.50 | Proposed |
[ -Additional
| | 11 Floors
Clubhouse) ¢4 gus  {Clukhouse G+l 7.45 | No change
i ‘Total Tenements - 227 nos. o |
22. | Total num’ber of tenements (Existing-165 nos, + Proposed - 62 nos.) }
' Dry Season (CMD) Wet Scason (CMD)
| Fresh Water 103 Fresh Water | 103
5 Recycled R Recycled | 0
(Gardening) (Gardening) S
Recycled 51.00 Recycled 51.00
dget
%, | Witer Buge Flushing Flushing - |
1 1 |
Swimming Post 2.00 Swimming 2.00
I Pool -
Total 164.00 Total | 154.00
Excess water 66.00 Excess water 74.00
g:ij;st’“’tf;_ge | Domestic UG tank- 113.8 CMD
24. Fir[ﬁghﬁing ; Fire UG tank — 375 CMD |
UCT Flushing Water Tank- 51 CMD ) R _ﬁ_,ﬁi
25. |Source of water Local Body — Pune Municipal Corporation/ tanker i
Rainwater Level of the Ground water table: 9mBGL M
26. IHarvestinz:_!, Size and no of RWH tank(s) and s No .
{(RWH) | Quantity: [ - )




2a33 =

]

Quantity and size ofrechargc pits:

LI mk 12 mAEm

L,.__i.. . _—

| | Sewage and
[ 27. |
: Wastewater

-

|STP technology:
Capacity of STP (CMD):

Existing - 210 KLD,

Proposed - 30 KLLD

Details of UGT tanks if any: NA ]
Sewage generation in CMD: 140.00 !
MBBR |

{
!
i |

Solid Waste

Type

| Quantity (kg/d)

Trcatment / disposal |

Will be handed over

j 28 ::lell.ri-r:gcmcnt ‘ Steel, Tiles, _ to authorized ‘
T Cons;uction Construction waste Excavated material frecycler Top soil will
‘Phase ete. ’be used ftor
. | - | landscaping. B
| | Type | Quantity (kg/d) | Treatment / disposal B
| ) 1 Will be handed over to ‘
i D e s s authorized recvcler
| Wet waste: 341 kg/day | Will be treated in OWC
! Solid Waste . Handed over to authorized
i 2 | Ma{lagement | Hazardous waste: Negligible ceayclirs
; i(:);:ung Uperstian Biomedical waste NA NA
| Phase | - B ]
‘ Will be handed over to
,‘ E-Waste 3.1 kg/day authorized recycler _|
‘ STP Sludge (dry) 14 kg/day ;\;L!Cieinu;ﬁ:;o?:m“c -
’ Total RG area (m*): 1615.00
Lo | Existing trees on plot: 177
30, ’g;’f?f?};m Number of trees to be planted: 0
P Number of trees o be cut: o |
J Number of trees ro be transplanted: 0 B
{ ‘ Source of power supply: MSEDCL
‘ During Construction Phase (Demand Load): |30 KW
' During Operation phase (Connected load): 1520 KW
. 31. |Power requirement | During Operation phase (Demand load): 686 KW
Transformer 630 KVA x 2 Nos.
I DG set: 200 KVA x 2 No.

Fuel used:

| Details of
Energy saving

(%)
(%)

I
3
|
|

lighting & Garden lighting.

[HSD

!

¢ Solar lights will be prov"ided for common amenities like Street

LED based lighting will be done in the common areas,

landscape arcas, signage’s, Entry gates and boundary compound

walls ete,

Auto Timer Switches will be provided for Street lights, Garden

lights, Parking & staircase Lights & Other Common Area

Lights, for saving electrical energy.

Water Level Controllers with Timers will be used for Water

Pumps.

To crecate awareness 1o end consumer or flat owner, for using
encrgy efficient light fittings like LED Lights.

Environmental Type | Details Cost

| 33. /Mgt plan budget | Capital | Air, water, land, biological environment 15.0 Lakh
a Z k)

L, _|duringConstructio |O&M | Air, water and Noise Monitoring 3.0

EC Identification No. - EC24B038MH 169795

File No.

SIA/MH/INFRA2/442271/2023 Date of Issue EC - 10/09/2024

Page 4 of 11
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i [ - . II .akh_f;\?n um |

‘hase . [ b R

[n
,___[ S R S I
| /
| Component | Details Capital (Ldus) O&\\‘
R, )
'Storm water - _ —-
Sewage treatment STP 23.16 | 1337 |
| Water treatment - ]
| |[RWH Rain Water harvesting! 900 ' 0.27
Swimming Pool e e S S
Solid Waste oOWwC [3.02 ‘t 3 42
Enwronmen_tal T—— i ] \ )
I Management B S
' lan Budget Handed over to
| gy, [FEREEEE - . : | .
| 3 during [ weaste | Authorized Vendor f
. Opezration T 1 B
. phase Green Beit Development - 1365 Y
Renewable energy 5070 | 183 |
Energy saving Solar PV panel & | |
‘ solar hot water ‘ l
e = e
| Environmental From MoEF & CC ) ! !
Monitoring approvedfab |~ po |
«‘ Disaster Management During operation 90 T
i phase
| | T o Required as Actual o L |
| . | e per DCR Provided | AAFea per pﬁlfﬁ_gj_(_m ) .
35 ::I”ﬂlc 4-Wheeler 184 92 |
anagement 2-Wheeler 362 362 | As per Standard DCR
Bicycles 362 362
Details of Court cases / NGT Case details Application No.74 of 201. Mr.
36. | litizations w.r.t. the project |Tanaji Balasaheb Gambhire Vs Principal Secretary, !
and project location if any. |Environment department Government of Maharashtra. |

3. Proposal a new construction project under violation category. PP has applied under
MoEF&CC OM dated 07.07.2021. Proposal has been considered by SEIAA in its 269" (Day-1)
meeting held on 1% November, 202 and decided to accord Environment Clearance to the said
project under the provisions of Environment Impact Assessment Notification, 2006 subject to
Submission of BG of Rs. 2,46,64,573.50 /- and penalty of Rs. 99,84,000/-. Now, PP submitted the
BG of Rs. 2,46,64,573.50 /- and penalty of Rs. 99,84,000/- to Maharashtra Pollution Control
Board. SEIAA decided to grant Environment Clearance subject to implantation of following terms
and conditions-
Specific Conditions:
A. SEAC Conditions-
1. The Committee noted that:
(a) As per the Office Memorandum issued by Ministry of Environment Forest and
Climate Change vide orders no F.N0.22-21/2020-1A.111 Dated 7th July 2021, The
bena]ty cost is arrived at Rs. 9,84,000/-.
(b) .As per format given in SEIAA Circular, the Damage Assessment value is arrived at




(ORI o

il

2438

Rs. 2,46,64,573.50 /-
PP to enhance provision of solar PVs,

PP to provide electric charging facility by providing charging points at suitable places

as per Maharashtra Electric Vehicle Policy, 2021. Also, PP to ensure that, the water
proposed to be used for construction phase should not be drinking water. They can
use recycled water or tanker water for propased construction.

B. SEIAA Conditions-

F

PP to submit Bank Guarantee of Rs. 2,46,64,573.50 /- towards effective
implementation of remediation plan and Natural and Community Resource
augmentation Plan. PP to implement remediation plan and Natural and Community
Resource augmentation Plan within 6 months from grant of this Environment
Clearance. PP also to submit penalty of Rs. 99,84,000/-.

Maharashtra Pollution Control Board to ensure that, action has been initiated against

=. the PP under the Section 15 (read with Section 19) of Environment (Protection) Act,

1986 for vialation provisions of EIA notification, 2006.

PP submitted that, they have provided 1615.00 m2 of mandatory RG on mother carth
without any construction. Local planning authority to ensure the compliance of the
same.

PP to keep open space unpaved so as to ensure permeability of water. However,
whenever paving is deemed necessary, PP to provide grass pavers of suitable types &
strength to increase the water permeable area as well as to allow effective fire tender
movement,

PP to achieve at least 5% of total energy requirement from solar/other renewable
sources.

PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF& CC vide F.N0.22-34/2018-1A 111 d1.04.01.2019.

SEIAA after deliberation decided to grant EC for-FSI-17,234.48 m2, Non FSI-
13,461.29 m2, total BUA- 30,695.77 m2. (Plan approval No-PRH/NASR/713/2014,
dated-24.09.2014)

General Conditions:

a) Construction Phase :-

L.

1T,

1V,

EC tdentitication No.

The solid waste generated should be properly collected and segregated. Dry/inert solid
waste should be disposed of to the approved sites for land filling after recovering

recyclable material,

. Disposal of muck, Construction spoils, including bituminous material during

construction phase should not create any adverse effect on the neighbouring
communities and be disposed taking the necessary precautions for general safety and

, health aspects of people, only in the approved sites with the approval of competent

authority.

Any hazardous waste generated during construction phasc should be disposed of as

per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Boeard.

Adequate drinking water and sanitary facilitics should be provided for construction

workers at the site, Provision should be made for mobile toilets. The safe disposal of

EC24B038MH163795  Fila No. - SIAMH/INFRA2/442271/2023 Date of Issue EC - 10/09/2024

Page 6 of 11
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wastewater and solid wastes generated during the construction phase should be
ensured.

Arrangement shall be made that waste water and storm water do not get mixed.
Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.

The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

Pe mission (o draw ground water for construction of basement if any shall be obtained
from the competent Authority prior to construction/operation of the project.

Fixtures for showers, toilet flushing and drinking should be of low flow either by usc
of acrators or pressure reducing devices or sensar based control.

The Energy Conservation Building code shall be strictly adhered to.

Al the topsoil excavated during construction activitics should be stored for use in
horticulture / landscape development within the project site.

Additional soil for levelling of the proposed site shall be generated within the sites (1o
the extent possible) so that natural drainage system of the area is protected and
imoroved.

So.l and ground water samples will be tested to ascertain that there is no threat to
grcund water quality by leaching of heavy metals and other toxic contaminants.

PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of

Environment Clearance.

The: diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environments (Protection) Rules prescribed for air
and noise emission standards.

Vehicles hired tor transportation of Raw material shall strictly comply (the emission
norms prescribed by Ministry of Road Transport & Highways Department. The vehicle
shall be adequately covered to avoid spillage/leakages.

Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

Diesel power generating sets proposed as source of backup power for elevators and
coramon area illurnination during construction phasc should be of enclosed type and
corform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity ot all
proposed DG sets. Use low sulphur diesel is preferred. The location of the DG scts
may be decided with in consultation with Maharashtra Pollution Control Board.
Regular supervision of the above and other measures for monitoring should be in place
all (hrough the construction phase, so as to avoid disturbance to the surroundings by a
separate environment cell /dcsignated person.

B) Operation phase:-

s

a) The solid waste generated should be properly collected and segregated. b) Wet waste
should be treated by Organic Waste Converter and treated waste (manure) should be

G669 LHINBEOEPEDT - ON UOHEDYjuap| N3]
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utilized in the existing premises for gardening. And, no wet garbage will be disposed
outside the premises. ¢) Dry/inert solid waste should be disposcd of to the approved
sites for land filling after recovering recyclable material.

II.  E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 2016.

[Il. a) The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation. Treated
cffluent cmanating from STP shall be reeycled/ reused to the maximum cxtent
possiblc. Treatment of 100% grey water by decentralized treatment should be done.
Necessary measures should be made to mitigate the odour problem from STP. b) PP 1o
givel00 % treatment to sewage /Liquid waste and explore the possibility to recycle at
Jeast 50 % of water, Local authority should ensure this.

IV. “Project proponent shall ensure completion of STP, MSW disposal facility, green belt
‘development prior to occupation of the buildings. As agreed during the SEIAA
mecting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or allotment
will be given unless all above said environmental infrastructure is installed and made
functional including water requirement.

V. The Occupancy Certificate shall be issued by the Local Planning Authority to the
project only after ensuring sustained availability of drinking water, connectivity of
sewer line to the project site and proper disposal of treated water as per environmental
norms.

V1. Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully internalized and no public space
should be utilized.

VII. PP to provide adequate electric charging points for electric vehicles (EVs).
VII.  Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/ Agriculture Dept.

IX. A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

X.  Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of'the project cost. The funds earmarked for the environment protection measures shall
not be diverted for other purposes.

XI.  The project management shall advertise at least in two local newspapers widely
citeulated in the region around the project, one ol which shall be w the Marathi
language of the local concerned within seven days ol issuc of this letter, informing that
the project has been accorded environmental clearance and copies of clearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at

Website at parivesh.nic.in

XL Acopy of the clearance letter shall be sent by proponent (o the concerned Municipal
Caorporation and the local NGO, i any, from whom suggestions/representations, if any,
':‘A'{t.tl'c received while processing the proposal. The clearance letter shall also be put on
the website of the Company by the proponent.
XML The proponent shall upload the status of compliance of the stipulated EC conditions,

EC Identification No. - EC24B038MH 169795  File No. - SIA/MH/INFRA2/442271/2023 Date of Issue EC - 10/09/2024 Page 8 of 11
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including results of monitored data on their website and shall update the samc
periodically. It shall simultancously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. 802, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.
C) General EC Conditions:-
I. PP has to strictly abide by the conditions stipulated by SEAC& SEIAA.

[I. Ifapplicable Consent for Establishment" shall be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

II. Under the provisions of Environment (Protection) Act, 1986, legal action shall bc
initiated against the project proponent if it was found that construction of the project
has been slarted without obtaining environmental clearance.

IV. The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

V. Thz environmental statement for each financial year ending 31st March in Form-V as
is tnandated to be submitted by the project proponent (o the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective Regional
Of'ices of MoEF by e-mail.

V1. No further Expansion or modifications, other than mentioned in the EIA Notification,
2006 and its amendments, shall be carried out without prior approval of the SEIAA.
In case of deviations or alterations in the project proposal from those submitted to
SEIAA for clearance, a fresh reference shall be made to the SEIAA as applicable to
assess the adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

VII. This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance fromthe standing committee of the National Board
for Wild life as if applicable & this environment clearance does not necessarily implies
that Forestry & Wild life clearance granted to the project which will be considered

scparately on merit.

4, Thz environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent
has not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon’ble court will be binding on the project proponent. Hence this clearance docs not give
immunity (o the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. This Environment Clearance is issued purely from an environment point of view without
prejudice to any court cases and all other applicable permissions/ NOCs shall be obtained before
starting proposed work at site.

6. In case of submission of false document and non-compliance of stipulated conditions,
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Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986,

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended from time to time.
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act. 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability [nsurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1 Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Scction 16 of the National Green
Tribunal Act, 2010,

P

Pravin Darade
(Member Secretary, SEIAA)

Copy to:
1. Chairman, SEIAA, Mumbai.
Secretary, MoEF & CC, IA- Division MOEF & CC
. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
. Regional Office MoEF & CC, Nagpur
District Collector, Pune.
Commissioner, Pune Municipal Corporation
Regional Officer, Maharashtra Pollution Control Board, Pune.

:-lChlJl-b'u-)l\)

EC Identification No. - EC24B038MH169795  File No. - SIA/MH/INFRA2/442271/2023 Date of Issue EC - 10/09/2024 Page 10 of 11
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Signature Not Verified

Digitally signed By Shrf Pravin C
Darade , LA.S
Designation: Member Secretary

Date and Time: 91012024 12:52:21 PV
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THE INDIAN EXPRESS, MONDAY, SEPTEMBER 16,2024
PUBLIC NOTICE ¥

\Wo NYATI BUILDERS PRIVATE LIMITED heraby bring to nolice of
general Public that Government of india, Ministry of Environment, Fores!
and Climate Changu (MoEF), SEIAA, MAHARASHTRA has accorded
Environmental Clearance vida letter dated 10/08/2024 boaring letter no.
SIAMHIINFRA2/442271/2023, EC Identification No. Ec24B038
MH159795 (v he name of NYAT! BUILDFRS PVT LTD) for our
Rasidantial Projoct “Nyati Ethos-" outef the building layoul sancticned
by Distnct Colloctor. Puna in respecl of land beariy S. No.
24/ AMBAAMBNZIADIBAIA, Village Undri, Pune 411060.

The copy of Environment Clearance letter I8 avalablo with
Maharashira Pollution Centrol Board and may aiso ba sean on the
websilg of lhe MoEF, Govemimentof india alhttg/fparivesh.nlc.in

" Place: Pune, - 40
Date; 12/09/2024 . MYAT! BUILDERS PRIVATE LIMITED

Skpxan
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706,24010437 - Kalpataru Point, 2nd, 3rd
Fax: 24044532/4024068/4023516 - and 4th floor, Opp. Cine
Website: http://mpch.gov.in : S5 Planet Cinema, Near Sion
Email: jdwater@mpcb.gov.in 7 wike¥ Circle, Sion (E),

N\ | /4 Mumbai-400022

Infrastructure/RED/L.S.I Date: 25/09/2024

No:- Format1.0/JD (WPC)/UAN No.0000191922/C0/2409001549

YL

Nyati Ethos | by Nyati Builders Pvt. Ltd; ‘/ ' T

S. No. 21/1A/1E/3A/1/3A/2/3A/3/3A/4, :.- ] s
] e i e st

Village Undri, Tal. Haveli, Dist. Pune.

Your Service is Qur Duty

Sub: Consent to Operate (Part-1) for Residential Building Construction
Project Granted Under Red Category.

Ref: L. Application for Consent to Operate vide UAN. MPCB-
CONSENT-0000191922 dtd. 06/01/2024.

2. Consent to Establish granted dtd. 06/05/2024.

Your application NO. MPCB-CONSENT-0000191922

For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Cantrol of

Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,

1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other

Wastes (Management & Transboundry Movement) Rules 2016 is considered and the

consent is hereby granted subject to the following terms and conditions and as detailed in

the schedule I,/1,1Il & IV annexed to this order:

1. The 1st Consent to Operate is granted for a period up to 31.08.2025

2. The capital investment of the project is Rs.69.36 Cr. (As per C.A Certificate
submitted by industry).

3. The Consent to Operate is valid for Residential Building Construction Project
named as Nyati Ethos | by Nyati Builders Pvt. Ltd; S. No.
21/1A/1B/3A/1/3A/2/3A/3/3A/4, Village Undri, Tal. Haveli, Dist. Pune on Total
Plot Area of 16150.00 Sq Mtrs for construction BUA of 23,316.59 Sq Mtrs out
of Total Construction BUA of 30695.77 Sq Mtrs as per EC granted 10/09/2024
dated including utilities and services.

Permission Obtained =~ =~

' Plot Area (SqMtr) BUA (SqMtr)

1 i;;.grgc;ngonzettnt Clearance granted dtd. 16150.00 30695 77 |
4, Conditions under Water (P&CP), 1974 Act for discharge of effluent:
m. ipti Permitted (in CMD) 'Standards to Disposal
1. (Trade effluent Nl

Hyati Ethos 1 By Nyati Builders Pvt. Ltd,/CO/0AN s MPCB-CONSENT-0000 T ] Btk
(25-09-2024 05:47:13 pm) /QMS.PO6_FO2,00 o
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2. Domestlc 110  |As per Schedule -1 |[The treated effluent shall be
effluent 60% recycled for secondary
i purposes such as toilet flushing,
' air conditioning, cooling tower|
make up, firefighting etc. and
remaining shall be connected to
! the sewerage system provided
| by local body

5 Condltlons under Air (P& CP) Act, 1981 for air emissions:

Cfa _ ko - Standards to be
! it ehavd SEeat { achieved

| Biodradable waste 248 Kg/Day OWC Use as Manure
. . |Hand Over to
2 Non Biodegradable waste 165 Kg/Day  |segregation Authorized Vendor

3 |STP Sludge 10 Kg/Day  |NA Use as Manure
7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for

Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

rNo | CategoryNo.  Quantity . UoM  Treatment  Disposal
NA

8. The Board reserves the right to review, amend, suspend revoke etc thls consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

10. Project Proponent shall provide Organic waste digester with composting facility or
biodigestor with composting facility.

| 11. The project proponent shall make provision of charging of electric vehicles in at least

5 30 % of total available parking area.

‘ 12. The project proponent shall take adequate measures to control dust emission and

‘ noise level during construction phase.

13. The Project Proponent shall comply with the Environmental Clearance obtained vide
dtd. 10/09/2024 for construction project having total plot area of 16150.0 Sgm and
total construction BUA of 30695.77 Sgm as per specific condition of EC.

14. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to O & Environmental Clearance/CRZ Clearance.

15. PP shall convert Vermicomposting treatment to OWC within one month period.

16. This consent is issued without prejudice to order passed or may be passed by Hon'bie
NGT in O. A. 74/2019(WZ), I.LA. No. 120/2019 (WZ), I. A. No. 58/2020 (WZ) & I.A. No.
43/2021 (WZ) titled Tanaji Balasaheb Gambhire V/s The Principal Secretary,
Environment Deptt. & Ors.

Nyu ti Ethos TBy Nyati Builders Pvt. Etﬂcomsmmmm—rmjm

(25-09-2024 05 47:13 pm) /QMS.PO6_F02/00
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This consent is issued on the basis of information/documents submitted by the
Applicant/Projact Proponent, if it has been observed that the information submitted by the |
Applicant/Projact Proponent is false, misleading or fraudulent, the Board reserves its right
Lo revoke the consent & further legal action will be initiated against the Applicant/Project

Proponent.

Signed by: Shankar Waghmare
Jomrt Director (WPC)
= For and on behalf of,
- Maharashtra Pollution Control Board
E Jdwaterd mpeb govin
2024-00-25 17:47:27 (ST

Received Consent fee of -

ount(Rs.) Transaction/DR.No. . Date
1 100000.00 |TXN2401001202 06/01/2024|0Online Payment
2 1651232.00 |TXN2405005668 28/05/2024|0Online Payment J

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |
They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-|
Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have provided MBBR based Sewage Treatment Plants
(STPs) of combined capacity 140 CMD for treatment of domestic effluent of
110 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Limiting concentration not to exceed in mg/l,

Sr.N =Pa@mefers |

' i S ° _.except for pH -
| 1 pH 5.5-9.0
2 BOD 10
3 CoD 50 .
4 TSS 20
> NH4 N B 5
6 N-total N 10
| 7 [Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

i 2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of poliution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4)  The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and as amended, and other provisions as
contained in the said act.

Water consumption

Purpose for water consumed quantity (CMD)

1. Industrial Cooling, spraying in mine pits or boiler feed 0.00
| 2. |Domestic purpose 120.00
Processing whereby water gets polluted & pollutants
3 i 0.00
are easily biodegradable
r Processing whereby water gets polluted & pollutants 0.00
~|are not easily biodegradable and are toxic )
5. |Grandening/Other consumption Not Applicable

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

‘Nyati Ethos By Nyati Builders Pvt. Ltd./CO/UAN No.MPCE-CONSENT-0000191922/Indus-1d. 123769 o 4 fB‘
(25-09-2024 05:47:13 pm) /QMS5.PO6_F02/00 eSO



2448

SCHEDULE |

1) As per vour application, you have provided the Air pollutlon control
(APC)system and erected following stack (s) and to observe the following fuel
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pattern-
- "APC System ' ‘Stack ‘Type . _ ., ., Lot !
- : : . Sulphur . :
2 | Content{in %) PO!lutant Standard
..Fuel e 5
1 DG Set Acoustic 150 D|2e;;el 1 <07 19.2 l
200 KVA Enclosure ' Ltr/Hr Kg/Day
= i Diesel
DG Set Acoustic - 19.2 |
4 l200KkvA| Enclosure o0 Lt?/SHr ' 502 Kg/Day |
* The ‘ -
height of
the stack
shall be
above ’
mirimum Acoustic
3 |'6 meter Enclosure das ’ ’ Other
above
bu lding _
waere ‘
generator |
installed i

2) The applicant shall operate and maintain above mentioned air pollution control
system, sc as to achieve the level of poliutants to the following standards.

| Total Particular matter |  Nottoexceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary). 1

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
conneczed to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air i
in such a way that no nuisance is caused to neighbors. -2
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SCHEDULE-IN
Details of Bank Guarantees:
sr. Consent(C2E/c A submission ' Purpose | Compliance  Validity
No. : ZOICZR{ " Imposed Periad:__ of BG Period Date
Compliance
of Consent| 31/08/2025 |[31/08/2025
\ _ Conditions -
** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG ohtained for above purpose if any may be extended for period of
validity as above.
BG Forfeiture History
" Consent . A:;‘:'G" ¢ 'Submission Purpose Amonugt as Rea;zn ot
CZE, CZO/ czn) imposed | hetigg °.f-*8§ ' Forfeiture  Forfeiture
NA
BG Return details
Stno. Consent (C2E/C20/C2R) BG imposed Purpose of B~ Amount of BG
ni g ; T Returned
ff{j:\""'k v = S,
- 3 ! - : {
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‘Nyati Ethos | By Nyati Builders Pve, Ltd./CO/UAR No.MPCE-CONSENT-0000T 1932 /Tndus-Td. 123785
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|
SCHEDULE-IV |

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf,

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal |
manholes. No sewage shall find its way other than in designed and provided collection i
system. !

4  Vehicles hred for bringing construction material to the site should be in good condition and
should corform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5  Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustiz treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhausl muffler with insertion loss of 25 dB (A) shall also be provided. The measurement ;
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must he strictly in compliance with recommendations of DG Set
manufacturer,

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The apolicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendrments regarding naise limit for generator sets run with diesel.

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB,

8  Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB. ;

9 The treatec sewage shall be disinfected using suitable disinfection method.

10  The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992,

11 The applicznt shall make an application for renewal of the consent: at least 60 days before
date of the expiry of the consent. _

Nyati Ethos | By Nyati Builders Pvi, Ltd./CO/UAN No.MPCB-CONSENT-0000191922/indus-1d.123789 fane .ol B
(25-09-2024 05:47:13 pm) /QMS.EO6_F02/00 =
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This certificate is digitally & electronically signed.

Nyati Ethos | By Nyati Builders Pvt. Ltd./CO/UAN No.MPCB-CONSENT-0000191922/Indus-id. 123789

{25-08-2024 05:47:13 pm) /QMS.PO6_F02/00 Fage B of 8
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NTERPRICEC i development work, Maintenance
ENTERPRISES é work contractor

QUOTATION

Ref: VE/Q-38/2024
To
M/s  NYATI BUILDERS PRIVATE LIMITED

Address- Nyati Unitree, Survey No.103 /129, Plot B+C of CTS
N0.1995 ard 1996B Yerwada, Pune - Nagar Road, Pune-
41006

Site - Sainathnagar pune.

Subject - Sainathnagar Yethil & Sr.no. 30 Kharadi,Juna Mundhava Kharadi Road
Udyanat Udyanvishyak Kame Karne.

SrNo. Item Description Quantity Rate Unit Amount
1 |Preparation of shrubery 950 789 Sqm 749550
2 |Preparation of Lawn 2250 655 Sqm 1473750
3 |Foxtail palm 21x21 30 2500 nos 75000
4 |Areca palm 21x21 100 1500 nos 150000
Estimate for Plantation of Irees (Ht. 1-Z mtrs)
Supplying on site fresh Garden sail (i. . 3 )
5 |pan soil) (free from stones rubbish like dried 50 719 e 35950
grass rocts, other such matenals) for
/rr.-’/‘; ’\.7‘ 7.”
/,".’ .
foa/ T hEd For VRUTIKA ENTERPRISES
| \

| -?
SR g/ {pﬁetor

Mahatama Phule Vasahat, Parvati, Pune - 411009. Mob. : 9673328404 / 9765894547
“Email : bharal.kfomane@gmail.com
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< Drip & Sprinkler Irrigation Systems

i Ej B ‘;,!; T r'g;—w E K i
Y :es“%‘f 3 ﬁ B 3 i & all type of plumbing work
HE W % g 3%

< All type of Civil work & Garden
development work, Maintenance

1

work contractor

MATERIAL CHARGES GARDEN SOIL:-
Supplying on site garden soil well sieved 80
% to pass through 1.S. sieve of 10 mm size

free from stones rubbish like dried grass

reots and other such materials. The soil
should be fresh from quarry. The color of the
soil generally is red. The soil will be
measured by measuring box. (Farma)

180

1000

Cum

180000

MATERIAL CHARGES FARM YARD
MANURE:-Supplying on site well decayed,
well dried, well powdered, without clods and
free from stones, dried grass and ather
rubbish material. The color of tha manure
generally is black. The manure will be
measured by measuring box.(Farma)

50

1200

Cum

60000

Providing, laying and fixing P.V.C. pipe of
40mm

340.00

316

Rmt

107440

Providing, laying and fixing P V.C. pipe of
50mm

380.00

443

Rmt

Providing, laying and fixing P.V.C. pipe of
75mm

260.00

453

Rmt

168340

117780

Providing and laying in trenches 80mm dai.
CPVC pipe

330.00

1050

Rmt

346500

Providing and laying in trenches 40mm dai.
CPVC pipe

220.00

616

Rmt

135520

| Providing and laying in trenches 32mm dai.

CPVC pipe

120.00

503

Rmt

60360

Valve Boxes 12", Rectanglar shape with
openable top green cover
Make - Jain /Toro /Nelson/ Rain Bird

10.00

2,375.00

Per No

23750

l
|
i
14‘
a
15

Clean master 25 m3/hr
Make - Jain /Amiad / Kisan/ Metafim

1.00

26,850.00

Per No

26850

16 |

PVC Service saddle 40 mmx 1/2 ", 10
kg/cm2 Make - Jain / Finolex / Kisan

523.00

50,00

Per No

26150

17

Gear driven Pop-up sprinkler

18.00

5600

Per No

100800

18

Spray Pop-up sprinkler

415.00

959

Per No

397985

IQJ

Solenoid Valves of size 2" with flow
control and Fermale BSP
inlet-Qutlat

10.00

4,980.00

Per No

45800

For VRUTIKA ENTERPRISES
@ﬂ
e

Mahatama Phule Vasahat, Parvati; Pune - 411009. Mob. : 9673328404 / 97658

Email : bharat.khomane@gmail.com

ator
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< Drip & Sprinkler Irrigation Systems

- &all type of plumbing work

< All type of Civil work & Garden
development work, Maintenance
work contractor

20

12 Stations Outdoor Irrigation Controlier
with 230VAC internal
Trapsformer PCC -1201-€

2.00

23,310.00 |PerNo 46620 |

———

21

2C x 14AWL Cable
Ma«e — Hunter / Rainbird / Netafin /
Toro

950.00

146.00 | Meter | 138700

22

Supplying & erecting flat flexible 3 core 4
sq.mm PVC sheathed submersible type
copper cable suitably clamped at fixed
intervals with column pipe assembly
complete.

151.00

192.00 Meter 28992

23

Supplying & erecting automatic centrol panel
for 3 Phase , 415 volt, A.C,
Submersible/centrifugal pump set up to 7.5
HP consisting of DOL starter having relay
range 9-14 AMP S.P.P., Combined ammeter/
voltmerer, phase indicating lamp enclosed in
CRCA powder coated Vibration proaof
enclosure with IP 54 protection. Control
Panel should offer single phasing, phase
reversal, phase imbalance etc

1.00

6,063.00 | Each 6063

24

Supglying and erecting minimum Three &
above star rated submersible pump set of
3.75 KN/5 HP with 415 V, 50 c/s AC supply
suitable for 150 mm dia. borewell suitable for
440 to 900 LPM discharge at 37 to 10 m
head & discharge & delivery pipe of Size-75
mm diameter with a necessary H type
clamgps as per specification No. WP-SMP

1.00

39,151.00 | Each 39151

25

Gear driven Pop-up sprinkler with
Replacable nozzle of radius 8.0 to 15.0m
____@325har. 0-0.15

1,380.00 |Per No 89700

26

Panel board

2.00

6,072.00 | Each 12144

27

-
keeping garden in good condition such as
Maintznance of Lawn, flower bed, canna
bed, shrubbery, rosary, hedges, plants in all
respect including watering, weeding, pruning,
sprayings, dusting lawn mowing, hedge
clipping, stirring, top dressing,
intercultivation, gap filing, planting, repotting,
garden waste composting, cleaning and |
sweeping of garden, Pathway and pagoda, -
toilet cleaning, water body, fountain cleaning

40,375.00

1161 Sgm 468753.75

For VRUTIKA ENTERPRISES

ropristor

Mahatama Phule Vasahat, Parvati, Pune - 411008. Mob. : 9673328404 / 9765894547
Email : bharat.khomane@gmail.com
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. 3 T I L A /< Drip & Sprinkler Irrigation Systems
S ¢ 14 ; o gﬁ;q A WY | & all type of plumbing work
et Al J{" < All type of Civil work & Garden
ENTERPRISE &" development work, Maintenance
S - o work contractor
r ol
j’.':
Non Keturn valve (NRV) - Supplying and T
erecting 75/80 mm dia cast iron double
28 flange ball type NRV complete with PN 16 1.00 8,413.00 |PerNo 8413
pressure rating, as per specification no.
FF VUNRV

Supplying & erecing aufomatc conirol panel
for 3 Ph, 415 volt, A.C.

29 | Submersible/centrifugal pump set up to 20 1.00 15,144.00 | Each 15144

HP consisting of Star Delta starter having

relay range 13-21 Amp, S.P.P., Combined

A_Unit: 17 Each 19296 £ach 515% TZ2.03-07
Supplying and erecting minimum Three &

[ 30 above star rated 3 phase, 415 V, 50 Hz, 1.00 52,111.00 | Each 52111

| submersible pump set of 7.5 KW/10HP

! suitable for erection on open well, pump

—
31 Bowerwell survey 2.00 1,824.00 | Each 3648
32 Bowerwell 150mm 90.00 257.00 rmt 23130
33 Casing pipe 150mm 12.00 608.00 rmt 7296
Total 5225390.75
34 Goods and service tax l 18.00 % 9,40,570.34
Work Total Cost 61,65,961.09
T'erms & Congditions: -
Payment Stage-
1 75% as an advance along with the work order
2 25%after final work comletion.
Thanking You,
Yours Faithfully,
For VRUTIKA ENTERPRISES
For Vrutika Enterprises AN LN
TN T > Proprietor
f". e . iy \
i o
.\ . !
S % /

Mahatama Phule Vasahat, Parvati, Pune - 411009. Mob. : 9673328404 / 9765894547
Email : bharat.khomane@gmail.com
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Exhim} -1
N 8 +91-20-6686 3333
[ +91-20-6686-3332
ﬁ = epc@nyatigroup.com
, = info@nyatigroup.com
NYATI @ www.nyatigroup.com
W.0. No. - CNT/ETHOS/9/2024 [ CN'T/402
Date: - 30/08/2024 -
To,

Vrutika Enterprises

(Prop. Bharat Madhukar Khomane)

Mob No. 9503515340

S No-36/5, Flat No-15, D Wing, Om Shanti Homes,

Ambegaon Bk, Pune, Pune, Maharashtra, 411046

Subject: Work order for afforestation work at Kharadi, Pune

Dear Sir,

We are pleased to award the above referred work to you i.e. Vrutika Enterprises (Prop. Bharat

Madhukar Khomane) (Hereinafter referred as “the Contractor”) as per the following mutually

agreed terms, conditions to execute the work at Site- Nyati Ethos I - B3.

A) Terms & Conditions:

1. Work shall be executed in best workmanlike manner as per approved drawings, standard
specifications, and company’s fixed guidelines and as per instructions of Site Engineer. If any
inferior/ bad quality work is observed, it is require to Re-do by the contractor at his own cost.

2. This is mainly Material + Labour oriented work.

3. The rates shall remain unchanged till completion of work. The contractors scope & quantum of work
may be increased or reduced as per the Company’s requirement & Site conditions, and the contractor
shall have No objection for the same, in such case the contracts value will be changed accordingly. If
the contractor fails to execute the work under contractor’s scope as required by Site In-charge, it will
be get done through other agency & 1.5 times the Related Amount will be debited from the
contractors account.

4. Time is essence of the project hence work must be completed strictly as per the construction schedule.

5. The R. A. bills shall be prepared & paid as per stages mentioned in schedule of payment & as per
mode of release of Payment which is mutually agreed. Advances, whenever paid, shall be adjusted
against R.A bills. Fayment will be made as per the actual work executed by you and duly certified
by Site In charge.

6. If contractor does not register any written complaint to company within 15 days from date of
payment received through Cheque, D.D., RTGS for any less payment received due to Debits, penalty
charges & any other reason even though without signing on acceptance of payment on bill copy &
memo,/ debit note by the contractor, under such circumstances it will be considered that the received
payment is accepted by the contractor & no further claim of contractor will be entertained.

7. Anamount equivalent to “0%"” of value of work done shall be deducted, as retention amount, from
cach R.A. bill and the same shall be returned after defect liability period of 12 months from the date
of satisfactory completion of work & no defect observed up to defect liability period. If any defect
found then the amount required for the same shall be recovered from this retention amount and if
the defectamount will be excess then the retention amount then the excess amount can be claim from
the contractor. In the event of the labour contractor leaving the job in a haphazard manner or he is
terminated for bad workmanship or misbehaviour or for any reason, the said retention amount, will

be forfeited. )
‘ NTERPRISES
NYATI BUILDERS PRIVATE LIMITED For VRUTIKA E
CIN - U45202MH1996PTC102620 "
Head Office : Nyati Unitree, Survey No. 103/129, Plot B+C of CTS No. 1995 and 19968, Propristor

Yerwada, Pune-Nagar Road, Pune- 411006, Maharashtra, India

Real Estate | EPC | Hospitality | Healthcare |.Foundation
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TDS and all other taxes if any applicable shall be deducted from R.A. bills as applicable under the

~ prevailing rules.

16.

The contractor shall always keep the work site clean & tidy during the course of the contract.

. The labour contractor shall be provided with a space for hutment for his labour, deployed by him at

site and only the labourer deployed at the said site shall be allowed to stay in such accommodation.
The contractor shall be responsible to verify all necessary required details of labour before allow to
stay. The Contractor has to take the responsibility of the safety of all family members on site. All the
material required for such hutment/shed will be supplied by company on returnable basis and the
safety & security of labours shall be the contractor’s responsibility. The labour contractor along with
all his workmen and such labourer shall vacant the site, with their belonging, immediately after the
work at the site is over, after informing the undersigned in advance.

. Water and electricity shall be provided free of cost at the work site.
12. Contractor shall depute adequate number of supervisors and labourers for proper and timely

completion of work. The labour should be ready to work in all the shifts as per the requirement.

Il any extra work is required to be done contractor shall not refuse to carry out the same and

contractor will be paid for the extra work as per approved rates.

. In the event of any dispute the decision of Managing Director of the company shall be final and shall

be binding on the contractor.

. As per the requirement if there will be any variation i.e. increase or decrease in the quantity of

original work order or previous amendment then the company will issue further amendment for
such change in quantity and for such amendment the terms and condition, scope of work, statutory
requirement or Legal compliance shall be remain same to contractor as mentioned in the main or
original work order and the acceptance of the contractor will not required on such amendment.
Company reserved all rights for the termination of contract without assigning any reason at any
tirmne.

B) Statutory Compliances / Legal Compliances:

The Contractor shall responsible to deploy Labour at his own responsibility for the Work at site.
The Contractor shall be responsible to maintain all the records & compliances as per the Labour laws
and other related laws.

The Contractor shall pay all his workers as per the Minimum Wages Act and as per the Payment of
wages Act the contractor will be liable to pay any dues and arrears in case of any discrepancy will
be found/ recorded.

The Contractor has responsible to take [nsurance of all his workers present at the site. The contractor
shall also responsible for all type of vehicle and machinery using on the site.

Contractor has to submit Pan Card, Insurance covering Workman Compensation Act, GST
registraban faBv PRAR A% FOR¥, Licgnse copy before raising of first bill.

The Contractor shall make sure that all his workers must wear and use the safety equipment’s
provided to them and shall follow all Safety norms and procedure while working at site. The
contrachgghaliipute such number of Supervisors who will keep a continuous watch on the safety
of workers or any person at site and the contractor shall be responsible to ensure that the workers
are carrying out work within four corners of all applicable statutory and technical norms relating to
safety, hygiene and work standards. If the labourer will not use or refuse to use the safety equipment
then the contractor shall not allow any worker to work on site. The Contractor as employer of such
labours shall be solely responsible for any accident, disability or death of his workers, labour or any
person at @ﬁi%ﬂ P

The Contractor Shaultt maké sure that the site is monitored by him personally and shall ensure
implementation of all safety measures and shall be solely responsible for any accident, disability or
death of thgygpmpany employees or other contractors or worker of other contractor, or any person
occurring at the site due to his negligence or his sub-contractors negligence or his suppliers vehicle
negligence the contractor is solely responsible for any financial loss & any legal consequences arising
there from.

The Contractor shall indemnify the Employer against all actiong, lpsses, K wﬁm ot
costs, charges, demands and expenses that arise out of, relate to or are in connection w > loss of,
or damage to, any property (including but not limited to property of the EmMry to, or
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death of, any person on the site (including but not limited to any employee of the Employer),

9. The Contractor agrees to take all the responsibility for any kind of liabilities (including medica
expense or others) regarding accident, non-payments and any other issues of his Labours

10. The Contractor agree to follow & to take complete responsibility for compliance rules and
regulations as mentioned in The Minimum Wages Act, The Workman Compensation act, Building
and other Corstructions worker Act, Employee state insurance Act, Employee Provident Fund Act,
including of all applicable statutory rules, regulations and laws.

11. The Contractor shall not, under any circamstances, deploy any worker/labour below the age of 18,
male or female at the work site. The contractor shall follow all the applicable rules and regulation
relating to the women labour. In case, the contractor does deploy, then the contractor will be doing,
so solely at his own risk, costs and consequences where of shall be borne by the contractor alone.

12. Contractor shall have government ID proof & residence proof of all his Labors.

13. No sub-contrecting shall be allowed by labour contractor without our permission and if the same is
done the company shall treat all persons coming to the site on basis of such sub-contracting as
trespassers.

14. The Contractor is responsible for all types of activities and work carried out by the sub-contractor or
any person on behalf of the contractor.

15. The contractor shall responsible to takes all the necessary steps relaling to the safety, health and
security of all the labours or workmen or any person on the site.

16. The Contractor hereby declare that he & his Labours do not suffer from any Covid-19 related
Symptoms.

17. The Contractor follow and comply the requirement of Govt. /competent Authority for the transit of
labour from cutstation if any. Will be solely responsible and liable for prosecution if any false
information provided.

18. The Contractor will strictly follow all Covid-19 safety Rules & regulations, precautions as per
guidelines given by government/ WHO & solely responsible and liable for safety & health of his &
his labours.

From the above it is understood that the Nyati Builders Pvt Ltd shall stand fully indemnified by the
contractor in respect of any claim, liability & legal consequences arising in respect of the labour enga ged
by the contractor, whether on account of wages or accidents, including any person & the labour en gaged
through sub-contractors by the contractor.

Please sign the duplicate copy of this Work Order as token of your acceptance and return it to us,

Thanking you.
Yours faithfully, Eor VRUTIKA ENTERPRISES
For Nyatj Builders Pvt Ltd - Accepted
Proprietor
Authorised Signatory Caontractor

That the contractor has been read out the contents, terms & conditions of these presents in their/ his
known language and that he/they have understood and have accepted the same.

For Nyati Builders Pvt Ltd Accepted
Adv e P Ry For VRUTIKAE ”  Contractor
Encl: As above. CC: 1) Site i.n-charge’,;; 5 IS N

(e /Propristor

votango1d CSSYMER 2
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SCHEDULE OF RATE

__, o —— | |
SNo  Labour Name _ Unit | Qy | Rate | Amount
' Afforestation (M+L) CSR | | | .

1 Afforestation M+L)  Job 10000 | 5225390.00 | 5225390.00

Note: -
1) Detail quantity & rate for above work as per attached Annexure 1.

2) Above rate is inclusive of ESIC, PF & Other statutory compliance & its expenses which is in
contractor scope. |

3) GST Will be extra on above.

4) Contractor should start the work only after getting order by PMC for said work, also
contractor will do the work as per mentioned in Annexure [. If Contractor not followed &
make any deviation then he should be liable for any legal consequences & Penalty there

after decided by concern authorities.

5) Work to be done at Sr.no. 30 Kharadi, Old Mundhava Kharadi Road, Pune.
Payment Terms: -

1. 50% advance will be given along with work order & same will be recover after completion
of 50% work completion certify by PMC Authority by giving certificate of same.

2. 25% advance will be given further after 50% work completion certificate of PMC Authority
which is to be submitted by contractor.

3. Balance 25% will be given after 100% work completion certificate by PMC Authority which
is to be submitted by contractor.

Date of Commencement: As per instructions given by NBPL.
Date of Completion: As per instructions given by NBPL.

Penalty for Delay: Any delay in work as mentioned in duration of work will applicable for
penalty /debit as decided by company.

For Nyati Builders Pvt Ltd Accepted
@/ rOLvIRU KA ENTERPRISES
o :::D W
Authorised Signatory Propristge Contractor
TRIANMT L7

wiehqo



Sr.no. 30 Kharadi, Old Mundhava Kharadi Road, Afforestation Work
ANNEXURE I

' .
l Item Description ' Quantity Rate | Unit Amount

1
2 | Preparation of Lawn . 2250 | 655 | Sqm
3 | Foxtail palm 21x21 |30 | 2500 | nos 75000
4 | Areca palm 21x21 100 1 1500 nos ___ﬁ] 50000

' Estimate for Plantation of Trees (Ht.1-2 mtrs) | i

- Supplying on site fresh Garden soil (i. e. 3 part

 soil) (free from stones rubbish like dried grass

i roots, other such materials) for excavated pit | ,

| size area of 0.60 x 0.60 x 0.60m = Supplying on | j
. \ site well decomposed Farm Yard Manure FYM |
| ' (i. e. 1 part FYM) for excavated pit size area of |
| 0.60 x 0.60 x 0.60m. Providing on site required
variety of Tree. Excavation pit size 0.60 x 0.60 x !
0.60m for planting small & medium ornamental
plants/ large flowering/ shady trees (plant , ‘
h_e1ght 1 to 2 mtr.)/ paim varieties u_pt() height 1 0 | 719 — 35950
Lo 2 murs. in earth, suil of all types, soft murum,
including removing the excavated & unwanted
material up to a required distance of 50 mtrs.
Filling fresh garden soil / silt & manure in
excavated pit size area of 0.60 x 0.60 x 0.60m.
Mixing garden soil/silt & manure thoroughly ; !
well, watering previous night. Planting required ,
plant spccies as directed cte. complete for
required pit size 0.60 x 060 x 0.60m.
Maintenance of Newly Planted tree varieties
having height 1mtr. - 2mtr. For First 30 days g
Only

|
|
Preparation of shrubery © 950 789 | Sqm '749550
3 e
|
|

MATERIAL CHARGES GARDEN SOIL:- |
Supplying on site garden soil well sieved 80 %
to pass through LS. sieve of 10 mm size free from
6 | stones rubbish like dried grass roots and other 180 | 1000 Cum | 180000
such materials. The soil should be fresh from | ' '
 quarry. The color of the soil generally is red. The ‘,
| soil will be measured by measuring box. (Farma)

MATERIAZ3CVCHARGES FARM  YARD
MANURE:-Supplying on site well decayed, well
dried, we!l owd d, without clods and free
7 | from ston m‘?l’lﬂd grass and other rubbish, 50 {1200
material. The color of the manure generally is
black. The manure will be measured by
measuring box.(Farma) ; 7 -
For Nyati Builders Pvt Ltd Accepted

B % For VRUTIKA ENTERPR!SES

Authorised Signatory Pmpd.&untractor

Cum [ 60000
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[?g Item Description Quantity = Rate | Unit ‘ Amount
2 Providing, laying and fixing P.V.C. pipe of 34000 = 316 | Rmt 107440
o  40mm o L ; .
' Providing, layi ixi V.C. pi { ?
9 roviding, laying and fixing P.V.C. pipe of 38000 443 | Rmt | 168340
! 50mm - J |
T ~ g . | ‘
10 .7r0\ iding, laying and fixing P.V.C. pipe of 26000 | 453 | Rmt = 117780
Smm | | I
‘ Providing and laying in trenches 80mm dai. 33000 | 1050 @ Rmt | 346500
| | CPVCpipe o | | ,
2 7 r 1 | |
12 Providing and laying in trenches 40mm dai. 990,00 616 Rmt | 135520
__— CPVC pipe |
13 lrov1dmg and laying in 1 trenches 32mm dai. 120.00 503 | Rmt 60360
.~ CPVCpipe é
Valve Boxes 12", Rectanglar shape with i Per |
14 openable top green cover  10.00 2375.00 b 23750
| Make - Jain /Toro /Nelson/ Rain Bird
e Clean master 25 m3/hr Per _
; 26,850. 2
B Make Jain / Amiad / Kisan/ Metafim Lo S No 2ol
| PVC Service saddle 40 mm x 1/2",10 kg/cm.’z | Per
16 Make - Jain / Finolex / Kisan | RECLIN 2080 No 26150
17 Gear driven Pop-up sprinkler ! 18.00 5600 | l;?; 100800
18  Spray Pop-up sprinkler | 41500 959 | I;f; 397985
|
" Solenoid Valves of size 2" with flow control |
| and Female BSP | Per 1
19 | | inlet-Outlet | 10.00 | 4,980.00 No | 49800 |
Make Hunter /Toro / Nelson / Rain Bird | ‘ |
12 Stations Qutdoor Irrigation Controller with | !
y | 230VAC mtemal Per
a [ransformer PCC -1201-E | i i) No 46620 !
~ Make - Hunter /Toro / Nelson / Rain Bird | |
2 % 14AWC Cable |
1 : : 138700
Al Make - Hunter / Rainbird / Netafin / Toro Aatin el Lo 6 {
Supplymg & erecting flat flexible 3 core 4 1‘
sqmm PVC sheathed submersible tvpe
22 |copper cable suitably clamped at fixed | 151.00 192.00 | Meter 28992 ‘
intervals with column pipe assembly l J
' complete. 4‘ ! J
For Nyati Buil @38 AR Mﬁmﬁ Accepted
yeu A3 AR fmvaunmsmmssss P
O“q f_ \"' 3 f\‘ l sll Q '-\-‘Y- "-:\
/AR SO W\ Proprietor
Authorised Stgnatory I » [ oest KLU ﬁ Contractor
‘ { T

\ \ Ua"‘.‘:‘:_x | o< jf
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i Sr
| No.

Item Description

Quantity

Rate | Unit  Amount

| Supplying & erecting automatic control

' panel for 3 Phase, 415 volt, A.C,
Submersible/ centrifugal pump set up to 7.5

| HP consisting of DOL starter having relay

| range 9-14 AMP,S.P.P., Combined ammeter/

| voltmeter, phase indicating lamp enclosed in

' CRCA powder coated Vibration proof

| enclosure with IP 54 protection. Control

i Panel should offer single phasing, phase
reversal, phase imbalance etc

|
|

1.00

ga,oea,oo Each | 6063

above star rated submersible pump set of 3.75

440 to 900 LPM discharge at 37 to 10 m head
& discharge & delivery pipe of Size-75 mm
diameter with a necessary H type clamps as
per specification No. WP-SMP

Supplying and erccting minimum Three & 1

| KW/5 HP with 415 V, 50 ¢/s AC supply |
| suitable for 150 mm dia. borewell suitable for |

|
|
|
|
|

!
|
|

1.00

|
| |
139,151.00 | Each | 39151

25

' Gear driven Pop-up sprinkler with Replacable
| nozzle of radius 8.0 to 15.0m @ 2.5 bar, Q-0.15

65.00

] |
138000 @ LT 89700
‘ No

26

Panel board

2.00

6,072.00 | Each | 12144

27

Maintenence of garden in all respect for
keeping garden in good condition such as
Maintenance of Lawn, flower bed, canna bed,
shrubbery, rosary, hedges, plants in all
respect including watering, weeding,
pruning, sprayings, dusting lawn mowing,
hedge clipping, stirring, top dressing,
intercultivation, gap  filing, planting,
repotting, garden waste composting, cleaning
‘and sweeping of garden, Pathway and
pagoda, toilet cleaning, water body, fountain
| cleaning etc.

40,375.00

1161 | Sqm | 468753.75

28

Non Return Valve (NRV) - Supplying and

i erecting 75/80 mm dia cast iron double flange |
| ball type NRV complete with PN16 pressure !

_raking, as per specification no. FFVL/NRV

\
i

i

1.00

i 8413

For Nyati Builders Pvt Ltd

¢:@~ 232199513 TUS SN TURY 103

Authorised Signatory

Accepted

For VRUTIKA ENTERPRISES

10lengonq
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Proprietor o niractor



Sr
No.

T

Item Description | Quantity |

Rate ‘ Unit Amount

Supplying & erecting automatic control panel |
for 8 Ph, 415 volt, AC. |
- Submersible/centrifugal pump set up to 20

HP consisting of Star Delta starter having

relay range 13-21 Amp, S.P.P., Combined
 ammeter/ voltmeter, phase indicating lamp

enclosed in CRCA powder coated Vibration
proof enclosure with IP 54 protection. Control

Panel should offer single phasing, phase
| reversal, phase imbalance etc

29

1.00

15,144.00 | Each 15144

| A. Unit : 1 / Each 19296 Each 5159 12.03-07 |

' Supplying and crecting minimum Three &
| above star rated 3 phase, 415 V, 50 Hz, |

submersible pump set of 7.5 KW/10HP |
' suitable for erection on open well, pump

having delivery head from 72 to 28 m and
' discharge from 120 to 840 litres. per minute &

pipe of Suction 65 mm/Delivery 50 mm
‘ diameter erecled wilh necessary H type
} clamps as per specification No. WP-OSP

30

1.00

2.00

{ 52,111.00 | Each 52111

182400 | Each | 3648

31 Boweenl survey
32 | Bowerwell 150mm

90.00

257.00 rmt 23130

12.00

608.00 | rmt 7296

33 | Casing pipe 150mm

Total

5225390

For Nyati Builders Pvt Ltd

oy T

Authorised Signatory

2492iHAAITE AXITURV 103

wiaigo']

ISE8Accepted

Q™
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Terms & Conditions:

1.

10.

11.

12.

The expenses towards freight, loading, unloading of machineries & tools & tackles, Labour ctc
are inclusive in Rate.

If part work is allotted to other contractors, contractor should have no objection for the same, so
contractor should confirm the work allotted to him in coordination with site in charge.

In case of any reduction in scope of work or termination, bill will be finalised strictly as per the
payable percentage of completed stage of work & duly certified by the Site In charge. No other
claims shall be entertained for payment.

Payment will be made as per the actual quantity executed at site & duly certified by Site In charge.
Above rates include scope which is mentioned in scope of work & Terms & Conditions.

The approved item rates will remain unchanged throughout the completion of work irrespective
of any quantity.

Above rates arc applicable for any height, lead & lift as per site conditions & drawings.

Your scope of work may be reduced as per the Nyati Builders Pvt Ltd requirement & Site
conditions and you shall have no objection for the same.

It Any Work done by other agency of your scope then such amount will be deducted from your
bill with additional penalty charges & you should have no objection for the same.

If Nyati Builders Pvt Ltd is not satisfied of your performance in terms of quality, speed & other
non-acceptable issue, company is free to allot the remaining or part work to other agency & you
should have no objection for thgl%,ey;;’q: w03

GST as app]ic%gﬁegﬁl?gl‘? g:" 3;?3]&;&&1 provided that contractor should submit all the required

details & compliance as,per the prevailing rules. If contractor fails to provide & comply the same

ptaiga
then payment shall not be released.

Next RA Bill will not be released unless contractor paid GST of previous bill.

For Nyati Builders Pvt Ltd Accepted

\/——\&Q/, For VRUTIKA ENTERPRISES
.'

Authorised Signatory

Propristor Contractor
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SELF DECLARATION

My self Blet~f  Khomane-  Proprietor/Partner of Vrudlkea E}&%’C]’W&y

I/We have allotted  work of qmﬁf acaaa\ work of Project
Nyody €Hot -4 ~B3 Building vide work order no.
_cnfemos | 9] sory Dtd-_ 30 /&2y

I/ We agreed all terms & conditions, scope of work, specifications, rates, area
& mode of measurement, safety clauses/ conditions as mentioned in work order,
also I/ We have seen all drawings (Architectural/ Structural) including plan,

elevation & section.

[/ We hereby agree approved rate & payment schedule/ stages & I/ We will
execute the work till final completion of _} W estabam work allotted

to me without demanding any rate escalation & I/ We commit for timely

completion of work as per the schedule.

If I/ We fail above commitment then you are free to terminate me without
any notice & forfeit my balance payment & retention amount & agreed penalty as

decided by you, I have no objection for the same.

Thanking You,

Signature: For VRUTIKA ENTERPRISES

Name:
Date: ] %ﬁwl
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8/30/24, 5:30 PM

= L
i Hig.

Advance Note

|
\
i
|
|

No: 15617

Compuany Nyati Builders Pvt Lid
Date:  30/08/2024 00:00:00

Project Nyat1 Ethos | - B3
Confractor Vrutika Enterprises
Executed By  Vrutika Enterprises

| 10,

| The Accounts Department,
Please release a sum of Rs. 2,600,000.00 for the Account of Vrutika Enterprises against work order no. 9 towards advance.

Advance sanction of Rs. 26,00,000/- as per the Work Order payment terms & as instructed by V.P. Contracts

Work Order

Total Work Allocated 6,165,960.20
6,165,960.20

Balance Work

Total Advance 0.00
I Balance Advance 0.00
! :
| Current Advance amount 2.600.000.00

DS amount 26,000.00

Net amount to pay 2,574,000.00

* Advance sanction against work, order of amount - Qs,oo.ooo/— )

= A

For VRUTIKA civi L RISES
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U4 b} Bis ol & Ay f < Drip & Sprinkler Irrigation Systems
pmf ? L ; ‘~ % & all type of plumbing work
clenc i o L < All type of Civil work & Garden
N i FRIR ISES ;“ development work, Maintenance
S BN RESEARS RNT ‘5 work contractor
4

QUOTATION

Ref: VE/Q- 41/2024

To

M/s  NYATI BUILDERS PRIVATE LIMITED

Address- Nyati Unitree, Survey No.103/129, Plot B+C of CTS
N0.1995 and 1996B Yerwada, Pune - Nagar Road, Pune-
41006

Site - Kataraj pune.

Subject - Sarw. Rajiv Gandhi Prani Sanghralay Kataraj Yethe Jalsandharan
Vishyak Kame karne.

Sr No. Item Description Quantity Rate Unit [ Amount

Excavation for foundation in earth, soil of all
types, sand, gravel and soft murum,
including removing the excavated material up
to a distance of 50 m. beyond the building

area and stacking and spreading as directed,

1 dewatering, preparing the bed for the 1020 48 = 256020
foundatior and necessary back filling,
ramming, watering including shoring and
strutting etc. complete. (Lift upto 1.5 m.) By
Mechanical Means

For VRUTIKA ENTERPRISES

Derm- $ o

Mahatama Phule Vasahat, Parvati, Pune - 411009, Mob. : 9673328404 / 9765894547
Email : bharat.khomane@gmail.com
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Drip & Sprinkler Irrigation Systems
& all type of plumbing work

All type of Civil work & Garden
development work, Maintenance
work contractor

A

}‘\

Excavalion for foundation in hard murum
including removing the excavated material
upta distance of 50 metres beyond the

building area and stacking and spreading as

directed, dewatering, preparing the bed for 650 383 L ZRasa
the foundation and necessary back filling,
ramming, watering including shoring and
strutting etc. complete. (Lift upto 1.50 m)

Excavation for foundation in hard murum
including removing the excavated material
upto a distance of 50 metres beyond the

building area and stacking and spreading as 4
directed, dewatering, preparing the bed for G2l e Ll 671
the foundation and necessary back filling,
ramming, watering including shoring and

strutting etc. complete. (Lift from 1.5 to 3.0m)

Excavation for foundation in Soft rock and old

cement or lime Cu.M masonry foundations

including removing the excavated material
upta a distance of 50 metres beyond the
bullding area and stacking as directed,

C including dewatering, prepag:ing the bed for 450 450 Ll 202500
the foundation and necessary back filling
with available earth /murum, ramming,
watering including shoring and strutting etc.
complete (lift upto 1.5m)

Excavation for foundation in Hard rock by
blasting including trimming and leveling the
bed by chiseling where necessary and
removing the excavated malerial and

stacking it in measurable heaps within a 380
distance of 50 metres from the building area
including dewatering and back filling with
available earth/murum, watering, ramming,

etc. complete. (Lift upto 1.5m) .

912 cum 346560

w

Labour charges for remaving grass, thorney
shrubs, Jungli Sq.m shrub, Kubabul and alike A ¥

6 grass along roadside making the ground i % S o Ry g &

clean by showel and phavaras etc. complete Ty ‘ il

Providing dry/ trap/ granite/ quartzite/ gneiss ! 4

rubble stone Cu.M soling 15 cm to 20 cm : -
7 thick including hand packing and compacting al EAR Chm 6[}65'4[? N 't s
| etc. complete.

For VRUTIKA ENTERPRISES
/

%ﬁoprietor
Mahatama Phule Vasahat, Parvati, Pune - 411009. Mob. : 9673328404 / 9765894547
Email : bharat. khomane@gmail.com
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VRUTIKA

ENTERPRISES

.
Y

é.

-
e,

< Drip & Sprinkler Irrigation Systems
& ali type of plumbing work

< All type of Civil work & Garden
development work, Maintenance
work contractor

Providing dry rubble stone pitching 23cm
thick Ircluding all material,quarry

8 spalls,labour etc. complete Providing dry 2260

rubble stone pitching 23cm thick including all

material,quarry spalls,labour elc. complete.

405

Transportz tion of material obtained from
excavation including soil, rubble, bricks, RCC
concrete, kerb stanes, steel railing, iron
pipes, cnannels etc. Obtained from
dismantling, loading in a truck of minimum 5

9 Cum. capzcily ur designed capacity and
transporting within the municipal limits or any
designated place of corporation as directed
by engineer ncharge unloading, stacking o
spreading of material etc. complete.1)Lead
upto 1 KM

3100

398

Providing Second class Burnt Brick masonry
with conventional/ 1.S. type bricks in cement
mortar 1:6 in foundations and plinth of inner
10 |walls/ in plintt external walls including bailing as
out water marually | striking joints on g
unexposed faces, rakingout joints on

exposed faces and watering etc. Complete.,

8583

Providing rough cast cement plaster
externally in two coats to concrete, brick or
stone masonry surfaces in all positions with
11 |base coat of 12 to 15 mm thick in C.M.1:4 180
and rough cast treatment 12 mm thick in
proportion 1:1 1/2:3 including Scaffolding and
fourteen days curing complete.

705

Providing and applying two coats of lead/zinc
base oil paint/ bituminious paint of approved
12 colour to new structural steel work and iron 300

work in buildings including scaffalding if
necessary, cleaning and preparing the surfac
eetc. complete. (excluding primer coat).

89

sqm 915300
cum 1233800
CuM 300405
SqM 126900
SqM 26700 f

el b Q\\

A0 14 23

F\\/""‘"‘“‘\ A
/" wmor N \

e/ BHARATRAO \ .\
DESHMUKH |

Pune Disti ot (MAH,) ]
R ..Ne.2992¢4 [ <T/

%(_ \, Exp. Dt / Q
W N I1/81/2030 L S8

— 4

7

For VRUTIKA ENTERPRISES

Mahatama Phule Vasahat, Parvati, Pune - 411009. Mob. : 9673328404 / 9765894547
Email : bharat.khomane@gmail.com
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< Drip & Sprinkler Irrigation Systems

) - | l i ¢ 2 .
% Fe & ‘Ha % & all type of plumbing work
Y IRU TR A e of Civil work 8

< All type of Civil work & Garden
development work, Maintenance
work contractor

ENTERPRISES

| Providing and laying Cast in situ/Ready Mix .
| cement concrete M-15 of trap/ |
| granite/quartzite/gneiss metal for coping to
plinth or parapet, moulded or chamfered as
per drawing or as directed including steel
‘ centering, plywood/ steel formwork
compacting, roughening them if special finish
is to be provided, finishing uneven and honey
com bed surface and curing etc. 80 e CuM 569520
compiete. Tne Cement Mortar 1:3 plaster is
considered for renderin gun even and
honeycorn bed surface only Newly laid
concrete shall be covered by gunny
|bag,plastic, tarpaulin atc.(Wooden centering
{will not be allowed.) With fine aggregate
(Crushed sand VSI Grade)

14 [|R.C.C. pipes NP2-300mm 5.00 2,630.00 Nos 13150

M Lo O OTOUN O ennGa MRITENU U TEsiiig
zone with selected material directly from
borrow area including cost of ali
materials,machimery,labour,all other
operation such as coliection of soil in layer
15 |of specified thickness,sorting out,breaking 272.00 247.00 Cum

67184

clods,levelling, sectioning egde side
watering,compacting each layer to density
lcontrol of not less than 95 percent or as

stipulated using vibratory compactor
Pt P taming sad pha boand wsn ba 1 L

Total 5225229

9,40,541.22

16 Goods and service tax 18.00 %
T Work Total Cost 61,65,770.22

Payment Stage-
1 75% as an advance along with the work order

2 25%after final work comletion.
Thanking You,

Yours Faithfully, For VRUTIKA ENTERPRISE S

//

For Vrutika Enterprises (s

Mahatama Phule Vasahat, Parvati, Pune - 411009. Mob. : 9673328404 / 9765894547
Email : bharat.khomane@gmail.com
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& +91-20-6686 3333

@ +91-20-6686-3332
_ ﬁ = epc@nyatigroup.com
= info@nyatigroup.com

NYATI & www.nyatigroup.com

W.0. No. - CNT/ETHOS/5/2024

Date: - 30/08/2024

To,

Vrutika Enterprises

(Prop. Bharat Madhukar Khomane)

Mob No. 9503515340

S No-36/5, Flat No-15, D Wing, Om Shanti Homes,

Ambegaon Bk, Pune, Pune, Maharashtra, 411046

Subject: Work order for Water Conservation Work at Katraj, Pune

Dear Sir,

We are pleased to award the above referred work to you i.e. Vrutika Enterprises (Prop. Bharat

Madhukar Khomane) (Hereinafter referred as “the Contractor”) as per the following mutually

agreed terms, conditions to execute the work at Site- Nyati Ethos I - B3.

A) Terms & Conditions:

1. Work shall be executed in best workmanlike manner as per approved drawings, standard

specifications, and company’s fixed guidelines and as per instructions of Site Engineer. If any

inferior/ bad qual ty work is observed, it is require to Re-do by the contractor at his own cost.

This is mainly Material+Labour oriented work.

The rates shall remain unchanged till completion of work. The contractors scope & quantum of work

may be increased cr reduced as per the Company’s requirement & Site conditions, and the contractor

shall have No objection for the same, in such case the contracts value will be changed accordingly. [f

the contractor fails to execute the work under contractor’s scope as required by Site In-charge, it will

be get done through other agency & 1.5 times the Related Amount will be debited from the
contractors account.

4. Time is essence of the project hence work must be completed strictly as per the construction schedule.

5. The R. A. bills shall be prepared & paid as per stages mentioned in schedule of payment & as per
mode of release of Payment which is mutually agreed. Advances, whenever paid, shall be adjusted
against R.A bills. Payment will be made as per the actual work executed by you and duly certified
by Site In charge.

6. If contractor does not register any written complaint to company within 15 days from date of
payment received through Cheque, D.D., RTGS for any less payment received due to Debits, penalty
charges & any other reason even though without signing on acceptance of payment on bill copy &
memo/ debit note by the contractor, under such circumstances it will be considered that the received
payment is accepted by the contractor & no further claim of contractor will be entertained.

7. An amount equivalent to “0%” of value of work done shall be deducted, as retention amount, from
each R.A. bill and the same shall be returned after defect liability period of 12 months from the date
of satisfactory completion of work & no defect observed up to defect liability period. If any defect
found then the amount required for the same shall be recovered from this retention amount and if
the defectamount will be excess then the retention amount then the excess amount can be claim from
the contractor. In the event of the labour contractor leaving the job in a haphazard manner or he is
terminated for bad workmanship or misbehavidur or for any ieasop, the said retention amount, will
be forfeited.

NYATI BUILDERS PRIVATE LIMITED For VRUTIKA ENTERPRISES

CIN - U45202MH1996PTC102620 ; e :
Head Office : Nyati Unitree, Survey No. 1037129, Plot B+€ of CTS Np. 1995 and 19968,

Yerwada, Pune-Nagar Road, Pune- 411006, Maharashtra, India

Sl

Proprigtos

‘Real Estate || [EPC | Hospitality | Healthcare | Foundation
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8. TDS and all other taxes if any applicable shall be deducted from R.A. bills as applicable under the
prevailing rules.

9. The contractor shall always keep the work site clean & tidy during the course of the contract.

10. The labour contractor shall be provided with a space for hutment for his labour, deployed by him at
site and only the labourer deployed at the said site shall be allowed to stay in such accommodation.
The contractor shall be responsible to verify all necessary required details of labour before allow to
stay. The Contractor has to take the responsibility of the safety of all family members on site. All the
material required for such hutment/shed will be supplied by company on returnable basis and the
safety & security of labours shall be the contractor’s responsibility. The labour contractor along with
all his workmen and such labourer shall vacant the site, with their belonging, immediately after the
work at the site is over, after informing the undersigned in advance. :

11. Water and electricity shall be provided free of cost at the work site.

12. Contractor shall depute adequate number of supervisors and labourers for proper and timely
completion of work. The labour should be ready to work in all the shifts as per the requirement.

13. If any extra work is required to be done contractor shall not refuse to carry out the same and
contractor will be paid for the extra work as per approved rates.

14. In the event of any dispute the decision of Managing Director of the company shall be final and shall
be binding on the contractor.

15. As per the requirement if there will be any variation ie. increase or decrease in the quantity of
original work order or previous amendment then the company will issue further amendment for
such change in quantity and for such amendment the terms and condition, scope of work, statutory
requirement or Legal compliance shall be remain same to contractor as mentioned in the main or
original work order and the acceptance of the contractor will not required on such amendment.

16. Company reserved all rights for the termination of contract without assigning any reason at any
time.

B) Statutory Compliances / Legal Compliances:

1. The Contractor shall responsible to deploy Labour at his own responsibility for the Work at site.

2. The Contractor shall be responsible to maintain all the records & compliances as per the Labour laws
and other related laws.

3. The Contractor shall pay all his workers as per the Minimum Wages Act and as per the Payment of
wages Act the contractor will be liable to pay any dues and arrears in case of any discrepancy will
be found/ recorded.

4. The Contractor has responsible to take Insurance of all his workers present at the site. The contractor
shall also responsible for all type of vehicle and machinery using on the site.

5. Contractor has to submit Pan Card, Insurance covering Workman Compensation Act, GST

registratiop £opy c v, ] jcense copy before raising of first bill.

6. Thfe conu@%ﬁaﬁ%‘éﬁﬁ%ﬂa‘?ﬁh hig };vorkers mustgwear and use the safety equipment’s
provided to them and shall follow all Safety norms and procedure while working at site. The
contractoryshall dgpute such number of Supervisors who will keep a continuous watch on the safety
of workers or any person at site and the contractor shall be responsible to ensure that the workers
are carrying out work within four corners of all applicable statutory and technical norms relating to
safety, hygiene and work standards. If the labourer will not use or refuse to use the safety equipment
then the contractor shall not allow any worker to work on site. The Contractor as employer of such
labours shall be solely responsible for any accident, disability or death of his workers, labour or any
person at the site. )

7. The Conuacﬁaﬂ%%ﬁﬂfiyﬁam‘;ya{ﬁe?ﬁe site is monitored by him personally and shall ensure
implementation of all safety measures and shall be solely responsible for any accident, disability or
death of the cqi;nge_n}yqemployees or other contractors or worker of other contractor, or any person
occurring at tié Site due to his negligence or his sub-contractors negligence or his suppliers vehicle
negligence the contractor is solely responsible for any financial loss & any legal consequences arising
there from. _

8. The Contractor shall indemnify the Employer against all actions#osﬁ‘ Qg‘%&i%ﬁ[ ﬂ%mages ciaims,
costs, charges, demands and expenses that arise out of, relate to ¢ D, ﬁ wes of,
or damage to, any property (including but not limited to property of the Employpp) or inj o, or

p priM
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death of, any person on the site (including but not limited to any employee of the Employer). -

9. The Contractor agrees to take all the responsibility for any kind of liabilities (including medical
expense or others) regarding accident, non-payments and any other issues of his Labours.

10. The Contractor agree to follow & to take complete responsibility for compliance rules and
regulations as mentioned in The Minimum Wages Act, The Workman Compensation act, Building
and other Consructons worker Act, Employee state insurance Act, Employee Provident Fund Act,
including of all applicable statutory rules, regulations and laws.

11. The Contractor shall not, under any circumstances, deploy any worker/labour below the age of 18,
male or female at the work site. The contractor shall follow all the applicable rules and regulation
relating to the women labour. In case, the contractor does deploy, then the contractor will be doing
so solely at his own risk, costs and consequences where of shall be borne by the contractor alone,

12. Contractor shall have government ID proof & residence proof of all his Labors.

13. No sub-contracting shall be allowed by labour contractor without our permission and if the same is
done the company shall treat all persons coming to the site on basis of such sub-contracting as
trespassers. '

14. The Contractor is responsible for all types of activities and work carried out by the sub-contractor or
any person on behalf of the contractor.

15. The contractor shall responsible to takes all the necessary steps relating to the safety, health and
security of all the labours or workmen or any person on the site,

16. The Contractor hereby declare that he & his Labours do not suffer from any Covid-19 related
Symptoms.

17. The Contractor follow and comply the requirement of Govt. /competent Authority for the transit of
labour from outstation if any. Will be solely responsible and liable for prosecution if any false
information provided.

18. The Contractor will strictly follow all Covid-19 safety Rules & regulations, precautions as per
guidelines given by government/WHO & solely responsible and liable for safety & health of his &
his labours.

From the above it is understood that the Nyati Builders Pvt Ltd shall stand fully indemnified by the
contractor in respect of any claim, liability & legal consequences arising in respect of the labour engaged
by the contractor, whether on account of wages or accidents, including any person & the labour engaged
through sub-contractors by the contractor.

Please sign the duplicate copy of this Work Order as token of your acceptance and return it to us.
Thanking you.

Yours faithfully
’ TIKA ENTERPRI
Fo ati Builders Pvt Ltd Forvin € o Accepted

Proprietor
Authorised Signatory Contractor
That the contractor has been read out the contents, terms & conditions of these presents in their/his
known language and that he/ they have understood and have accepted the same.

For Nyati Builders Pvt Ltd Accepted

Advocate ;}“ \“ VRUTIKA ENTERPRISES 7  Contractor

s o
Encl: Ashbove. CC: 1) Site In-charge. ~ ’f--‘ \ 5N 2N
AN P 4 N
A AL ‘.\ N\ e 1&
I/ ot RAD \F N, Proprietor
I 2\ O Y‘ RILIA \ \
‘“-;u.' |r auht N EL) 1 1
o bt | sl
\ Lh iy '|
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SCHEDULE OF RATE

R _‘ S W i : ' "E
~SrNo | Labour_Name Unit | Qty Rate | Amount |
Water Conservation “ i | E

L Program (M+L) CSR Water | i *

1 ' I
| Cispesrytion Prowam Job | 1.0000 5225229.00 | 5225229.00 ’

__(M+D) B 1 | .

Note: -
1) Detail quantity & rate for above work as per attached Annexure .

2) Above rate is inclusive of ESIC, PF & Other statutory compliance & its expenses which is in
contractor scope.

3) GST Will be extra on above.

4) Contractor should start the work only after getting order by PMC for said work, also
contractor will do the work as per mentioned in Annexure L. If Contractor not followed &
make any deviation then he should be liable for any legal consequences & Penalty there
after decided by concern authorities.

5) Work to be done at Rajiv Gandhi Prani Sanghralay, Katraj, Pune.

Payment Terms: -

1. 50% advance will be given along with work order & same will be recover after completion
of 50% work completion certify by PMC Authority by giving certificate of same.

2. 25% advance will be given further after 50% work completion certificate of PMC Authority
which is to be submitted by contractor.

3. Balance 25% will be given after 100% work completion certificate by PMC Authority which
is to be submitted by contractor.

Date of Commencement: As per instructions given by NBPL.
Date of Completion: As per instructions given by NBPL.

Penalty for Delay: Any delay in work as mentioned in duration of work will applicable for
penalty/debit as decided by company.

For Nyati Builders Pvt Ltd For VRUTIKA ENTERPRISES Accepted

— B

Authorised Signatory@3SIANITUI ANITURAV 103 Contractor

1019015019
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Sarw. Rajiv Gandhi Prani Sanghralay, Katraj, Water Conservation Work.

ANNEXURE I

Item Description

f

Excavation for foundation in earth, soil of all types,
sand, gravel and soft murum, including removing
the excavated material up to a distance of 50 m.
beyond the building area and stacking and
spreading as directed, dewatering, preparing the
bed for the foundation and necessary back filling,
ramming, watering including shoring and strutting
etc. complete. (Lift upto 1.5 m.) By Mechanical
Means

|
Quantity | Rate  Unit
|

1020

Excavation for foundation in hard murum
including removing the excavated material upto

- distance of 50 metres beyond the building area and

stacking and spreading as directed, dewatering,
preparing the bed for the foundation and necessary
back filling, ramming, watering including shoring
and strutting etc. complete. (Lift upto 1.50 m)

(50

251 . cum

cum

256020

248950

Excavation for foundation in hard murum
including removing the excavated material upto a
distance of 50 metres beyond the building area and
stacking and spreading as directed, dewatering,
preparing the bed for the foundation and necessary
back filling, ramming, watering including shoring
and strulting elc. complete. (Lift from 1.5 to 3.0m)

J

620

435 cum

269700

| Excavation for foundation in Soft rock and old

cement or lime CuM masonry foundations
including removing the excavated material upto a
distance of 50 metres beyond the building area and
stacking as  directed, including dewatering,
preparing the bed for the foundation and necessary
back filling with available earth /murum, ramming,
watering  including shoring and strutting etc.
complete (lift upto 1.5m)

450

450 cum

202500

ISR AS TR I AT T oAY T

For Nyati Builders Pvt Ltd

HEERRTGE ! ' For VRUTIKA ENTE

Authorised Signatory

Accepted

SES
1/

ropristor Contractor
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71W[:ixcavation for foundation in Hard rock by blasting

Item Description

Quantity

Rate Unit

, "
1 |
. Amount

| z

including trimming and leveling the bed by chiseling
where necessary and removing the excavated |
material and stacking it in measurable heaps within a
distance of 50 metres from the building area
including dewatering and back filling with available
earth/murum, watering, ramming, etc. complete.
(Lift upto 1.5m)

380

912 cum

346560

Labour charges for removing grass, thorney shrubs,
Jungli Sq.m shrub, Kubabul and alike grass along

- roadside making the ground clean by showel and
_phavaras etc. complete

6000

42000

‘Providj_ng dry/ trap/ granite/ quartzite/ gneiss
- rubble stone CuM soling 15 cm to 20 c¢m thick
including hand packing and compacting etc.
complete.

330

1838 | Cum

606540 |

Providing dry rubble stone pitching 23cm thick
including all material,quarry spallslabour etc.
complete.Providing dry rubble stone pitching 23cm
 thick including all material,quarry spalls,labour etc.
- complete.

2260

405 sqm

915300

10

| on exposed faces and watering etc. Compl__e_‘cei -

Transportation of material obtained from excavation
including soil, rubble, bricks, RCC concrete, kerb |
\ stones, steel railing, iron pipes, channels etc. Obtained

 from dismantling, loading in a truck of minimum 5
| Cum. capacity or designed capacity and transporting
- within the municipal limits or any designated place of
| corporation as  directed by engineer incharge

unloading, stacking or spreading of material etc.
| complete.1)[.ead upto 1 KM

3100

398

1233800

Providing Second class Burnt Brick masonry with
| conventional/ LS. type bricks in cement mortar 1:6 in
 foundations and plinth of inner walls/ in plinth
- external walls including bailing out water manually ,
striking joints on unexposed faces, rakingout joints

For Nyati Builders Pvt Ltd

Authorised Signatory
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Accepted

For VRUTIKA ENTERPRISES

Contractor

Proprietor
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| No. Item Description Quantity | Rate | Unit | Amount

! Providing rough cast cement plaster externally in two

| coats to concrete, brick or stone masonry surfaces in all
| positions with base coat of 12 to 15 mm thick in C.M.1:4
and rough cast treatment 12 mm thick in proportion 1:1
1/2:3 including Scaffolding and fourteen days curmg |
complete. |

l
|
R Sl
|

i
!
180 | 705 ‘ SqM , 126900
| _ |
4

D

Providing and applying two coats of lead/zinc base oil | ‘ ‘ J}
paint/ bituminious paint of approved colour to new ' !

| structural steel work and iron work in buildings 300 } 89
including s-affolding if necessary, cleaning and
preparing the surfac eetc. complete. (excluding primer |
coat).

Providing and laying Cast in situ/Ready Mix cement
concrete M-15 of trap/ granite/quartzite/gneiss metal
for coping to plinth or parapet, moulded or chamfered as
per drawing or as directed including steel centering, _
plywood/ steel formwork compacting, roughening them i
if special finish is to be provided, finishing uneven and 80 7119 | CuM | 569520
honey com bed surface and curing etc. complete.The
Cement Mortar 1:3 plaster is considered for renderin gun
even and honeycom bed surface only.Newly laid
concrete shall be covered by gunny bag, plastic, tarpaulin i
etc.(Wooden centering will not be allowed.) With fine
aggregate (Crushed sand VSI Grade) o
14 | R.C.C. pipes NP2-900mm 5.00 2,630.00 | Nos | 13150
Construction of embankment for Casmg zone with |[
selected material directly from borrow area including
cost of all materials,machimery,labour,all other
operation such as collection of soil in layer of specified .
thickness,sorting out,breaking clods,levelling, 272,00 247.00 | Cum | 67184 '
sectioning egzde side watering,compacting each layer to ’
density control of not less than 95 percent or as
stipulated using vibratory compactor including
watering and with lead up to 1 km & all lifts as directed.

13

15

Total 5225229 |

For Nyati Builders Pvt Ltd Accepted
ARSI Ad Uy U Por VRUTIKA ISES

Authorised Sigmatory - = 3 A Proprietor Contractor
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Terms & Conditions:

1. The expenses towards freight, loading, unloading of machineries & tools & tackles, Labour ete
are inclusive in Rate.

2. If part work is allotted to other contractors, contractor should have no objection for the same, so
contractor should confirm the work allotted to him in coordination with site in charge.

3. In casc of any reduction in scope of work or termination, bill will be finalised strictly as per the
payable percentage of completed stage of work & duly certified by the Site In charge. No other
claims shall be entertained for payment.

4, Payment will be made as per the actual quantity executed at site & duly certified by Site In charge.

5. Above rates include scope which is mentioned in scope of work & Terms & Conditions.

6. The approved item rates will remain unchanged throughout the completion of work irrespective
of any quantity.

7. Above rates are applicable for any height, lead & lift as per site conditions & drawings.

8. Your scope of work may be reduced as per the Nyati Builders Pvt Ltd requirement & Site
conditions and you shall have no objection for the same.

9. If Any Work done by other agency of your scope then such amount will be deducted from your
bill with additional penalty charges & you should have no objection for the same.

10. If Nyati Builders Pvt Ltd is not satisfied of your performance in terms of quality, speed & other
non-acceptable issue, company is free to allot the remaining or part work to other agency & you
should have no objection for the same.

11. GST as applicable shall be paid extra provided that contractor should submit all the required
details & compliance as per the prevailing rules. Efrcontractor fails to provide & comply the same
then payment shall not be released.

12. Next RA Bill will not be released unless contractor paid P.F. & GST of previous bill.

For Nyati Builders Pvt Ltd Accepted

For VRUTIKA ENTERPRISES

]
— A o~
-

, ~ Pro
Authorised Signatory pﬂﬂgontractur
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Print with Annexure m

UBYAM

Oursmall hands to
makeyou LARGE

~ £ -"! o e F : . g
——

VRUTIKA ENTERPRISES
MICRO
MANUFACTURING
SOCIAL CATEGORY OF GENERAL
S.No. Name of Unit(s)
NAME OF UNIT(S e - y . . B B
) 1 ' Vrutika Enterprises
ﬂat.maﬂrfaiock No. ‘5 NO—SBJS l’ht-‘l.‘i Nme of Prembe: B’ulllﬂn‘ D WING, OM SHANTI HOMES
Village/Town PUNE CITY Block AMBEGAONBE
OFFICAL ADDBESS OF i A %
ENTERPRISE Mmemn: ] AM_II_EG_AP!_\I_BK C\ly : - ; ?UNE CIT\'
state MAHARASHTRA msmcl FUNE Pu'l illl)-is
Mobile 9503515340 Email: hnmt.khommtmmad com
DATE OF INCORPORATION / 14/03/2019
REGISTRATION OF ENTERPRISE
DATE ogggn:%mmm OF 14/03/2019
NATIONAL INDUSTRY SNB. NIC 2 Digit NTC 4 Digit NICS Dlpl 7 Aﬂiv’ll‘y
CLASSIFICATTON CODE(S) 1 o1 - Crop and animal | 0161 - Sprort 101612 - - Operation of agricultural Manufacturing
,production, hunting | activities for crop i irrigation equipment
. and related service production t
2 u Canstruction of 4100 - Construction of 41001 - Construction of buildings carried Manufi ing
bullding buildings out on ewn-account basis or on a fee or
_ contract basis o o
3 m_‘l -Comstructionof  4100-Construction of 41002 - Activities relating to alteration, 'Manufacturing
+ building - buildings | addition, repair, mai ce carried out
1 an ewn-account basis or an a fee or
ten.:ﬂr.(buh B E .
42 - Civil Engineering 4220 - Con.umcuon of 42204 - Construction and mai of . Manufacturing
utility projects water main and line connection, water
' reserveirs including irrigation system
i . . i e
42 - Civil Englneering 4290 - Constructen of 42903 - Other eivil engineering projects Manufacturing
uther civil engineering n.e.c.
81 - Services (0 Tp130- I_andsc-pz care 51300 - Landscape care and maintenance  Services
buildings and . and maintenance | service activities
landscape activities  service activities

For VRUTIKA ENTERPRISES

Proprietor
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7 85-Repairof 9522 - Repair of 95222 - Repair and serviciog of home and  Services
computers and h hold appli garden equip such lawn mowerrs,
personal and and home and garden  edgers, trimmers etc.
~ household goods equipment
DATE OF UDYAM REGISTRATION 23/1112021

* tn case of graduation (upward/reverse) of statuy of an enterprise, the beneflt of the Government Schemes will be availed as per the provisions of Notification
No. 5.0. 2119(E) dated  25.00.2020 issued by the M/o MSME.
Disclaimer: This is computer generated statement, no signature required. Printed fram hitpsJ/udyamregistration.gov.in & Date of printing:- 28/11/2021

For any assistance, you may contact:

1. District Industries

Centre: PUNE (MAHARASITRA) B E
~LIANMDIORN
2. MSME-DF: MUMBAI ( MAHARASHTRA ) L -‘li“’? i IN
with the

Ministry of
Visit : www,msme.gov.in ; www.dcmsme.gov.in ; www.champions.gev.in
) R i

2321A9A3TU3 AN TUSRY 103
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HETISE g1 T ARYTIAT (radts 7 Qarerd= fafrr) fram, 2049¢

FHAT "7
(Fras g ae)
g e wraret (AN
ISR FHAT 6 §R1 AT ¥ DATATATE! Y1 Ges! 78 Soedl auEies o srieun
fee¥est a2, caran awfies gedermmmo:
9. | raehl wwia - | 9%39000399¢ 459 - _f
2. | rteT (gEETCETE) ATUS HHIE .| 90oycogyaRo3 ‘
3. | e A : | gferaT Gevumg=E ;
VRUTIKA ENTERPRISES
Y. | BIATIRE U0 At A% B
qoy ! ERES el - ;
R o 0 R }
Y, | aHiGEE A © | R R T
BHARAT MADHUKAR KHOMANE
&) AT AT D | O 384, TRIE H-qy, o1 Tify B, € i
FiaTTa g, AT g, IO TGS BT ),
Ul 3T8Y, qUI, ¥990kE
§ | WX MIA BT DA ASTARI AT AT YO BEAGES STATHUT Tra e e Gar T e wrae srg
HAHTT AT ATHGTH AT AR reUTae e o1 YRTaT ATe). AAGArET) 7 sragrareat arreTd snasas
3T Wl e wiftreT areaEe T4 / vard war R, aerd), sRar e svoardt aded saraard)
qresaTdr afees.
Y gra yraefl TR ST TG s AT e Sree) g et arar ar vgoref wrcrd
TG AT AT L0 ATEY,
v | EETETE w@eT . | GOVERNMENT CONTRACTOR AND SUPPLER OF
LANDSCAPE IRRIGATION AND AMG WORK
¢. | ydfen el wrrorasTan s 7 R, ST sndeur | ! i

& Wl O gIT ) TS TorEtg R TYI% SY0ATd 1S ) SrueaT eaTa} w1 arazasar arel.
fe=1ip : 9-09-309%
%WI'UI :Pune

HTateyaTar 99T : Office of the Deputy Commissioner of Labour,Pune, Address- Pung District Bunglow No.4, Mumbai -
Pune Road, Shivaji Nagar, Pune-%¥99o0y

FTa TS, BHID T 33 W 997 477 (693)

Jco¥co]jyared 3380

[ - - e

—%ﬁ*_——WFUrVRBTN&Wm— S e
%/ I’J}T"\: 1 of 1
Proprietor
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Government of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 27BTGPK2715G1ZP

I. | Legal Name BHARAT MADHUKAR KHOMANE

| |
2. |Trade Name, if any VRUTIKA ENTERPRISES |
\
3. |Constitution of Business Proprietorship ‘{
4. | Address of Principal Place of |S NO-36/5, FLAT NO-15, D WING, OM SHANTI HOMES, i

Business AMBEGAON BK, PUNE, Pune, Maharashtra, 411046
s — 17 L1 DS -, 1

5 Date of Liability

6. Period of Validity From 14/03/2019 -

7. |Type of Registration Regular |
| | |
1‘ 8. Particulars of Approving Authority |Centre ‘
| Signature J

B Signalure Not Vedfi “
ilall ned by GOODS AND i
| S RVI Eg TWORK(2)
Date; 2019.03. ‘MJ’.} 30:22 IST
Name DEVI SINGH E
|Designation Superintendent
|Jurisdictional Office PUNE-1 )
9. Date of issuc of Certificate 14/03/2019

Note: The registration certificate is required to be prominently displayed at all places of business in the State.

o
This is a system generatec. dng:@lly‘ilﬁd I’!cg;siratmn Certificate issued based on the approval of application granted on 14/03/2019 by
the jurisdictional :ujthonlv‘ - 1 A
/7 1 ":_I : l- <« \
=/ Bitaampas \ N
H 3T ANTTVITTV 6.5
o [ Puinpn YOKH |7 }a For VRUTIKA ENTERPRISES
1y . "-'Hllf"‘:.",'s ol
Wl e |
NG 81,2030 S8 Proprietor
;"r'y T "‘ \ N



%’Tw

c‘— o 'J
W T
GSTIN 27BTGPK2719G1ZP
Legal Name BHARAT MADHUKAR KHOMANE

Trade Name, if any VRUTIKA ENTERPRISES

Details of Additional Places of Business

Total Number of Additional Places of Business in the State 0

Proprietor

E32IAIAITUI ANITURY 103
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Annexure A
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GSTIN
Legal Name
Trade Name, if any

Details of Proprietor

- N

.

Annexure B

27BTGPK2719G1ZP
BHARAT MADHUKAR KHOMANE

VRUTIKA ENTERPRISES
Name BHARAT MADHUKAR KHOMANE
Designation/Status PROPRIETOR
Resident of State Maharashtra

P 8 for VRUTEKAE RISES

proprielor
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SELF DECLARATION

My self Phared K[’LO"’HQ’A’}& Proprietor/Partner of V 2 Lté’z??‘ . é‘_’t;’ T f-ts

I/We have allotted  work of (Nefer (onger™=HD work of Project

Mb;f*fb_ CHhos-1-B2 Building vide work order no.
CNT{/ 21tios 5 | 307y Dtd-__ 20[/2y

I/ We agreed all terms & conditions, scope of work, specifications, rates, area
& mode of measurement, safety clauses/ conditions as mentioned in work order,
also I/ We have seen all drawings (Architectural/ Structural) including plan,

elevation & section.

I/ We hereby agree approved rate & payment schedule/ stages & I/ We will
execute the work ll final completion of [Nafes Cnberv bV work allotted

to me without demanding any rate escalation & I/ We commit for timely

completion of work as per the schedule.

If I/ We fail above commitment then you are free to terminate me without
any notice & forfeit my balance payment & retention amount & agreed penalty as

decided by you, [ have no objection for the same.

Thanking You, | P R

Signature: 7 For VRUTIA
Name: E ‘
Date: (Q(M sl

“Propristor
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& HDFC BANK
Sﬁﬁ;’nﬁbﬁ‘;ﬁ?j 1001 MAHAR/SHTRA
RTGS / NEFT IFSC : HDFC0000039

pay VrutikaEaterprises =~

TWENTY-FIVE LAKH SEVENTY-FOUR THOUSAND

aan i S A 2 $oe o o ot S £ S § A5 S S Y A+ S ? A

Rupees v

i #e No.

l 00392320000623 j Brn: 0038 Pdt: 232

PLUS CA
Payable al par through claaringAranster at all branches of HDFC BANK LTD
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f Advance Note

| Company Nyah ! icrs Pvt Ld No.: 15613
; e [- B3 Date:  30/08/2024 00:60:00

! Project

i Caontractor
I Executed By  Vironka Enterprises

I:')

|
he Accounts Departrnent,

Please reicase a sum of Rs. 2,600,000.00 for the Account of Vrutika Enterprises against work order no. 5 towards advance.

advance sanction of Rs 26,00,000/- as per the Work Order payment terms & as instructed by V.P. Contracts

Work Order
6,165,770.22
6,165,770.22

0.00
0.00
“arrent Advance amount 2,600,000.00
TESanda 26,000.00
Ner amount Lo pay 2,574.,000.00

|

|

!ak Advance <Sanction mjafnst Waork. Order OF moant-gs,oo,ooo/w_
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NYATI BUILDERS PRIVATE LIMITED

Head Office : Nyati Unitree, Survey No. 103/129, Plot 8+C CTS No. 1995 and CTS No. 19968,
Yerwad, Pune-Nagar Road, Pune 411006, India
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- Trg be < Drip & Sprinkler Irrigation Systems
R R Lg ’] g k ,_% & all type of plumbing work
d o < All type of Civil work & Garden

development work, Maintenance
work contractor

ENTERPRISES

QUOTATION

Ref: VE/Q- 40/2024
To

M/s  NYATI BUILDERS PRIVATE LIMITED

Address- Nyati Unitree, Survey No.103/129, Plot B+C of CTS No.1995 and
1996B Yerwada, Pune - Nagar Road, Pune-41006

Site- Vimannagar pune.

Subject - Lumbini Udyan,Herbal garden ,Deshpremi udyan Vimannagar yethil Udyanat
Play Ground Tayar Karne.

Sr No. Product Description Quantity Rate Unit Amount
1 MPPS1.5 MTR 2 639400 | Nos 1278800
2 COMBINATION SET 1 35296 | Nos 35296
3 FOUR SEATER ARCH SWING 2 85260 Nos 170520
4 SPRING RIDER WHALE 2 20000 | Nos 40000
5 SPRING RIDER DUCK 3 20000 | Nos 60000
6 SPRING RIDER PONY 4 20000 | Nos 80000
7 FOUR SEATER MGR 2 47230 Nos 94460
8 MULTI SEATER SEE - SAW RN 28160 | Nos 112640
9 MINI WAVE suqé“"”-' A e N 29500 | wes | 88500
/ ¥ e e T L
17 VAL ST A 1
10 MPP82.1MTF‘;¥ { ayepmot 1y Ploosao | Nes 998140
I I o ) ) ] ‘4 P—
| ] pumer - e R0 T Al
11 LOOPRUNG/~ | ) Y "'vflt 31200 Nos 62400
\ ";‘4‘ . S sl I'f
v SAON graer 2t / ISES
NS ', ; ForVRUﬂKAEN;I'ERPR S» >
N\, T——— N | e~

. ¢ t' s . '
"\ ; o 5
e Fa N o

Mahatama Phule Vasahat, Parvati, Pune ~411009. Mob. - 9673328404 / 97658 Pagpriator
Email : bharat.khomane@gmail.com
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< Drip & Sprinkler Irrigation Systems
& all type of plumbing work

< All type of Civil work & Garden
development work, Maintenance

work contractor

12 [ DOUBLE ARCH SWING 3 45800 Nos 137400
Providing and laying Cast in situ/Ready Mix cement conerete ]
13 |M-15 of trap/ granite/quanzite/gneiss metal for coping te plinth 18 7119 Cum 128142
L. |or parapel, maulded or chamfered as per drawing or as
w Filling in plinth and floors with contractors material/brought
from outside and approved by Engineer incharge in layers of
14 15 em to 20 cm including watering and compaction etc. 143 885 CUM 126555
o . compietle
PROVIDING and laying Natural River Sand in Play Area or
required locations in Gardens, as per the instructions given by : .
15 the Engineer Incharge, inclusive of material, Labour, 95 3578 cuM 339910
Transportation, , etc all complete
Providing and Fixing Natural Burnt Brick for paving - providing
230 x 150mm natural burnt bricks of approved by dept. on
axisting leveled surface in the thickness 150mm with neat leve!
16 |and good manner so the joints should not be more than 10mm. 480 590 Sqm 283200
Rate includes joint filling with burnt brick powder, curing, -
leveling, lead, lift wastage, cutting, material and labour etc.
}____ complete all.
17 Excavation 223 251 Cum 55973
18 Transpoitation 220 398 Cum 87560
Total 4179496.00
19 Goods and service tax 18.00 7,52,309.28
B Work Total Cost 49,31,805.28

Terms & Conditions: -
Payment Stage-
1 75% as an advance along with the work order
2 25%after final work comletion.
Thanking You,
Yours Faithfully,

g

For Vrutika Enterprises

ff*' pESR ML
I\ R g ’
\ - d-x
AT
N e
\f\_"%'.‘l Ny
\t“-;'-:__?{‘,'__:,

g*:h:r VRUTIKA ENTERPRISES

\

roprietor

Mahatama Phule Vasahat, Parvati, Pune - 411009. Mob. : 9673328404 / 9765894547
Email : bharat.khomane@gmail.com
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W.O. No. - CNT/ETHOS/6/2024 CNT/402 |

Date: - 30/08/2024
To,

Vrutika Enterprises

(Prop. Bharat Madhukar Khomane)

Mob No. 9503515340

S No-36/5, Flat No-15, D Wing, Om Shanti Homes,

Ambegaon Bk, Pune, Pune, Maharashtra, 411046

Subject: Work order for Play Ground Development Work at Viman Nagar, Pune

Dear Sir,

We are pleased to award the above referred work to you i.e. Vrutika Enterprises (Prop. Bharat

Madhukar Khomane) (Hereinafter referred as “the Contractor”) as per the following mutually

agreed terms, conditions to execute the work at Site- Nyati Ethos I - B3.

A) Terms & Conditions:

1. Work shall be exccuted in best workmanlike manner as per approved drawings, standard
specifications, and company’s fixed guidelines and as per instructions of Site Engineer. If any
inferior/ bad quality work is observed, it is require to Re-do by the contractor at his own cost.

2. This is mainly Material+Labour oriented work.
3. Therates shall remain unchanged till completion of work. The contractors scope & quantum of work
may be increased or reduced as per the Company’s requirement & Site conditions, and the contractor
shall have No objection for the same, in such case the contracts value will be changed accordingly. If
the contractor fails (o execute the work under contractor’s scope as required by Site In-charge, it will
be get done through other agency & 1.5 times the Related Amount will be debited from the
confractors account.

Time is essence of the project hence work must be completed strictly as per the construction schedule.

The R. A. bills shall be prepared & paid as per stages mentioned in schedule of payment & as per

mode of release of Payment which is mutually agreed. Advances, whenever paid, shall be adjusted

against R.A bills. Payment will be made as per the actual work executed by you and duly certified
by Site In charge.

6. If contractor does not register any written complaint to company within 15 days from date of
payment received through Cheque, D.D., RTGS for any less payment received due to Debits, penalty
charges & any other reason even though without signing on acceptance of payment on bill copy &
memo/ debit note by the contractor, under such circumstances it will be considered that the received
payment is accepted by the contractor & no further claim of contractor will be entertained.

7. An amount equivalant to “0%" of value of work done shall be deducted, as retention amount, from
each R.A. bill and the same shall be returned after defect liability period of 12 months from the date
of satisfactory completion of work & no defect observed up to defect liability period. If any defect
found then the amount required for the same shall-be-recovered from this retention amount and if
the defect amount will be excess then the rs;}éifiﬁﬁn a.mbﬁqtthen the excess amount can be claim from
the contractor. In the event of the labouffépial;facpo_r -Ié?ivixg thejob in a haphazard manner or he is
terminated for bad workmanship or nﬁsbeh’avioiur" orforany ‘I%aspn, the said retention amount, will
be forfeited. i i 1

NYATI BUILDERS PRIVATE LIMITED || i Wl ::!’I' For VRUTIKA ENTERPRISES

CIN - U45202MH1996PTC102620 | '
Head Office : Nyati Unitree, Survey No, 103/129, Plat B+C of CTS No. 1895 and 19968,

Yerwada, Pune-Nagar Road, Pune- 411006, Maharashtra; india

A

e
"~ Proprietor

‘Real Estate | EPC | Hospitality | Healthcare | Foundation
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TDS and all other taxes if any applicable shall be deducted from R.A. bills as applicable under the
prevailing rules.

The contraclor shall always keep the work site clean & tidy during the course of the contract,

The labour contractor shall be provided with a space for hutment for his labour, deployed by him at
site and only the labourer deployed at the said sile shall be allowed to stay in such accommodation.

The contractor shall be responsible to verify all necessary required details of labour before allow to
stay. The Contraclor has to take the responsibility of the safety of all family members on site. All the
material required for such hutment/shed will be supplied by company on returnable basis and the
5afety & sccurity of labours shall be the contractor’s responsibility. The labour contractor along with

all his workmen and such labourer shall vacant the site, with their belonging, immediately after the

work at the site is over, after informing the undersigned in advance.

Water and electricity shall be provided free of cost at the work site.

Contractor shall depute adequate number of supervisors and labourers for proper and timely
completion of work. The labour should be ready to work in all the shifts as per the requirement.

If any extra work is required to be done contractor shall not refuse to carry out the same and
contractor will be paid for the extra work as per approved rates.

[n the event of any dispute the decision of Managing Director of the company shall be final and shall
be binding on the contractor.

As per the requirement if there will be any variation i.e. increase or decrease in the quantity of
original work order or previous amendment then the company will issue further amendment for
such change in quantity and for such amendment the terms and condition, scope of work, statutory
requirement or Legal compliance shall be remain same to contractor as mentioned in the main or
original work order and the acceptance of the contractor will not required on such amendment.
Company reserved all rights for the termination of contract without assigning any reason at any
time.
Statutory Compliances / Legal Compliances:

The Contractor shall responsible to deploy Labour at his own responsibility for the Work at site.

he Contractor shall be responsible to maintain all the records & compliances as per the Labour laws
and other related laws. : ~

The Contractor shall pay all his workers as per the Minimum Wages Act and as per the Payment of
wages Act the contractor will be liable to pay any dues and arrears in case of any discrepancy will
be found/ recorded. -
The Contractor has responsible to take Insurance of all his workers present at the site. The contractor
shall also responsible for all type of vehicle and machinery using on the site. -
Contractor has to submit Pan Card, Insurance covering Workman Compensation Act GST _
registragigp copyrathed AdtTUupy igdnse copy before raising of first bill. ~

The Contractor shall make sure that all his workers must wear and use the safety eqmpment s
provided to them and shall follow all Safety norms and procedure while working at site.. The
contracter shall'depute such number of Supervisors who will keep a continuous watch on the safety
of workers or any person at site and the contractor shall be responsible to ensure that the workers
are carrying out work within four corners of all applicable statutory and technical norms relating to
safety, hygiene and work standards. If the labourer will not use or refuse to use the safety equipment
then the contractor shall not allow any worker to work on site. The Contractor as employer of such
labours shall be solely responsible for any accident, disability or death of his workers, labour or any
person at the site.

The Contractor shoult1ihabtiBure. that the site is monitored by him personally and shall ensure
implementation of all safety measures and shall be solely responsible for any accident, disability or
death of the company employees or other contractors or worker of other contractor, or any person
occurring A TRIGA due to his negligence or his sub-contractors negligence or his suppliers vehicle
negligence the contractor is solely responsible for any financial loss & any legal consequences arising
there from.

The Contractor shall indemnify the Employer against al qﬁﬁii |osse-a liabilities, damages, claims,
costs, charges, demands and expenses that arise out of, r th the loss of,
or damage to, any property (including but not limited to property of or injury to, or
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death of, any person on the site (including but not limited to any employee of the Employer). -

9. The Contractor agrees to take all the responsibility for any kind of liabilities (including medical
expense or others) regarding accident, non-payments and any other issues of his Labours.

10. The Contracter agree to follow & to take complete responsibility for compliance rules and
regulations as mentioned in The Minimum Wages Act, The Workman Compensation act, Building
and other Constructions worker Act, Employee state insurance Act, Employee Provident Fund Act,
including of al' applicable statutory rules, regulations and laws.

11. The Contractor shall not, under any circumstances, deploy any worker/labour below the age of 18,
male or female at the work site. The contractor shall follow all the applicable rules and regulation
relating to the women labour. In case, the contractor does deploy, then the contractor will be doing
so solely at his own risk, costs and consequences where of shall be borne by the contractor alone.

12. Contractor shall have government ID proof & residence proof of all his Labors.

13. No sub-contracting shall be allowed by labour contractor without our permission and if the same is
done the company shall treat all persons coming to the site on basis of such sub-contracting as
trespassers.

14. The Contractor is responsible for all types of activities and work carried out by the sub-contractor or
any person on dehalf of the contractor.

15. The contractor shall responsible to takes all the necessary steps relating to the safety, health and
security of all the labours or workmen or any person on the site.

16. The Contractor hereby declare that he & his Labours do not suffer from any Covid-19 related
Symptoms.

17. The Contractor follow and comply the requirement of Govt, /competent Authority for the transit of
labour from outstation if any. Will be solely responsible and liable for prosecution if any false
information provided.

18. The Contractor will strictly follow all Covid-19 safety Rules & regulations, precautions as per
guidelines given by government/ WHO & solely responsible and liable for safety & health of his &
his labours.

From the above it is understood that the Nyati Builders Pvt Ltd shall stand fully indemnified by the
contractor in respect of any claim, liability & legal consequences arising in respect of the labour engaged
by the contractor, whether on account of wages or accidents, including any person & the labour engaged
through sub-contractors by the contractor.

Please sign the duglicate copy of this Work Order as token of your acceptance and return it to us.

Thanking you.
Yours faith_fu_uy’ F“ VRUTIKA EMERPR'SES
For Nyatj Builders Pvt Ltd W’ Accepted
Propristor
Authorised- ignatory " Contractor

That the contractor has been read out the contents, terms & conditions of these presents in their/his
known language ard that he/ they have understood and have accepted the same.
For Nyati Builders Pvt Ltd Accepted

Advocite For VRUTIKAENTERPRISES  Contractor

Encl: As gbove. CC: 1) Site In-charge.

F Propriator

832IRMAITAI AMTURY w
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SCHEDULE OF RATE

—
|

| ] ~ [Playground Development (M+L) CSR

| i
SrNo | Labour_Name ‘ Unit | Qty Rate | Amount J
| I |
Playground Development (M+L) l |

Job 1.0000 1 4179496.00 | 4179496.00 |

Note: -
1) Detail quantity & rate for above work as per attached Annexure 1.

2) Above rate is inclusive of ESIC, PF & Other statutory compliance & its expenses which is in
contractor scope.

3) GST Will be extra on above.

4) Contractor should start the work only after getting order by PMC for said work, also
contractor will do the work as per mentioned in Annexure 1. If Contractor not followed &
make any deviation then he should be liable for any legal consequences & Penalty there
after decided by concern authorities.

5) Work to be done at Lumbini Udyan, Herbal garden, Deshpremi udyan Vimannagar, Pune.

Pavment Terms: -

1. 50% advance will be given along with work order & same will be recover after completion
of 50% work completion certify by PMC Authority by giving certificate of same.

2. 25% advance will be given further after 50% work completion certificate of PMC Authority
which is to be submitted by contractor.

3. Balance 25% will be given after 100% work completion certificate by PMC Authority which
is to be submitted by contractor.

Date of Commencement: As per instructions given by NBPL.
Date of Completion: As per instructions given by NBPL.

Penalty for Delay: Any delay in work as mentioned in duration of work will applicable for
penalty / debit as decided by company.

For Nyati Builders Pvt Ltd Accepted
o ral s For VRUTIKAE ISES
S 27 0% Y AR
'-‘;-:.\. i\--, ‘:7{ % # ..) S > -
Authorised Signatory _ T AMOL " Proprietor Contractor
(/s / BHARATRAQ
’;:', LT A TR AW

\% \,;i(? -I..
i 11
¢

e 20 Distict izany |

i 29508 | =

\
4
\ 2\ Lo ;o
‘ \ W ¥ : 7wy Y
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Lumbini Udyan, Herbal garden, Deshpremi udyan Vimannagar, Play Ground Work.

ANNEXURE I
f S T | o | [ i T
; N; = Product Description ' Quantity | Rate | Unit | Amount
1 MPPS1 5 MTR .2 | 639400 | Nos = 1278800
( : ' ) .
| 2 COMBINATION SET ‘ 1 35296 | Nos | 3529 |
| | | ]
L3 FOUR SEATER ARCH SWING ; 2 85260 | Nos | 170520
A | B
4 SPRING RIDFR WHALE ' 2 | 20000 { Nos | 40000
‘ ! . o
5 SPRING RIDER DUCK 3 20000 | Nos | 60000
| ] | Nes | soonn |
6 | SPRING RIDER PONY 4 20000 | Nos 80000 |
! | | 2
: - | S
7 FOUR SEATER MGR 2 47230 Nos | 94460
8 MULTI SEATER SEE - SAW 4 28160 | Nos 112640 i
T [ f I
9 MINI WAVE SLIDE 3 29500 = Nos 88500 |
5

10 MPPS2.IMTR 1 998140 | Nos 998140 |

|

11 LOOP RUNG 2 31200 | Nos } 62400 ‘

1 l I -

12 DOUBLE ARCH SWING 3 45800 | Nos 137400 [
Providing and laying Cast in situ/Ready Mix | | I
cement concrete M-15 of trap/ i |
granite/ quartzite/gneiss metal for coping to |
plinth or parapet, moulded or chamfered as ’
per drawing or as directed including steel | \
centering,  plywood/ steel formwork |
compacting, roughening them if special finish |

13 | is to be provided, finishing uneven and honey | 18 7119 | CUM 128142 |
com becys fa,cs gd.cgring etc. complete.The | ' |
Cement Mortar "?’:3 rﬁé*st"ﬁqsu&ﬁsﬁﬁred for |
renderir gun even and honeycom bed surface | :
only.Newly laid concrete shall be covered by | : :
gunny bag,plastic, tarpaulin etc.(Wooden i J
centering will not be allowed.) With fine |

| aggregale (Crushed sand VSI Grade) ]
For Nyati Builders Pvt Ltd ) For VRUTIKA FNTERPRISES Accepted
Authorised Signatory £y Propriator Contractor
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I Sr
- No.

| . [
Product Description Quantity | Rate | Unit ‘ Amount
[ |

Filling in plinth and floors with contractors ,1 :
| material/brought from outside and approved | J "
' 14 | by Engineer incharge in layers of 15 cm to 20 143 [ 835 | CUM ' 126555
| | em including watering and compaction etc. ! i
__ | complete. J
' PROVIDING and laying Natural River Sand
in Play Area or required locations in Gardens,
15 | @s per the instructions given by the Engineer 95
 Incharge, inclusive of material, Labour, |
Transportation, , etc all complete |

3578 | CUM 339910

! | |

‘ 1 T ! -

’ | Providing and Fixing Natural Burnt Brick for | ,

f | paving - providing 230 x 150mm natural burnt | | | - ]‘

bricks of approved by dept. on existing leveled |

_r surface in the thickness 150mm with neat level !

16 | and good manner so the joints should not be | 480 590 Sgm 283200

‘ more than 10mm. Rate includes joint filling

! with burnt brick powder, curing, leveling,

i lead, lift wastage, cutting, material and labour
etc. complete all.

| 17 ! Excavation 223 251 | Cum 55973

P o

| 18 : Transportation 220 398 | Cum | 87560

’ Total | 4179496
Accepted

For VRUTIKA ENTERPRISES

Authorised Signatory Propristor Contractor

AITHI ARITURY Yo

wa
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Terms & Conditions:

1.

The expenses towards freight, loading, unloading of machineries & tools & tackles, Labour et

are inclusive in Rate.

2. If part work is allotted to other contractors, contractor should have no objection for the same, so
contractor should confirm the work allotted to him in coordination with site in charge.

3. In case of any reduction in scope of work or termination, bill will be finalised strictly as per the
payable perceritage of completed stage of work & duly certified by the Site In charge. No other
claims shall be entertained for payment.

4. Payment will b2 made as per the actual ciuantity executed at site & duly certified by Site In charge.

5. Above rates include scope which is mentioned in scope of work & Terms & Conditions.

6. The approved item rates will remain unchanged throughout the completion of work irrespective
of any quantity.

7. Above rates are applicable for any height, lead & lift as per site conditions & drawings.

8. Your scope of work may be reduced as per the Nyati Builders Pvt Ltd requirement & Site
conditions and you shall have no objection for the same.

9. If Any Work done by other agency of your scope then such amount will be deducted from your
bill with additional penalty charges & you should have no objection for the same.

10. If Nyati Builders Pvt Ltd is not satisfied of your performance in terms of quality, speed & other
non-acceptable issue, company is free to allot the remaining or part work to other agency & you
should have no objection for the same. |

11. GST as applicable shall be paid extra provided that contractor should submit all the required
details & compgiaace asperAleprevailing rules. If contractor fails to provide & comply the same
then payment shall not be released.

12. Next RA Bill wiARBE8Eeleased unless contractor paid GST of previous bill.

For Nyati Builders Pvt Ltd Accepted

For VRUTIKA ENTERPRISES

Authorised Signatory Proprigtor Contractor
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SELF DECLARATION

My self B‘\ | e K[’\OWLOM €. Proprietor/Partner of \/m-ﬁ"kq ﬂkﬁw

[/We have allotted  work of I@b‘g/ GNund q’€v@€0fm of Project

__Nig_&f)' 5}.%«103/1’83 _ Building _ vide work order no.
_______ CNT] ETHH0L | 6] 202 Did-__ 30474

I/ We agreed all terms & conditions, scope of work, specifications, rates, arca
& mode of measurement, safety clauses/ conditions as mentioned in work order,
also I/ We have seen all drawings (Architectural/ Structural) including plan,

elevation & section.

[/ We hereby agree approved rate & payment schedule/ stages & [/ We will
execute the work till final completion of _PLQ?/ gWW\zzf de V"’“@ng\%dr’k allotted

to me without demanding any rate escalation & I/ We commit for timely

completion of work as per the schedule.

If 1/ We fail above commitment then you are free to terminate me without
any notice & forfeit my balance payment & retention amount & agreed penalty as

decided by you, I have no objection for the same.

O LYART
= ‘““":» &

“OAMOL

f, / GRARATRAOD \ 4}
f’?%f DESHMURH )
Thanklng You’ I ! pyae Dhsiriet (RN | ﬁ::“
i oo Na, 29984 [ s ff
* 41 . e - ,{ o {
" Y t‘x’} ' ‘:.“a"}
% i/l yig /""7.'.","‘/
o Y
Ny, TN
IMENT LA
Signature: For VRUTIKAE sEs
Name:

Date: Propristor
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NYATI BUILDERS PRIVATE LIMITED
Head Office : Nyati Unitree, Survey No. 103/129, Plot B+C CTS No. 1995 and CTS No. 19968B,
Yerwad, Pune-Nagar Road, Fune 411006, India

Real Estate | EPC | Hospitality | Healthcare | Foundation
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< Drip & Sprinkler Irrigation Systems

i v P .é.
x R i | ﬁ Eqw\ ﬁlﬁ ;5 & all type of plumbing work
e B L < All type of Civil work & Garden

> ‘ development work, Maintenance
i N I l R! Ri S f’? work contractor

=

QUOTATION ENARD

Ref: VE/Q- 42/2024 N RRa0 N\
£ oRaRALR
To i e cIMUR
! t wyich
v 'a
M/s NYATI BUILDERS PRIVATE LIMITED W om P f
n* \ e, NG y
Woie, ' oanty SIS
Address- Nyati Unitree, Survey No.103/129, Plot 8+C of CTS No.1995 and 19568 WAL e ut 2 N
Yerwada, Pune - Nagar Road, Pune-41006 N A o o~——T Y,
oA . .

Site - Kataraj pune.

Subject - Sawr. Rajiv Gandhi Prani Sagharalay Yethe Sewerage Line & STP, Solid
Waste Management Vishyak Kame Karne.

NO DESCRIPTION OF ITEM ary RATE UnNIT AMOUNT
|

Providing IS| standard R.C.C. pipes in standard lengths of |
followir g class and diameter suitable for either collar ;
joints o~ rubber ring joints, excluding GST lev-ied by GOI
& GOM in all respect including inspec- tion charges,

1 |transport to departmental stores, unloading and 708 2630
stacking etc. complete as per 15-458/1988. Note :Cnly
85% rat= is payable till satisfactory hydraulic testing is
given.d) Class ‘NP-II' -900 mm.

e
i 1854150
Metre |

Excavation for foundation / pipe trenches in earth, soils
of all types, sand, gravel and soft murum, including
removing the excavated material upto a distance of 50
metres and lifts as below, stacking and spreading as ) \
2 |directed, normal dewatering, preparing the bed for 85 262 Cubic 2270 |
foundation and excluding backfilling, etc. complete. (8d- Metre
A-1/259 Lift 10.5 M to 12 M Excavation for foundation /
pipe trenches in earth, soils of all types, sand, gravel and

soft murum

For VRUTIKA ENTERPRISES

“Proprietor

Mahatama Phule Vasahat, Parvati, Pune - 411009. Mob. : 9673328404 / 9765894547
Email : bharat. khomane@gmail.com
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< Drip & Sprinkler Irrigation Systems
& all type of plumbing work

< All type of Civil work & Garden
development work, Maintenance
work contractor

o)

o

o
]
s
s
P

[ |Excavation far foundation / pipe trenches in soft rock
Land old cement and [ime masonry foundation by
chiseliing, wedging, line drilling by mechanical means or {
by all means other than blasting including removing the !
excavated material upto a distance of 50 M heyond the !
area and lifts as below, stacking as directed by Engineer-

in-uidepe, normal dewaterlng, preparing the bed for 85 783 Cubic 66555
foundation and excluding backfilling, etc. complete. (Bd- Metre |
A 4/259) Lift 10.5 to 12.0 M Excavation for foundation /
pipe trenches in soft rock and old cement and lime

| masonry foundation by chiselling, wedging. line drilling
by mechanical means or by all mcans other than biasting

Excavaton for foundation / pipe trenches in hard rock

4nd concrete road by chiselling, wedging, line drilling by

mechanical means or by all means other than blasting
|including trimming and levelling the bed, removing the
|zxcavated material upto a distance of 50 metres beyond
the area and (ifts as below, stacking as directed by

4 JEngineer-mvcharge, normal dewatering, exciuding

backfilling, etc. complete by all means, {Bd-A-6/259) Lift

10.5to 12.0 M Excavation for foundation / pipe

trenches in hard rack and concrete road by chiselling, [

wedging, linc drilling by mechanical means or by all |

means other than blasting

1100 1250 ldhig 1375000
Metre

Transportation of materal obtained from excavation
including soil, rubble. bricks, RCC concrete, kerb stones,
steel railing, iron pipes, channels etc. Obtained from

l dismantling, loading in a truck of minimum 5 Cum. o
| 5 |capacity or designad capacity and transporting within 190 378 71820
|the municipal limits or any designated place of e
corparation as directed by engineer incharge unloading,
stacking or spreading of material etc. complete.5)Lead

upto 5 KM,

Refilling the trenches with availzble excavated stuff with
soft material first over pipeline and then hard material
in 15 cm layers with all leads and lifts including .

. M e Running
6 fconsolidation, surcharging, etc. complete.Refilling the 1115 88 98120
| ; ) Metre
| trenches with available excavated stuff with soft
material first over pipeline and then hard material in 15 [

cm layers with all l2ads and lifts

For VRUTIKA ENTERPRISES

roprietor

Mahatama Phule Vasahat, Parvati, Pune - 411009. Mob. : 9673328404 / 9765894547
Email : bharat.khomane@gmail.com
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RUTIKA

ENTERPRISES

Drip & Sprinkler Irrigation Systems
& all type of plumbing work

< All type of Civil work & Garden

development work, Maintenance
work contractor

mm

Lowering, laying and jointing in proper grade and
alignment R.C.C. pipes in C.M.1:1 praportion jointing
material or socketed R.C.C. pipes with rubber joints
(including cost of rubber ring ) including cost of

7 |conveyance from stores ta site of work, cost of jointing
material, labaur, etc. complete as directed by Engineerin
charge (For all class of pipes.) as per IS- 783-1985.15)900

705

468 Number 329940

Providing and constructing on sewer line, 8, B. masonry
circular manhole with concentric cone 1.2 M dia. at
bottom and 0.5 M dia. at top and upto a depth of 2.00
M with 23 cm. thick in 230 X 100 X 75 mm brick masonry
in CM 1°5 proportion plastering both inside and outside
in CM 1'3 with cement finish, half 1uund RCC pipe of
required dia excluding excavation including PCC1:3:6 in
ibed 100 mm thick , haunches and channels in 1:2:4
propart:on concrete, finishing channels in smooth

8 rendering, providing C.1. dapuri type steps each
weighing 5.5 kg., 100 mm thick 1:2:4 coping on the top
of the masonry & below frame including providing and
fixing ap proved make and quality 5.F.R.C. frame and
cover of 56 cm dia. heavy duty 225 kg. etc. complete as
directed by Engineerin- charge Note : The rate of this
item isinclusive of hydraulic testing of

chamber Providing and constructing on sewer, B. 8
masonry circular manhole with concentric cone

13

27823 Number 361699

TOTAL 4179554

Goods and service tax

ADD GST 18% 752319.72

TOTAL AMOUNT 4931873.72

Terms & Conditions: -
Payment Stage-
1 75% 2s an advance along with the work order
2 25%after final work comletion

Thanking You,
Yours Faithfully,

/ Tu ‘?f‘\\ravnurmemnpmses

Ay gt IU \
For Vrutika Enterprises’” - Ty \ =
{.': r,{ S BHAR R \\) \7‘.%
I { BE Qh‘uU ‘! roprietor
By fisirict (MAH. I
:lr-'y' " f l”..} ),-1.1
WS\ neg Ne.zy92d [ S
e T Exp. Do S Ry
\\‘\'-:;T _l} L/0 '.,’.l(.'.'-!i/" ‘:‘-,;.'/
N —— N
¥/ g, ’
N MEnT O

Mahatama Phule Vasahat, Parvati, Pune - 411009. Mob. : 9673328404 / 9765894547
Email : bharat.khomane@gmail.com
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— 8 +91-20-6686 3333
M +97-20-6686-3332
= epc@nyatigroup.com
= info@nyatigroup.com

NYATI @® www.nyatigroup.com

Exhib F-RA

W.O. No. - CNT/ETHOS/7/2024 _(;NT/ 402
Date: - 30/08/2024 Wl i ol
To,

Vrutika Enterprises

(Prop. Bharat Madhukar Khomane)

Mob No. 9503515340

S No-36/5, Flat No-15, D Wing, Om Shanti Homes,

Ambegaon Bk, Pune, Pune, Maharashtra, 411046

Subject: Work order for Sewerage Line, STP & Soild Waste Management work at Katraj, Pune

Dear Sir,

We are pleased to award the above referred work to you i.e. Vrutika Enterprises (Prop. Bharat

Madhukar Khomane) (Hereinafter referred as “the Contractor”) as per the following mutually

agreed terms, conditions to execute the work at Site- Nyati Ethos [ - B3 .

A) Terms & Conditions:

1. Work shall be executed in best workmanlike manner as per approved drawings, standard

specifications, and company’s fixed guidelines and as per instructions of Site Engineer. If any

inferior/ bad quality work is observed, it is require to Re-do by the contractor at his own cost.

This is mainly Material+Labour oriented work.

3. The rates shall remain unchanged till completion of work. The contractors scope & quantum of work
may be increased or reduced as per the Company’s requirement & Site conditions, and the contractor
shall have No objection for the same, in such case the contracts value will be changed accordingly. If
the contractor fails to execute the work under contractor’s scope as required by Site In-charge, it will
be get done through other agency & 1.5 times the Related Amount will be debited from the
contractors account.

4. Time is essence of the project hence work must be completed strictly as per the construction schedule.

5. The R. A. bills shall be prepared & paid as per stages mentioned in schedule of payment & as per
mode of release of Payment which is mutually agreed. Advances, whenever paid, shall be adjusted
against R.A bills. Payment will be made as per the actual work executed by you and duly certified
by Site In charge.

6. If contractor does not register any written complaint to company within 15 days from date of
payment received through Cheque, D.D., RTGS for any less payment received due to Debits, penalty
charges & any other reason even though without signing on acceptance of payment on bill copy &
memo/ debit note by the contractor, under such circumstances it will be considered that the received
payment is accepted by the contractor & no further claim of contractor will be entertained.

7. Anamount equivalent to “0%" of value of work done shallbe deducted, as retention amount, from
each R.A. bill and the same shall be returned affer’ dbfectﬁabgl.;m period of 12 months from the date
of satisfactory completion of work & no defect Obsexved up-to defect liability period. If any defect
found then the amount required for the’same sBall bé Eeaniered‘fmm this retention amount and if
the defect amount will be excess then the reténtionamotint then the excess amount can be claim from
the contractor. In the event of the labosr. conltractor ieav&mg thbhob in a haphazard manner or he is
terminated for bad workmanship or m:sbehawour Dl‘ for any re,asom the said retention amount, will

N

be forfeited. W N Ui/ ”,”_-:*‘
T et N P4 UTIKA ENTERPRISES
NYATI BUILDERS PRIVATE LIMITED mEnT O P >
CIN - U45202MH1936PTC102620 S = W
Head Office : Nyati Unitree, Survey No. 103/129, Plot B+C of CTS No. 1995 and 19968, Prenristor

Yerwada, Pune-Nagar Road, Pune- 411006, Maharashtra, India

Real Estate || EPC | Hospitaljty | Healthcare |-Foufidation
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TS and all other taxes if any applicable shall be deducted from R.A. bills as applicable under the
prevai}_ing rules.
The contractor shall always keep the work site clean & tidy during the course of the contract.

. The labour contractor shall be provided with a space for hutment for his labour, deployed by him at

site and only the labourer deployed at the said site shall be allowed to stay in such accommodation.
The contractor shall be responsible to verify all necessary required details of labour before allow to
stay. The Contractor has to take the responsibility of the safety of all family members on site. All the
material required for such hutment/shed will be supplied by company on returnable basis and the
safety & security of labours shall be the contractor’s responsibility. The labour contractor along with
all his workmen and such labourer shall vacant the site, with their belonging, immediately after the
work at the site is over, after informing the undersigned in advance.

. Water and electricity shall be provided free of cost at the work site.
. Contractor shall depute adequate number of supervisors and labourers for proper and timely

completion of work. The labour should be ready to work in all the shifts as per the requirement.

If any extra work is required to be done contractor shall not refuse to carry out the same and

contractor will be paid for the extra work as per approved rates.

~In the event of any dispute the decision of Managing Director of the company shall be final and shall

be binding on the contractor.

. As per the requirement if there will be any variation i.e. increase or decrease in the quantity of

original work order or previous amendment then the company will issue further amendment for
such change in quantity and for such amendment the terms and condition, scope of work, statutory
requirement or Legal compliance shall be remain same to contractor as mentioned in the main or
original work order and the acceptance of the contractor will not required on such amendment.
Company reserved all rights for the termination of contract without assigning any reason at any
time.

B) Statutory Compliances / Legal Compliances:

I =

b.

74

The Contractor shall responsible to deploy Labour at his own responsibility for the Work at site.
The Contractor shall be responsible to maintain all the records & compliances as per the Labour laws
and other related laws.

The Contractor shall pay all his workers as per the Minimum Wages Act and as per the Payment of
wages Act the contractor will be liable to pay any dues and arrears in case of any discrepancy will
be found/ recorded.

The Contractor has responsible to take Insurance of all his workers present at the site. The contractor
shall also responsible for all type of vehicle and machinery using on the site.

Contractor has to submit Pan Card, Insurance covering Workman Compensation Act, GST
registration copy, Shop Act copy, License copy before raising of first bill.

The Contractor shall make sure that all his workers must wear and use the safety equipment’s
provided to them and shall follow all Safety norms and procedure while working at site. The
contractor shall depute such number of Supervisors who will keep a continuous watch on the safety
of workers opaygpassania A Bid@Wrodontractor shall be responsible to ensure that the workers
arc carrying out work within four corners of all applicable statutory and technical norms relating to
safety, hygiene and work standards. If the labourer will not use or refuse to use the safety equipment
then the contractor shall not allow any worker to work on site. The Contractor as employer of such
labours shall be solely responsible for any accident, disability or death of his workers, labour or any
person af the site.

The Contractor should make sure that the site is monitored by him personally and shall ensure
implementation of all safety measures and shall be solely responsible for any accident, disability or
death of the (_onérgﬁ\i%%ﬂag‘?@mmy d8tractors or worker of other contractor, or any person
occurring at the site due to his negligence or his sub-contractors negligence or his suppliers vehicle
negligence the contractor is solely responsible for any financial loss & any legal consequences arising
there from.

For VRUTIKA ENTERPRISES

@\Py/

roprietnr
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8. The Contractor shall indemnify the Employer against all actions, losses, liabilities, damages, claims,
costs, charges, demands and expenses that arise out of, relate to or are in connection with the loss of,
or damage to, any property (including but not limited to property of the Employer) or injury to, or
death of, any person on the site (including but not limited to any employee of the Employer).

9. The Contractor agrees to take all the responsibility for any kind of labilities (including medical
expense or others) regarding accident, non-payments and any other issues of his Labours,

10. The Contractor agree to follow & to take complete responsibility for compliance rules and
regulations as mentioned in The Minimum Wages Act, The Workman Compensation act, Building
and other Constructions worker Act, Employee state insurance Act, Employee Provident Fund Act,
including of all applicable statutory rules, regulations and laws.

11. The Contracto- shall not, under any circumstances, deploy any worker/labour below the age of 15,
male or female at the work site. The contractor shall follow all the applicable rules and regulation
relating to the women labour. In case, the contractor does deploy, then the contractor will be doing,
so solely at his own risk, costs and consequences where of shall be borne by the contractor alone.

12. Contractor shall have government ID proof & residence proof of all his Labors.

13. No sub-contracting shall be allowed by labour contractor without our permission and if the same is
done the company shall treat all persons coming to the site on basis of such sub-contracting as
trespassers.

14. The Contractor is responsible for all types of activities and work carried out by the sub-contractor or
any person on behalf of the contractor.

15. The contractor shall responsible to takes all the necessary steps relating to the safety, health and
security of all the labours or workmen or any person on the site.

16. The Contractor hereby declare that he & his Labours do not suffer from any Covid-19 related
Symptoms.

17. The Contractor follow and comply the requirement of Govt. /competent Authority for the transit of
labour from outstation if any. Will be solely responsible and liable for prosecution if any false
information provided.

18. The Contractor will strictly follow all Covid-19 safety Rules & regulations, precautions as per
guidelines given by government/ WHO & solely responsible and liable for safety & health of his &
his labours.

From the above it is understood that the Nyati Builders Pvt Ltd shall stand fully indemnified by the
contractor in respect of any claim, liability & legal consequences arising in respect of the labour engaged
by the contractor, whether on account of wages or accidents, including any person & the labour engaged
through sub-contractors by the contractor.

Please sign the duplicate copy of this W o::kOrdez as token of your acceptance and return it to us.

Thanking you. 7 RTETIR S\
Yours faithfully, e SHARATRAG \ A\
For Nyati Builders Pvt Ltd RNy VK \For VRUTIKA ENTERPRISES Accepted

-

Wi age

T

\ NN
i - \ . ‘- oL i -*'4/',

. » % D G AL LM ;o I . .
Aut ed Signatory (%N 014, Yy Prenrigtor Contractor

WERNI 12530 /R,
That the contractor has been sead out the L"b!‘l"hgptg,i«'tferms & conditions of these presents in their/his
known language and that he/ a'fe;_‘ Hdyp,undérstecd and have accepted the same.

For Nyati Builders Pvt Ltd S ' Accepted
For VRUTIKA ENTERPRISES

" r Contractor
Encl: As\above. CC: 1) Site In-charge. AT

2I21IA9AATUS AXiTURY 103



SCHEDULE OF RATE
e e | e
SriNo Labour Name ~ Unit | Qty | Rate ﬁ Amount
Sewerage line & STP CSR Sewerage f | , :
- l_lne &,,STP B | Job ; 1.0000 | 4179554.00 ? 4179554.00!

Note: -
1) Detail quantity & rate for above work as per attached Annexure I.

2) Above rate is inclusive of ESIC, PF & Other statutory compliance & its expenses which is in
conftractor scope.

3) G51 Will be extra on above.

4) Contractor should start the work only after getting order by PMC for said work, also
contractor will do the work as per mentioned in Annexure [. If Contractor not followed &
make any deviation then he should be liable for any legal consequences & Penalty there
after decided by concern authorities.

5) Work to be done at Rajiv Gandhi Prani Sagharalay, Katraj, Pune.

Payment Terms: -

1. 50% advance will be given along with work order & same will be recover after completion
of 50% work completion certify by PMC Authority by giving certificate of same.

2. 25% advance will be given further after 50% work completion certificate of PMC Authority
which is to be submitted by contractor.

3. Balance 25% will be given after 100% work completion certificate by PMC Authority which
is to be submitted by contractor.

Date of Commencement: As per instructions given by NBPL.
Date of Completion: As per instructions given by NBPL.

Penalty for Delay: Any delay in work as mentioned in duration of work will applicable for
penalty/debit as decided by company.

For Nyati Builders Pvt Ltd : Accepted
i : ANTUIAYV R
/ %q{ 2321A9R3TH3I For VRUTIKA ENTERPRISES

B

Authorised Signastdenqoyq (ﬁlu;prie - Contractor
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Sawr. Rajiv Gandhi Prani Sagharalay, Katraj, Sewerage Line & STP, Solid Waste Management Work

ANNEXURE I

 ITEM |

NO

DESCRIPTION OF [TEM ! QTY

RATE

UNIT | AMOUNT

=
.‘

Providing ISI standard R.C.C. pipes in standard il
lengths of following class and diameter suitable for ‘
either collar joints or rubber ring joints, excluding

| GST lev-ied by GOI & GOM in all respect including |

inspec- tion charges, transport to departmental |

- stores, unloading and stacking etc. complete as per ‘

[5-458/1988. Note :Only 85% rate is payable tll |
satisfactory hydraulic testing is given.d) Class ‘NP-
IT' -900 mm.

705

| 2630

f

Running

15
e 1854150

Excavation for foundation / pipe trenches in earth, i
soils of all types, sand, gravel and soft murum,
including removing the excavated material upto a
distance of 50 metres and lifts as below, stacking 1
and spreading as directed, normal dewatering,
preparing the bed for foundation and excluding
backfilling, etc. complete. (Bd-A-1/259) Lift 10.5 M
to 12 M Excavation for foundation / pipe trenches
in earth, soils of all types, sand, gravel and soft
murum

85

262

Cubic

T 22270

Excavaticn for foundation / pipe trenches in soft
rock and old cement and lime masonry foundation
by chiselling, wedging, line drilling by mechanical
means or by all means other than blasting including
removing the excavated material upto a distance of
50 M beyond the area and lifts as below, stacking as
directed by Engineer-in-charge, normal dewatering,
preparing the bed for foundation and excluding
backfilling, etc. complete. (Bd-A 4/259) Lift 10.5 to
12.0 M Excavation for foundation / pipe trenches in
soft rock and old cement and lime masonry
foundation by chiselling, wedging, line drilling by
mechanical means or by all means other than

blasting \

85

783

Cubic ’ 66555

Metre

For Nyati Builders Pvt Ltd

Authorised Signatory | ., .~/ / oA R ATRAD \ R

232199A3THI MATURY 13,

5,-For VRUTIKAE
& 5,

Accepted

(vt

f Topi istuContmn:tur
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DESCRIPTION OF ITEM | QTY i RATE UNIT AMOUNT l

Excavation for foundation / pipe trenches in hard |
. rock and concrete road by chiselling, wedging, line : .
‘ | drilling by mechanical means or by all means other i ! |
| than blasting including trimming and levelling the ! ‘ |

\

| | bed, removing the excavated material upto a
distance of 50 metres beyond the area and lifts as
4 Dbelow, stacking as direcled by Engiteer-in-charge, | 1100 | 1250
normal dewatering, excluding backfilling, etc. |
complete by all means. (Bd-A-6/259) Lift 10.5t0 12.0 |
M Excavation for foundation / pipe trenches in hard |
rock and concrete road by chiselling, wedging, line
drilling by mechanical means or by all means other
_than blasting
Transportation of material obtained from
excavation including soil, rubble, bricks, RCC
concrete, kerb stones, steel railing, iron pipes,
channels etc. Obtained from dismantling, loading in i
- a truck of minimum 5 Cum. capacity or designed Cubic
capacity and transporting within the municipal 190 378 Metre 71820
limits or any designated place of corporation as |
~directed by engineer incharge unloading, stacking | |
 or spreading of material etc. complete.5)Lead upto 5 | _
- KM. ;

| Refilling the trenches with avaﬂable excavated stuff - |

| with soft matagg# W {bqn hard
| material in 193 ayers with all leads and lifts

| including consolidation surcharging,  etc. ’ Running §
T complete Refillix § trenches with available LS 88 Metre L2l I

excavated stuffw :t}x soft material first over pipeline
' and then hard material in 15 cm layers with all leads
! and lifts

Cubic

.
Metre | 1375000

\
| Lowering, laying and jointing in proper grade and ‘
| alignment R.C.C. pipes in CM.1:1 proportion |
}jointing material or socketed R.C.C. pipes with ‘

@bberl joints (including cost of rubber ring ) 705 468 | Number 329940
. including cost of conveyance from stores to site of ‘
I work, cost of jointing material, labour, etc. complete | f .

- as directed by Engineerin- charge (For all class of ' ’

}_ pipes.) as per IS- 783-1985.15)900 mm

For Nyati Btfilders Pvt Ltd For VRUTIKA ENTERPRISES Accepted

—t
— :

- :
Proprietor

Authorised Signatory Contractor



DESCRIPTION OF ITEM - QTY ‘RATE UNIT ‘ AMOUNT

Provndmg and Lonslrunhng on sewer line, B. B. |
masonry circular manhole with concentric cone 1.2
' M dia. at bottom and 0.5 M dia. at top and upto a |
| - depth of 2.00 M with 23 em. thick in 230 X 100 X 75 | ?
mm brick masonry in CM 1:5 proportion plastering |
both inside and outside in CM 1:3 with cement ‘
finish, half round RCC pipe of required dia | .
excluding excavation including PCC1:3:6 in bed 100 | | | |
mm thick , haunches and channels in 1:2:4 .‘ ‘
i proportion concrete, finishing channels in smooth | ' o 1 L.
| rendering, providing C.I. dapuri type steps each 13| 27823 | Number 361699.
‘ - weighing 5.5 kg., 100 mm thick 1:2:4 coping on the |
| top of the masonry & below frame including |
' providing and fixing approved make and quality |
| S.FR.C. rame and cover of 56 cm dia. heavy duty | |
1 225 kg. etc. complete as directed by Engmeerm- | ! i
 charge. Note : The rate of this item isinclusive of | ‘ ’
 hydraulic testing of chamber. Providing and ‘
~constructing on sewer, B. B. masonry circular ‘ 1
| manhole with concentric cone | ‘ i
|

| | TOTAL

4179554

For Nyati Builders Pvt Ltd Accepted
For VRUTIKA ENTERPRISES

e .
Authorised Signatory - () i \ Propristor Contractor
S 4

yolshgord
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Terrais & Conditions:

L.

P

The expenses towards freight, loading, unloading of machineries & tools & tackles, Labour etc
are inclusive in Rate.

If part work is allotted to other contractors, contractor should have no objection for the same, so
contractor should confirm the work allotted to him in coordination with site in charge.

In casc of any reduction in scope of work or termination, bill will be finalised strictly as per the
payable percentage of completed stage of work & duly certified by the Site In charge. No other
claims shall be entertained for payment.

Payment will be made as per the actual quantity executed at site & duly certitied by Site In charge.

5. Above rates include scope which is mentioned in scope of work & Terms & Conditions.

6. The approved item rates will remain unchanged throughout the completion of work irrespective
of any quantity.

7. Above rates are applicable for any height, lead & lift as per site conditions & drawings.

8. Your scope of work may be reduced as per the Nyati Builders Pvt Ltd requirement & Site
conditions and you shall have no objection for the same.

9. If Any Work done by other agency of your scope then such amount will be deducted from your
bill with additional penalty charges & you should have no objection for the same.

10. If Nyati Builders Pvt Ltd is not satisfied of your performance in terms of quality, speed & other
non-acceptable issue, company is free to allot the remaining or part work to other agency & you
should have no objection for the same.

11. GST as applicable shall be paid extra provided that contractor should submit all the required
details & compliance as per the prevailing rules. If contractor fails to provide & comply the same
then payment shall not be released.

12. Next RA Bill will not be released unless contractor paid P.F. & GST of previous bill.

For Nyati Builders Pvt Ltd For VRUTIKA ENTERPRISES ~ Acce pted

=7

Authorised Signatory

——. e

Propriston,
' Contractor

S——



SELF DECLARATION

My self Bharet”  kKhomane

Proprietor/Partner of \udfka . @:‘fk’fm}’j

I/We have allotted
Nyad” g+ho-1 -3
- (N's’(/ ETH f/‘;;,/ 202y

tedre Manoperne—4-
work of &L&QW—Q Lme, STP ‘%Swg{r of I’roltcjtlap

Building

vide work order

Dtd.- 30|82y

no.

[/ We agreed all terms & conditions, scope of work, specifications, rates, area
& mode of measurement, safety clauses/ conditions as mentioned in work order

also I/ We have seen all drawings (Architectural/ Structural) including plan
elevation & section.

I/ We hereby agree approved rate & payment schedule/ Qlaoes & 1/ We will

'd f/‘ adle fﬂk p"ﬂ'“/ tf‘?‘
execute the work till final completion of - (oude rrpe LNk STp ({/ s work ]

to me without demanding any rate escalation & I/ We commit for timely
completion of work as per the schedule.

If I/ We fail above commitment then you are free to terminate me without

any notice & forfeit my balance payment & retention amount & agreed penalty as

decided by you, I have no objection for the same.
Thanking You, WS\ e

Signature:  :For VRUTIKA ENTERPRISES

P

Proprietor

Name:

Date:



4054



H050 ExRibrd - B3

‘. %};,Qé‘ } g&}'nolq”’.q”(qaﬂ
(| FERT =10 SR
¥ ) HAleh,. . 571 )
!u_.% \fErran) gt ] -
TS L DO 7
vy, wareft farezd wi b,

=l A, . R0 3/23%, el e
fadiee. w. 29’4 214 off, Anare, gor R T,

guT- 89900¢,

fwg - |F WRFRFIFWIF/IFYI Iy, o IF, . g, B @ P« e
W g 8 atavlt Sewearsiar wegrie A-ethd TN oI, Tl g
aﬁrﬁgm‘rq@mqﬁmeamaﬁ. it faesyd wr. &1, e sty S e
SFCATIAY A9 B FRUTTGIgAsd UIH SR

e -~ 9) 3. 0. Y/ o9/ 0 I W A, =T fareed . for.atar g
2) ST, WEY 3.9%/0¢ /03y gAY FerH T
T 3)amm. 2533 R 9%/ 0¢ /203y srade A, =orht fieed wn. for. ui o
) T. . 09 f&. R/ 0¢ /0y IR g

Rty faad TerRe fRIsR= gRIcT U giaM, el 99g oel 9 ety
e A, et faeed wr, 1, o e . 9 ol i eneeta e YA €Al argy
ST fTes B eRUTTETET U QRIS Bol 810, WaRedT UATed] SN e . 2 T SEH
forvrmerg v, wofig wiet moft Sagrery, wEw defier got HErERAfIdEAT dIedId snetelt ST
GG B PROAEIETE AR IR HIGY PRUIRT Hodfaudre arey 8l e d@af @, 3
g A, =) faeed w. for, aier e QU TS W U3 GREE SiTelel 3. Haved
ST STH A ST @eiel 3et @ edfar STIund i aRugrg) yearil Suard aq
e,

ERY BT PRATAT WIS 31T TETBRED L,

9) TR B GO TAFT g TG AT FerFIT U, Hioft FTETeraTedler AR,
UIUGTET BRI G T JHEE/ STV FOIR AR Ml QAT BUIR, SRS HAIE9d TT
JURATSAT TR,

R) MRRITAIET @TH HRATT JeITT e, mvﬁwsrﬁm?ﬂ?fga?ﬂ‘nﬁﬁ@mﬁmmmqa@ el
GardT HIUTR AT ST ANy gl govd! o QUIK, 7 .

3) U BT AR FER BER, IPER, WWWW AR et
raeefiR sraraeTd gor AeurEt 2z [ o | e

B W



2046 |

% ) UEATEIT 1T FROTIT BFTR AT GRard! STaraare [dawes At TElef.

4) T armgT BTE! A1t g adTaT T B ST IeReary 1Rt BT AT Hef gy
TR ATERT I, WX T AEfvary st fRdell wart 8 s AR goy
HEFFRUTfoIaT IRG 3ad T8,

§) WA PH $Rd SAaHT Sar fAvresdla gicihedry guuarger, IEdd SaH 37ftyerds,
Selid g, ARl ddd wiul) ddlgleiuld Heied aiFt detedr GUTITER BT RO 3[q927e
REIET. TR PRUANT AT AT STEHTE G Goeh! B qUf STeITaRg AT € AR sremrauinte
AT Age AT PO qEDIRD TN,

&) W T RO BRI, SPENIHT SenTE JRed / ARanT aar A0 Tie.

¢ werdta e wid sEaTer Uedd uraRiar IeTT MR @l wrodTd BIe AR WY BROTR,

] ) WRATHIT HYuTd JUT=IT ST Ul SITeuT BICIAE ol AR ST fTEs e fdegmer,
Agwzar HME Sar [urendter Jftrpt gt THe urgft SedHTR SRR B9 FHIM GRS R
quf et SreaTd 3y sNeRd JaTF s, U HErRaTforeT aikdg e gufcarar qraer
do) HevEd] Ul ¥afefyT aRugTd JoT AUiEgd IR YU T D, JI6 AeRiud,
GEUE WA A DIETE T BEATR Tard! 37UE] PRIGR AR IR AR, HE]
TATYRE, JNITH & gk TRy qYA ISR SIvdE} Ius T8 ST, TA1ER WU g G
TROF [EWT, Yo HEAT ST Jia SR .

%) AT YT Q0IRIT DEAR IEE RAMreEs $TE 950 YAfIeaNT AR 468 aRu
HETEIE TEA.

13) e &M guf FIdFR @ AIUE S QUi 07 fiearar, SRS sraraad aiceard
TeRed] PIHHEY PDIVIITE TG HRUITa] YAl HYul B DG CTHuaTaT FaHeR S T, gor
HEIRYTITT ¥R 39 31Tg.

TN AT [ FE T e @1 BN
BT,
S\
g



T HTATAY
qUT HETATRU (TR
SR,
faaies

T I Aftas

0 ARFTRYTTAT

g - | YLV INYI/INY/3 Sy, e I, A1 g, B qor Asfier st
AT GHF TE AUl FsheUTHitaT URETaAe ATEEh T ST, T gk
FTW U FEFIROTRREAT ST A, =l Resd . for. i wafveligy des s
AT A9 B HROGEETT T JedaEed

def - 9) 31, 2032 . 24/ 09/ 2038 3 W A, =t fereedd T, for. T T
R) S8, 58 f.9%/ 0¢ /03y =AY I frdrmer
3) a3, 2633 . 9%/ 0¢ /R0y IR V. =greft e . for. T o

Rrvafh fresadid HegriRel frooR= SRIel W8 BITFI, «amed 998 3 7 et
SR . =Tt s wr, for. it werf . 9 arad T Sl Srere HiHYH AT e
ST fivges P Ry S BRourEEd T3 GRadt ot 21, Feved] Tl SIgeTH Hef
R ) JuW Ryrmega wm. wcfig mieft gl @ngie, pEw Jeffer aTRemn SfchT gyl
HRIFRITITRed TTedTe Setell ST ST Yagd ST HRUIETET] HRATR SR ATeR PRI
FefATATT S BYY. TTRIR e . 3 e ¥, ardt few . for. aran wei e RS
UH SRS o) 31R, Weved] W el wardid dats @ omt wa, & dt, geee
T Regs S @E aEnEs( Estimate) SRAS Poter IR, FETdT WRRAMEIaN. WiH
Pre argae andenef wave e AR PvuaTd 39 38,

el SEme) @i el qon @ierE, god e, JEuensE, 99, dife Bl oY
&3 T, whex, R, afeegfiT e, de g, e, dg v e s argeiies @
STETT X6, 89,32 ey (.0 &Y. IroE) BRUIR NI FRRTTE T e 3T
AR TR TP AR Rl sieiedn e, WoaTe Fer g, T e e
o qroft O S srerar deTa St e, Tgur sl ST Rereat gElT sl
e e, WWWWWM&WH?W%W@&
wETRle FAfERe aifee shetr sreefiE oz, W%EHWMQWR oy @,
AR 0T AIfRRAT, AT BT oY AP AT, TATART WO T, gﬂt}ﬁqwﬁ%ﬁmmw
AR AT, T e e e PYRIGH SR T FROTR ORg, SRITATR HTEIYA A THC



206 3

T S e R P QIR S, ol g S SR e
WEWWWﬂW@WWTWWWQWWEWWM
GmEEETEE v AR f marE R, deg grdiean RaEmaRar $H) usd SREH, 319
MWW‘WWWWWHWWWWWW. ‘

awmmmmﬁwmm%wwmmﬁmnmm
Wwﬁmawﬂ.ﬁam%wwmm?am
mr/mwmmmwmmﬁmmmwmmmmm

WWWW@WWWWW
gcfasmﬁ,mmﬁamﬁﬁmwwwm%.mmw
A ST ETeller S SETTR R AAALTD Y.
q)mﬁaaﬁmﬂﬁmam@mmm,wﬁmﬁﬁamﬁ,m
aﬁvﬁ@umawgmm/mma@aﬁﬂamw,mraﬁmwmwm
Q)memm,mﬁm@ﬁﬁwwﬁﬁﬁuﬁwmwﬁw
T BOTR SR cTE} A G gRRed) o QUIR.

3) weardia SRuard AU SET HITIR, 3¥eR, el QEEoTER aid) dwriel faft s
priglle SaTaeRt ot FeaTdY TEOTR ATE.
s)uw@ammmmmgvﬁﬁﬁaﬁwwm.

) f&m%mﬁa@’aaﬁvmaﬁﬁtﬁam%%mﬁmawmmwm
T HTEEE e, WeR BT - elfafivary s Ree wRarT W& RO TR T
HETRRE TRg dag . T T
a)mmrqmwwmmm,wmmw,
maﬁ%WWMWmWMWWWWWQW
<o, RIS U AT T SR el o o g R € AR e
AT HraEET BT FUTERE . e
@)mmmmw,mmmwxmmmm
c)mwﬂ?ammmﬁﬁmamqmaﬁmmﬂﬁma@wqﬁmwaﬂm.
q)m@awmwwamma@m&mammm,
WWWWWWMWHWWWQW»WWW
Wsiﬁm%ﬁgﬂmwﬁmgﬁwmmwmmﬁim

mmmﬁm@amqﬁﬂmmﬁ?aﬁmﬁmﬁm



40694

STETRIRYT, JEMRIT & A% BTHINYA HiH HIARITe HOE! s UTH $eaTs, QTR Aguiuo o dacs
SE {97, 9ot HETTRY T arEr Hftsr e,

19) FER FROGTT AU FHHED I faITTIga gl sgel Guidoud RGN 6ot wvul
HeG1EYeh VEIe.

9?) TG HH Jof TR T AU BT Qufcard g5 Gearar, Wiasard sfeangead aiceary
HET] BTTED DIVAIE TeeT BRUATAT JT2al WOl B Higa crpuardl daifier Sar e, g
FRFRUTI®T G 3ad 3118,

T8 e wd aWlfar, FaR gdaeRe giRor g e B dend e weed fqumfda
TRATETaTad qeiel Mg o faet ag.

q1. . Herd, ‘>/
N ’ /'/
, P

37 arf¥ar HETa 9ene e
Sa™ e (Fme) Ut HEFRAT eTET
g} RETRYTIIST
4/:‘3;..\{7"&\“\*”
m T 3

. 3} .ﬁ—\ {6

T ey st

- m B.a/ 209

b “?E/OF/QGQQ



3065



30b6

5
M apblphegis Lo et St {7830 1T
' ’

Ex\nib) S Fé C

ey 0 2 4 ¢ {3 -

Eﬁﬂ’émﬁﬁgiﬁﬁf}m MAHAR ABHTRA oD MMY Y Y Y
RTGS / NEFT IFSC : HDFC0000039 = Valld for 3 montha only
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Advance Note
, Company Nyan Builders Pvt Lird NO 15615
Frejeet Nvan Ethos I B3 Date  30/08/2024 00:00:00
Caontractor Vrutika Enterpriscs

Exccuted By Viutika Eaterprises

| The Aceounts Depanment.
.uin 07 Rs. 2,100,000.00 for the Account of Vrutika Enterprises a
instructed by V.I. Contracts

eleasce u gainst work order no. 7 towards advance.

Jnce sanction of Rs. 21,00,000/- as per the Work Order payment terms & 23

| Wark Order

4,931,873.72

4,931,873.72

0.00

0.00
Currend Advance amound 210000000
TDS wuwdnt 31‘00000
Ne: amount Lo pay 2.079,000.00

l
|
\
|
l
|
|
i

ams{: work, order oF amoun‘b 21, 00 ooo/

'P"”j‘“e“t to be made, on Frrorrtj

"”‘f v’"é@

D
_/(

\

AT B
(-« LL_‘:‘:\/L"’

Gauravh Dallvi
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fawmifsa f@edae! Yea 3faga UM siarfd wal@n X &1 FvaEEd STl AU
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38, TTTIR 4% WDHY d-1IBI0 (Afforestation) T3, Ju% @HH Fayad fRrar (water
Conservation Program) I3, 0% TaHH Yearedl Nera fasry (Play Ground Development)
FHIVGRTE], 0% WHH digver a1 onfor oo & ft a9d==1 GUMA (Sewerage Lines and
STP, Solid waste Management) TT3! @ 0% IG®H g4l 561 W1 UgW0l F7EH0T ITHH ( Urban
Air/noise pollution control initiatives) T3 G AT Y AT, AITIR 3] GaX TE
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SITC fayrg i
\ . : o EULR e 121
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NYAT! BUILDERS PRIVATE UMITED
Head Office : Nyati Unitree, Survey No. 103/129, Plot B+C CTS No. 1995 and CTS No. 19968,
Yerwad, Pune-Nagar Road, Pune 411006, india
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. T LS A 4 < Drip & Sprinkler Irrigation Systems
| B B B A £ & all type of plumbin
‘é R 3 O g‘* o Wi iy e
. -4 g < All type of Civil work & Garden

i
vy

& i
NTERDPRICL C 7 development work, Maintenance
ENTE RPRISES il} work contractor

5

QUOTATION

Ref: Ve/Q- 39/2024
To

M/s  NYATI BUILDERS PRIVATE LIMITED

Address- Nyati Unitree, Survey No.103/129, Plot B+C of CTS
N0.1995 and 19968 Yerwada, Pune - Nagar Road, Pune-
41006

Site - Vimannagar pune.

Subject - Swamivivekanand Udayn Vimannagar Udyanat Udyanvishyak Kame

Karne.
| [ i
JSr No. Item Description I Quantity Rate Unit Amount
= 1 |Preparzation of shrubery 1800 789 Sqm 1420200
2 Providing, laying and fixing P.V.C. pipe of 160.00 316 Rt 50560
40mm
3 Providing, laying and fixing P.V.C. pipe of 180.00 443 Rt 79740
50mm |
4 Providing, laying and fixing P.V.C. pipe of 90.00 453 Rmt 40770
78mm
5 65 mm dia. CPVC pipe SCH - 40 120,00 850 Rmt 102000
Valve 3oxes 12", Rectanglar shape with
6 openable top green cover 3.00 2,375.00 |PerNo 7125
Make - Jain /Toro /Nelson/ Rain Bird
7 PVC Service sadd!g 40 nj&m x1/2 K 10 — oo Iverne 14500
kg/cm2 Make - Jain / Finolex / Kisan
8 Spray Pop-up sprinkler 290.00 959 Per No 278110 J

For VRUTIKA ENTI;{!PR]SES
(0

A S
Mahatama Phule Vasahat, Parvati, Pune - 411009. Mob. : 9673328404 / 9?6589%}5;,;;3
Email : bharat.khomane@gmail.com

D
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&
? < Drip & Sprinkler Irrigation Systems

W Y E e B 3
% ; [ W 2l > .
' < I 3 \ & all type of plumbing work
2 i = * 4 .o
] < All type of Civil work & Garden
IF R £ development work, Maintenance
oIl ENiLDY i
work contractor
&
' Solenoid Valves of size 2" with flow
| 9 control and Female BSP 3.00 4,980.00 {PerNo 14940
I inlet-Outlat B—
2Cx 14AWC Cable :
‘ 10 Make — Hunter / Rainbird / Netafin / 560.00 146.00 | Meter 81760
: Toro
| Total | 2089705
| 11 Goods and service tax 18.00 % 3,76,146.90
| Work Total Cost 24,65,851.90
Terms & Conditions: -
Payment Stage-
1 75% as an advance along with the work order
2 25%after final work comletion.
Thanking You,
Yours Faithfully,
RISES
For VRUTIKA ENTERP
/ ’;‘r"
For Vrutika Enterprises /
“Proprietor
P =2 by~ .\_\
Loy A . AN
-~ : \Y
i “ . '\'; ' &
:I‘;:;~ ‘-{.‘i ) ‘.‘. .‘\‘
i G ] e
! —
[ .- .‘r
' .: / :‘_ f
S
\ ) '2“
\\\ ‘ ";;;:’I

Mahatama Phule Vasahat, Parvati, Pune - 411009. Mob. ; 9673328404 / 9765894547
Email : bharat.khomane@gmail.com
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W.O. No. - CNT/ETHOS/8/2024
Date: - 30/08/2024
To,
Vrutika Enterprises
(Prop. Bharat Madhukar Khomane)
Mob No. 9503515340
S No-36/5, Flat No-15, D Wing, Om Shanti Homes,
Ambegaon Bk, Pune, Pune, Maharashtra, 411046 ;
Subject: Work order for Urban Air/ Noise Pollution Control at Viman Nagar, Pune
Dear Sir,
We are pleased to award the above referred work to you i.e. Vrutika Enterprises (Prop. Bharat
Madhukar Khomane) (Hereinafter referred as “the Contractor”) as per the following mutually
agreed terms, conditions to execute the work at Site- Nyati Ethos I - B3.
A) Terms & Conditions:
1. Work shall be exccuted in best workmanlike manner as per approved drawings, standard
specifications, and company’s fixed guidelines and as per instructions of Site Engineer. If any
inferior/ bad qualily work is observed, it is require to Re-do by the contractor at his own cost.
This is mainly material+Labour oriented work.
The rates shall remzin unchanged till completion of work. The contractors scope & quantum of work
may be increased or reduced as per the Company's requirement & Site conditions, and the contractor
shall have No objection for the same, in such case the contracts value will be changed accordingly. If
the contractor fails to execute the work under contractor’s scope as required by Site In-charge, it will
be get done through other agency & 1.5 times the Related Amount will be debited from the
contractors account

4. Time is essence of the project hence work must be completed strictly as per the construction schedule.

5. The R. A. bills shall be prepared & paid as per stages mentioned in schedule of payment & as per
mode of release of Payment which is mutually agreed. Advances, whenever paid, shall be adjusted
against R.A bills. Payment will be made as per the actual work executed by you and duly certified
by Site In charge.

6. If contractor does not register any written complaint to company within 15 days from date of
payment received through Cheque, D.D., RTGS for any less payment received due to Debits, penalty
charges & any other reason even though without signing on acceptance of payment on bill copy &
memo/ debit note by the contractor, under such circumstances it will be considered that the received
payment is accepted by the contractor & no further claim of contractor will be entertained.

7. An amount equivalent to “0%" of value of work done shall be deducted, as retention amount, from
each R.A. bill and the same shall be returned after defect liability period of 12 months from the date
of satisfactory completion of work & no defect observed up to defect liability period. If any defect
found then the amount required for the same shall be recovered from this retention amount and if
the defect amount will be excess then the retention amount then the excess amount can be claim from
the contractor. In the event of the labour contractor leaving the job in a haphazard manner or he is
terminated for bad workmanship or misbehaviour or for any reason, the said retention amount, will

w N

be forfeited.
RIVAT IT
CIN - U45202MH1996PTC102620 ~
Head Office : Nyati Unitree, Survey No. 103/128, Plot B+C of CTS No. 1995 and 19968, .\N:f;:fy‘
Yerwada, Pune-Nagar Road, Pune- 411006, Maharashtra, India \ Proprietor

.....

Real Estate | EPC | Hospitality | Healthcare IFoundaT_lon
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8. TDS and all other taxes if any applicable shall be deducted from R.A. bills as applicable under the

. prevailing rules.

9. The contractor shall always keep the work site clean & tidy during the course of the contract.

10. The labour contractor shall be provided with a space for hutment for his labour, deployed by him at
site and only the labourer deployed at the said site shall be allowed to stay in such accommodation.
The contractor shall be responsible to verify all necessary required details of labour before allow to
stay. The Contractor has to take the responsibility of the safety of all family members on site. All the
material required for such hutment/shed will be supplied by company on returnable basis and the
satety & security of labours shall be the contractor’s responsibility. The labour contractor along with
all his workmen and such labourer shall vacant the site, with their belonging, immediately after the
work at the site is over, after informing the undersigned in advance.

11. Water and electricity shall be provided free of cost at the work site.

12. Contractor shall depute adequate number of supervisors and labourers for proper and timely
completion of work. The labour should be ready to work in all the shifts as per the requirement.

13. If any extra work is required to be done contractor shall not refuse to carry out the same and
contractor will be paid for the extra work as per approved rates.

14. In the event of any dispute the decision of Managing Director of the company shall be final and shall
be binding on the contractor.

15. As per the requirement if there will be any variation i.e. increase or decrease in the quantity of
original work order or previous amendment then the company will issue further amendment for
such change in quantity and for such amendment the terms and condition, scope of work, statutory
requirement or Legal compliance shall be remain same to contractor as mentioned in the main or
original work order and the acceptance of the contractor will not required on such amendment.

16. Company reserved all rights for the termination of contract without assigning any reason at any
time.

B) Statutory Compliances / Legal Compliances:

1. The Contractor shall responsible to deploy Labour at his own responsibility for the Work at site.

2. The Contractor shall be responsible to maintain all the records & compliances as per the Labour laws
and other related laws.

3. The Contractor shall pay all his workers as per the Minimum Wages Act and as per the Payment of
wages Act the contractor will be liable to pay any dues and arrears in case of any discrepancy will
be found/ recorded.

4. The Contractor has responsible to take Insurance of all his workers present at the site. The contractor
shall also responsible for all type of vehicle and machinery using on the site.

5. Contractor has to submit Pan Card, Insurance covering Workman Compensation Act, GST
registrationCoDny. S -t fopy, Licensg copy before raising of first bill.

6. Thgel- C nntr;a;?c))rps ?a%@%e@uﬁdg\gt‘%ﬁ hif {«vorkers mustgwear and use the safety equipment’s
provided to them and shall follow all Safety norms and procedure while working at site. The
contractor shall depgte such number of Supervisors who will keep a continuous watch on the safety
of workers or any person at site and the contractor shall be responsible to ensure that the workers
are carrying out work within four corners of all applicable statutory and technical norms relating to
safety, hygiene and work standards. If the labourer will not use or refuse to use the safety equipment
then the contractor shall not allow any worker to work on site. The Contractor as employer of such
labours shall be solely responsible for any accident, disability or death of his workers, labour or any
person at the sit@321AGA3ITUI ANITURY w03 .

7. The Contractor should make sure that the site is monitored by him personally and shall ensure
implementation of all safety measures and shall be solely responsible for any accident, disability or
death of the company employees or other contractors or worker of other contractor, or any person
occurring at the site due to his negligence or his sub-contractors negligence or his suppliers vehicle
negligence the contractor is solely responsible for any financial loss & any legal consequences arising
there from. -

8. The Contractor shall indemnify the Employer against all actions, losses, liabilities, damages, claims,
costs, charges, demands and expenses that arise out of, rélate to Fper MRUTIAENTERPRIBES ss of,
or damage to, any property (including but not limited to property of the Emplovgy) oryﬁy to, or

P

s Proprietor
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death of, any person on the site (including but not limited to any employce of the Employer). .

9. The Contractor agrees to take all the responsibility for any kind of liabilities (including medical
expense or others) regarding accident, non-payments and any other issues of his Labours,

10. The Contractor agree to follow & to take complete responsibility for compliance rules and
regulations as mentoned in The Minimum Wages Act, The Workman Compensation act, Building
and other Constructions worker Act, Employee state insurance Act, Employee Provident Fund Act,
including of all applicable statutory rules, regulations and laws.

11. The Contractor shall not, under any circumstances, deploy any worker/labour below the a ge of 18,
male or female at the work site. The contractor shall follow all the applicable rules and regulation
relating to the women labour. In case, the contractor does deploy, then the contractor will be doin g
so solely at his own risk, costs and consequences where of shall be borne by the contractor alone.

12. Contractor shall have government ID proof & residence proof of all his Labors.

13. No sub-contracting shall be allowed by labour contractor without our permission and if the same is
done the company shall treat all persons coming to the site on basis of such sub-contracting as
trespassers.

14. The Contractor is responsible for all types of activities and work carried out by the sub-contractor or
any person on behalf of the contractor.

15. The contractor shall responsible to takes all the necessary steps relating to the safety, health and
security of all the labours or workmen or any person on the site.

16. The Contractor hereby declare that he & his Labours do not suffer from any Covid-19 related
Symptoms.

17. The Contractor ‘ollow and comply the requirement of Govt. /competent Authority for the transit of
labour from outstation if any. Will be solely responsible and liable for prosecution if any false
information provided.

18. The Contractor will strictly follow all Covid-19 safety Rules & regulations, precautions as per
guidelines given by government/WHO & solely responsible and liable for safety & health of his &
his labours.

From the above it is understood that the Nyati Builders Pvt Ltd shall stand fully indemnitied by the
contractor in respect of any claim, liability & legal consequences arising in respect of the labour engaged
by the contractor, whether on account of wages or accidents, including any person & the labour engaged
through sub-contractors by the contractor.

Please sign the duplicate copy of this Work Order as token of your acceptance and return it to us.
Thanking you.

Yomrs Sty For VRUTIKA ENTERPRISES
For Nyati Builders Pvt Ltd ;Qlyy/ Accepted
( roprietor
Authorised Signatory * Contractor

That the contractor has been read out the contents, terms & conditions of these presents in their/his
known language and that he/they have understood and have accepted the same.

For Nyati Builders Pvt Ltd Accepted
_ For YRUTIKA ENTERPRISES
Adv e e RN ~»  Contractor
Encl: Ashbove. CC: 1) Site In-charge. 20 5 I B O\
) g / RO }{\ roprietor
g B RGN
i e e )
t ' !
Loy / Zy
1; \ L4 / ("\ ..,'
4y \\ “D B
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SCHEDULE OF RATE

‘ | | |
StNo | Labour_Name [ Unit Qty l Rate J Amount |

' Urban Air/Noise Pollution
- Control (M+L) CSR Urban
Air/Noise Pollution Control | Job 1.0000 | 2089705.00 ’ 2089705.00 |
\

(M+L) | |

Note: -
1) Detail quantity & rate for above work as per attached Annexure I.

2) Above rate is inclusive of ESIC, PF & Other statutory compliance & its expenses which is in
contractor scope.

3) GST Will be extra on above.

4) Contractor should start the work only after getting order by PMC for said work, also
contractor will do the work as per mentioned in Annexure I. If Contractor not followed &
make any deviation then he should be liable for any legal consequences & Penalty there
after decided by concern authorities.

5) Work to be done at Swamivivekanand Udayn Vimannagar, Pune.
Payment Terms: -

1. 50% advance will be given along with work order & same will be recover after completion
of 50% work completion certify by PMC Authority by giving certificate of same.

2. 25% advance will be given further after 50% work completion certificate of PMC Authority
which is to be submitted by contractor.

3. Balance 25% will be given after 100% work completion certificate by PMC Authority which
is to be submitted by contractor.

Date of Commencement: As per instructions given by NBPL.
Date of Completion: As per instructions given by NBPL.

Penalty for Delay ggaintisaTie3 AT MaaRoned in duration of work will applicable for
penalty/debit as decided by company.

For Nyati Builders Pot:Ltd " . Accepted
H_.,-;_%? o ‘ . For VRUTIKAE
ST _E_ < N A N
- . . _’,.'“ .:-" g ""“‘I’" ‘I, y b -5\: N\
Authorised Signatory FANY g \ i\ roprietor Contractor
I<¢ it Y il
| Lt
\ L. ride f Wony ‘f
\ i W 0 ' -"‘ ,;i
\";/_\ \uﬂ“i y "
ANl ; '
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Swamivivekanand Udayn Vimannagar, Urban Air/ Noise Pollution Control
ANNEXURE 1

|
' No Item Description - Quantity Rate i Unit Amount
- ‘ | o
I r Preparation of shrubery 1800 789 ( Sgqm ‘ 1420200
" [Providing, laying and fixing P.V.C. o
|2 pipe of 40mm | 16000 | 316 | Rmt 50560
L | |
e _ | . T
’ P‘rowdmg, laying and fixing P.V.C. | 180.00 r 43 | Rmt 79740
| pipe of S0mm | , |
[ Prowdmg, laying and fixing P.V.C. | 90.00 453 o 40770
! | pipe of 75mm I '
5 | 65 mm dia. CPVC pipe SCH - 40 12000 | 850 | Rmt 102000
' Valve Boxes 12", Rectanglar shape ' -
‘ 6 with openable top green cover 3.00 2,375.00 | Per No | 7125
'L . Make - Jain /Toro /Nelson/ Rain Bird I N
| | |
. PVC Service saddle 40 mm x 1/2",10 | . ' i
’ 7 r kp/eriia Make s Jam 7 Finolex / Ksag I 290.00 50.00 | Per No 14500
" F [ o | -
' 8 | Spray Pop-up sprinkler - 290.00 959 | PerNo | 278110
Solenoid Valves of size 2" with flow | | |
| control and Female BSP .‘ j 1
| 9 | inlet-Outlet 300 | 4980.00 | Per No 14940
‘ Make - Hunter /Toro / Nelson / Rain | ]
J Bird o
2C x 14AWC Cable !
10 | Make - Hunter / Rainbird / Netafin / |  560.00 | 146.00 | Meter | 81760
Toro .
i Total 2089705

For Nyati Builders Pvt Ltd

2

Authorised SlgD;aEUJ;y a743TNI AXITUSY 103

For VRUTIKA ENTERPRISES Accepted

N
roprietor

7

Contractor
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Terms & Conditions:

L.

[

10.

i1

The expenses towards freight, loading, unloading of machineries & tools & tackles, Labour etc
are inclusive in Rate.

If part work is allotted to other contractors, contractor should have no objection for the same, so
contractor should confirm the work allotted to him in coordination with site in charge.

In case of any reduction in scope of work or termination, bill will be finalised strictly as per the
payable percentage of completed stage of work & duly certified by the Site In charge. No other
claims shall be entertained for payment.

Payment will be made as per the actual quantity executed at site & duly certified by Site In charge.
Above rates include scope which is mentioned in scope of work & Terms & Conditions.

The approved item rates will remain unchanged throughout the completion of work irrespective
of any quantity.

Above rates are applicable for any height, lead & lift as per site conditions & drawings.

Your scope of work may be reduced as per the Nyati Builders Pvt Ltd requirement & Site
conditions and you shall have no objection for the same.

If Any Work done by other agency of your scope then such amount will be deducted from your
bill with additional penalty charges & you should have no objection for the same.

[f Nyati Builders Pvt Ltd is not satisfied of your performance in terms of quality, speed & other
non-acceptable issue, company is free to allot the remaining or part work to other agency & you
should have no objection for the same.

GST as applicable shall be paid extra provided that contractor should submit all the required
details & compliance as per the prevailing rules. If contractor fails to provide & comply the same

then payment shall not be released.

12. Next RA Bill will not be released unless contractor paid P.F. & GST of previous bill.

For Nyati Builders Pvt Ltd Accepted

,ﬁ\@ﬁy For VRUTIKA ENTERPR |5 §8
.

Authorised Signatory £ -i2g¥ Contractor
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SELF DECLARATION

My self Bhaf=4" Khomane.  Proprietor/Partner of _|[Tu{ ke Lt 'V'fJTf\ﬂ/..' !

, . . Hudn  condin |
[/We have allotted work of U({agw Pﬂ*’!"}a’ﬂ' PO work of Project
_]_\_!\?/C\ﬂ[\f Ethos-§-131 Building vide work order no.
(T ETHor) g/) 100y __ pd-__20[¢/ay

I/ We agreed all terms & conditions, scope of work, specifications, rates, areca
& mode of measurement, safety clauses/ conditions as mentioned in work order,
also I/ We have seen all drawings (Architectural/ Structural) including plan,

elevation & section.

I/ We hereby agree approved rate & payment schedule/ stages & I/ We will
Q. £, C
execute the work till final completion of Uiben A / ]‘Ji)ﬂ{ P Ol[fm-'or@l(> ted

to me without demanding any rate escalation & I/ We commit for timely

completion of work as per the schedule.

If I/ We fail above commitment then you are free to terminate me without
any notice & forfeit my balance payment & retention amount & agreed penalty as

decided by you, I have no objection for the same.

Thanking You,

Signature: For VRUTIKA ENTERPRISES
Name:

Date: Proprietor
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L KALPATARL GARCENS
AT CHUR BOAD PUNE 11001 MAHARASHTRA G

RTGS / NEFT IFSC : HDFC0000039
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